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LOK SABHA

Friday, April 3, 1964/Chaitra 14,
18868 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr, SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Manufacture of Watches

*884, Shri Yashpal Singh: Will the
Minister of Industry be pleased to
state:

(a) the number of units engaged at
present in the manufacture of watch
components and watch assembling
eeparately in the country;

(b) the total number of watches
imported during the last two Yyears,
and

(c) when India will be self-suffi-
cient in the manufacture of watches
indigenously?

The Minister of Industry (Shrl
Kanungo): (a) Two; these units are
engaged both in the manufacture of

watch components and in watch
assembling.
(b) 1962—113,939 Nos.
January-September, 1963—186,709

Nos,

(¢) One of the units jg expected to
manufacture watches with 84 per cent
indigenous content by 1967-68. The
manufacturing programme of this
unit beyond 1967-68 is still to be
worked out.

St anar fag ;. ¥ ACETT AaET
|71 & fF gaH R Fraae faaar
ferar mgr 2 ?
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Shri Kanungo: In both cases there
wag foreign collaboration.

Mr, Speaker: How much?

Shri Kanungo: It is only foreign
collaboration; no foreign investment
o\ gmaa fag o I mwe | a9

AF W A0 HIEAME g AT ?

WY wAAM - a7 wwg W aga
A

Shri Buta Singh: May I know whe-
ther it is a fact that some time ago
Governmentl encouraged a Delhi firm
to arrange the import of some Russian

watches? If so, what are the reasons
for keeping this proposal in cold
storage?

Shri Kanungo: Yes, in the past

trade agreements, import of watches
from USSR was one of the items.
Evidently, the price and the quality
did not suit.

o nifarx | wfr AN g
fermgmama # adT & 3% faay wfeer:
feedr ares & wmy & WY frary feeger
¥ e s & WY o7 aeT ¥ 9wt
& 3T faar f&am ama a1 g faw
Al A E, o 8, E N E 2

st wANY : ofswE grvafe #
gAY wfgar aqdt § ag aga v
§ 1 39F IIHzA o7 M o T
EHT W 77 So—%& ¥ =¥ q7FT Fi |

Shri Bhagwat Jha Azad: With
reference to the reply g ¥9d W¥aga
T 3" may I know what percentage
of the demand is now being met and

whether Government has no systema-
tic programme in this regard for



8949 Oral Answers
future production in order to achieve
self-sufficiency?

Shri Kanungo: This industry has
a very low priority. So, other indus-
tries are given prior and better atten-
tion.

Shri D, J. Naik: May I know whe-
ther any technicians are to be sent to
Japan or Switzerland for further
training in the technique of watch-

making?
Shri Kanungo: Yes. Hindustan
Machine Tools s manufacturing

watches in callaboration with Citi-
zen Watch Company of Japan. Quite
a large number of technicians of
various grades had been there and
they have been trained.

Shri Shree Narayan Das: May 1
know whether any concerted efforts
are being made to have all the com-
ponents made in India? By what
time would it be possible for India to
have all the components made here?

Shri Kanungo: 1 do not think it
will be economical to make all the
components here, As [ gaid, in the
ecase of our public sector undertaking,
by 1967-68 84 per cent will be indige-
nous components; further programme
is being worked out.

Alloy Steel

+
885 J Shri Vishram Prasad:
"7\ Shrimati Savitri Nigam:

Will the Minister of Steel, Mines
and Heavy Engimeering be pleased to
refer to the reply given to Starred
Question No, 686 on the 20th Decems=
ber, 1963 regarding special alloy steel
and state the steps taken to bring im-
provement and to fill up the gap bet-
ween the licensed capacity of 4 lakh
tons and actual production of 29
thousand tons of alloy steel?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
meering (Shri P. C. Sethi): The de-
mand for alloy and special steels at
the end of the Third Five Year Plan is
estimated by National Council of Ap-
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plied and Economic Research to be
461,600 tons inclusive of electrical
sheets amounting to approximately
101,000 tonnes. Against this demand,
a capacity of about 600,000 tons has
been  licensed. Of this capacity
approximately 137,000 tonnes is in the
public sector and in addition Rour-
kela is due to produce 50,000 tonnes of
electrical sheets after the current ex-
pansion there is completed. With a
view to gtep up the production of alloy
and special steels, priority is accord-
ed to the licensed schemes in the
allotment of foreign exchange and
clearance for the import of capital
goods, so that these schemes are im-
plemented  expeditiously. Besides,,
every effort is being made to com-
mence early production in the 2 Public
Sector Projectg for the production of
alloy and special steels, namely Alloy
Stee] Project, Durgapur and Mysore
Iron and Steel Ltd, Bhadravati. In
addition Bhilai Sieel Plant js plan-
ning the production of about 100,000
tonnes of Special Steels and the possi-
bility of setting up a Cogging Mill to
cog any special or alloy steel ingots
which it may be possible to make in
existing electric furnaces in the coun-
try is also being considered.

Shri Vishram Prasad: The hon
Deputy Minister has just now stated
that our demand is more than 4 lakh
tons but we are producing only 29,000
tons or something like that. May T
know the reason for that and how we
are going to meet our demand by the
end of the Third Plan?

Shri P. C. Sethl: Besideg these
29,000 tons, Tatas are already produc-
ing 24,000 tons. With regard to meet-
ing the demand it is being tried that
the production programme of Durga-
pur and Mysore may be expedited,

Shri Vishram Prasad: Our demand
for electrical gheets is more than 1
lakh tonnes and Rourkela is producing
only 50,000 tonnes. I just want to
know as to how we are going to meet
our demand,

Shri P, C. Sethi: Tatag will alse
be producing electrical sheets,
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Shri Vishram Prasad: So, we will
be able to meet our demand of 1 lakh
tonnes?

Shri P. C. Sethi: If all the schemes
go through, we will be able to meet
the demand by the end of the Third
Plan period,

Shrimati Savitri Nigam: What
action is being taken to regularise the
distribution keeping in view the great
scarcity which is being felt by all the
basic industries as far ag alloy steel
and sheets are concerned?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subrama.
niam): Special steels are not a con-
trolled commodity. But with regard
to imports, because mainly the de-
mands have to be met by imports now,
we take into account the basic needs
of the industries and the import
licence is given according to that.

Shri Ramachandra Ulaka: May 1
know whether Government have any
proposal to expand the present capa-
cily for special alloy steel at Durga-
pur and Bhadravati; if so, the details
thereof?

Shri C. Subramaniam: Yes, Sir;
there is a programme to expand the
production of Durgapur during the
Fourth Plan period. Bhadravati will
have to be considered after the pre-
sent programme is completed,

Mo Mfa are : fufga o0 &
T H il wel wEET 7 oFar fa
AR AT T ST FE FT FT9 T
ST T8 A1 AT T T faira g
TS A1 @1 2 fan¥ (3 92 v 73
"% AT 77 et fz9t § a@g
ATHT ¥ '

Shri C. Subramaniam: Even now
the production is going on there to a
certain extent; but they would be able
to producc about seven categories and
ag the demands are coming up, they
are producing. Already they have de-
livered particularly welding electrode
quality steels and some carbon steels.
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) fox Trqaw ;- ¥ o T
e § 5 gaw forg ot amedw §
§T & 3 @t g1, AT wRfwA ST FLE
a1 ® T HigF T F7 9g @A
fe smrar § ?

rEne, ®m Ee W gafraton
wareg § gowur (WY Wo wWo ¥ :
#0733 Argaw & fay mr

st firr Mg gEEr @@ A
w1 feawa & 7

oY o o S : & AT T FT HY-
fadfy arsam T TE &

=l wgEy gy, §ET WK
WETIAT FA A FTEAT § fFar Fear-
T F4T H1 gEar g, faa = e
IH ITNEA T & AT 77 Wl FH
grm g AT InET AL AT A 2 7

8t To Fo a‘ﬂ:mﬁhﬂﬂr
a% arae g WErEAT B v gaTT 2
WITH T ®1 AT §, €TAT § Lo
FTT &7 ToARA FTH & GTGAT §
ZalgT & st adl & 1 gaigT § o go
BATT 27 TJeTaT FCA &i Haraer griy
et st TR 2T A TET R

Shri S, M, Banerjee: [ want to
know whether it is a fact that a spe-
cial alloy stec] plant is to be esiablish-
ed in Kanpur and that too in the pri=-
vate sector; if so, the reasons for giv-
ing this particular licence to a per-
son who is unable to run a single
factory whatsoever in Kanpur.

Shri P. C. Sethi: With regard to
the 23 schemes licensed, only four
schemes have not been able to go
ahead; the rest of the schemes are go-
ing on fairly well.

Shri S. M. Banerjee: My question
has not been answered.
Mr, Speaker: His point iy that

licence has been given to a private
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individual, such an individual \-p.rho
does not have the capacity to put up
any factory.

Shri C. Subramaniam: My informa-
tion is that they are taking steps and
it is likely to be implemented.

Development Council for Textlle
Machinery Industry

+
['Slll'l P, R. Chakraverti:
| Shri P, C. Boroeah:
Shri D, C, Sharma:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to Starred
Question No, 418 on the 6th Decem-
ber, 1963 and state:

(a) whether the Development Coun-
cil for the Textile Machinery Indus-
try hag since been set up; and

*887.

(b) if so, its composition?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) Yes,
Sir.

(b) A Statement is laid on the
table of the House [Placed in Lib-
rary, See No. LT-2632/64],

Shri P. R, Chakraverti: May I
know whether the representalives of
the labour will be recommendeqd hy
the uniong and, if so, which are the
unions who have been invited to
send the recommendations?

Shri P, C, Sethi: With regard to
the representatives of the labour, we
have referred the matter to the
Labour Ministry and after their recom-
mendation we wil] be appointing them,

Shri P. R. Chakraverti: May I
know how far the functions of this
Council differ from that of the Ad-
visory Council that had been func-
tioning carlier and to what extent the
programme has been drawn up by
them to boost up the production of
the textile machinery?
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Shri C, Subramaniam: The Deve-
lopment Council is appointed wunder
the statutory provision. The ad hoc
Committee is merely advisory. But
the funciions of a Development Coun-
cil are properly defined and under the
statute they are entitled to make many
recommendations to the Governinent.

o\ farare @rody : FIETHT YA
&7 faaior fae s aT g & 7

WY 5o o W : TxATHT FiAA
# waira AhwETd A7 dmergA St
& qiafaiagi wIT owET §1 7™ ™
2

Shri Ramachandra Ulaka: May 1
know the wvalue of the 1textile
machinery that India is importing at
present and by what time our country
will be self-sufficient in this matter?

Shri P. C. Sethi: At the moment,
we are importing Rs, 30 crores worth
of textile machinery and we hope
that by the end of the Third Plan
period we will be able to meet the
local demand,

Shri Sham Lal Saraf: May I know
whether for future manufacture of
textile machinery the principle of
automation will be kept in view?

Shri C. Subramaniam: That s
also kept in view.

N wma feg o o T AT
faare & fa & &7 o F15 fT9-
T=(Ea THH TR A |

st o Wo S : ot 7Y

st gasiae srew - F 77 s
aEaT g fF wr (Fr sreETEe S
T ¥ A S Y i 1
X ¥ Frs FEr A gar 2

st 9o Wo A : ffefr ATy Afw-
fohr FTo@™ & qT¢ F T TT wWY AT
LariiE il |
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Shrimati Sharda Mukerjee: The
Minister has stated that Rs, 30 crores
worth of textile machinery is being
imported. In view of the fact that the
toxtile machinery lasts for a long
{ime, would the Government consider
making a smaller import so that the
indigenous industry gets a chance?

Shri C. Subramanmiam: As a matter
of fact, if it is possible to get any par-
ticular machinery by indigenous
manufacture, we do not allow imports.
It is only in specia] cases where imme-
diately  indigenous  manufactured
goods are not available that we import,

Lignite Deposits in Rajastham

+
Shri P. R, Chakraverti:
Shrimati Savitri Nigam:
Shri Kajrolkar:
Shri Ram Sewak Yadav:
Shri Bagri:
Shri Vishwa Natp Pandey:
Shri D, C. Sharma:
Shri Tan Singh:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

*888.

(a) whether a large amount of lig-
nite deposits have been found in Khari
village, 20 miles from Bikaner in
Rajasthan State;

(b) the estimate of the deposits in
the area and its neighbourhood;

(c¢) whether the samples of ‘he lig-
nite have been sent to the Central Fuel
Researchi  Institute, Dhanbad for
scientific tests; and

(d) if so, the findings thereof?

The Parliamentary Secretary to the
Minister of Steel, Mines and Heavy
Engineering (Shri Thimmaiah): (a)
and (b). Some deposits of lignite
have been found by the State Govern-
ment in village Khari in Bikaner Dis-
trict, Rajasthan. The State Govern-
ment are conducting investigations to
find out the extent of the reserves.
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(¢) Yes, Sir,
(d) The results are awaited,

Shri P, R, Chakraverti: May 1
know whether there is another pro-
ject, namely, the Palana project in the
same district?

Shri Thimmaiah: Yes, Sir.

Shri P. R, Chakraverti: 1Is there
any esimate uptill now as to what
will be the deposits there?

Shri Thimmaiah: In 1958, a Com-
mittee was appointed to prepare a
preliminary project about this mine
and they submitted certain reports and
it is found that .6 million tons of ore
can be exploited through this mine.
The Government of India approved
of thig scheme and advised the State
Government to go ahead with it,

Shrimati Savitri Nigam: Keeping
in view the great importance of lig-
nite, may ‘I know why it has been
left to the State Governments who
have not got enough machinery to
make the surveys and submit the re-
ports quickly? Why is it that the
Central Government is not taking it
up or giving them some help in the
matter?

Shri ¢, Subramaniam: In these
cases, when the State Governments
express their intention that they
should do the work, we always permit
them. It is only when they express
their inability that the Central Gov-
ernment steps in.

Shri Bhagwat Jha Azad: May I
know whether there are any indica-
tions, keeping in view the Palana
project which has been passed first
and the second the Khari project, of
any large. belt connecting the two?

Shri Thimmaiah: As I stated, in
Khari area, upto 200 to 300 depth the
ore has been located and the investi-
pations have been carried out. After
the investigation is completed, we can
know the extent of deposits available
in the Khari mine. As far as the
Palana mine is concerned, we have al-
ready stated that that is being ex-
ploited by thr State Government,
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Export of Textiles of grey goods. A new factor which
+ has come in ig the garment industry,
. the exports of the products of which
*889, J Shri S. M. Bancrjee: have shown better results.

‘1 Shri P, C, Borooah:

Will the Minister of Intermational
Trade be pleased to state:

(a) whether it is a factl that export
of textiles to foreign countries has
gone up in 1963; and

(b) if so, the extent thereof and
how it compares with 1962?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(b) Exports had gone up in 1963 by
Rs, 7:97 crores ag compared with
those of 1962, The total earnings
from exports of textiles during 1962
and 1963 were of the order of Rs. 59.80

. and Rs. 67.50 crores respectively.

Shri 8, M, Banerjee: We are told
in this House that there was a serious
competition from China and other
South-East Asian countries, and that
was why our exports were dwindling.
May I know what steps have been
taken to overcome the difficulty due
to competition and to what extent we
have succeeded?

(Shri

Shri Kanungo: The figures for 1963
show that we have succeeded to some
extent. The competition is there and
will alwayg be there. Apart from
the competition, in South-Easy Asia
and Africa from China, all the coun-
tries which have become independent
now are setting up their own textile
capacity and are also imposing duties
and tariffs {o prevent imports.

Shri S, M, Banerjee: May 1 know
the break-up of this increase of ex-
ports of texifles to foreign countries
in terms of superfine, fine, medium and
coarse cloth, and to what extent we
have captured the market on medium

and coarse cloth in the foreign mar-
ket?

Shri Kanungo: We are showing
better results in the sophisticated
varieties which mean processed goods.
Formerly, our exports were largely

Shri S. M. Bamerjee: My question
has not been answered. I wanted to
know the position in regard to

medium and coarse cloth.

Shri Kanungo: From the point of
view of coarse and medium and fine
cloth, I would say that the medium
varieties have shown a better result.

Shri Kapur Singh: Hag our textile
export gone down in any particular
couniry and if so, to what extent and
for what reasons?

Shri Kanunge: It has gone down
in several countries, and it has gone
up in several other countries. I have
not got the figure with me here just
now, Moreover, a description of the
position worldwide will take a long
time,

Shri Ramachandra Ulaka: May I
know whether Government are think-
ing of entering into a barter deal with
any foreign country in respect of our
textiles, in exchange for the rice im-
ported from there, and if so, the de-
tails thereof?

Shri Kanumgo: No.

Shri Shashi Ranjan: May I know
whether this export i done by the
manufacturery or their agents or also
by Government or through Govern-
ment agencies?

Shri Kanungo: It is mostly done
by manufacturers, exporters and ship-
pers.

Shrimati Sharda Mukerjee: May I
know how the import of raw cotton
compares with the export of textiles
in terms_of money?

Shri Kanungo: Normally, we have
to import about Rs. 60 crores worth
of cotton. But for the last three
years, we have cut it down to roughly
Rs. 45 crores. These are very rough
figures. Our demand for long-staple
cotton is of the order of 6 lakhs bales,
which would come fo approximately
Rs. 60 crores,
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Shrimati Sharda Mukerjee: What
.about the exports?

Shri Kanungo: In one of the good
‘years, the exports were of the order
of about Rs, 67 crores.

Shri Ranga: What is the position
in regard to handloom goods? We
fing that heavy stocks have been
accumulating for the past one year.

Shri Kanungo: No, there is not
much accumulation except the normal
accumulation.

Shri Ranga: What is the position
‘in regard to handloom goods for
exporis? Are the exports of these
also looking up?

Shri Kanungo: 1 think that they
are showing better results.

WY TAAeA  fAIS ET AT e
faat fvar wirr &, 39 ta3ei 7w
¥ qATfeadt & T F AT /AT FY AT
wre?

Shri Kanungo: I have said that it
s mostly the medium varieties,

o) aRmTER  feE AT ¥ oEw
FUT &7 frai &7 §, a5 A7z it am
fagat & oty § awx w2 oAt
T |ET 2 AT €L & HETEA T §R 4
AT 98ty H Iwa oM@TT § fwady
g gl ¢ mbgadr awr g 2 7

Shri Kamungo: We do not have
imports except for specialised goods,
and that is a very nominal amount.

=t a¥maAT  § 78 W g
£

weTW WERE Tl #9 f ot
wT JY7 77 T A1 wrma o T
F mry frem &1 Aedw o Y A
7+t TFF T wvAr § oy Zrar 2

Shri Basumatarli: May 1 know

‘whether Government is aware of the
fact that Assam produces moga nad
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yendi, and whether Government has
examined the possibility of their
export ag they are durable and at the
same time attractive?

Shri Kanungo: Moga goes into
most of the fancy goods in handlooms.

Oral Answers

Import of Fertillsers by S.T.C.

.‘.
~Shri Vishram Prasad:
| Shri D. C. Sharma:
896 Shri Ram Harkh Yadavw:
") Shri Sham Lal Saraf:
| Shri D. D. Maniri:
LShri Basumatari:

Will the Minister of International
Trade be pleased to state:

(a) whether an agreement has been
entered into with the German Demo-
cratic Republic for supply of fertili- |
sers through the State Trading Cor-.
poration; and L

(b) if so, the particulars thereof?

Industry (Shri
Contracts
Stute

The Minisier of
Kanungo): (a) and (b).
have been concluded by the
Trading Corporation of India Ltd,
with M/s Bergbau Handel, Berlin ~
(GDR) for the supply to India during
1964, of 44,000 tonnces of ammonium
sulphate and 63,000 tonnes of muriate
of potash.

it e wE g7 A wwtaaw
ooz WY T T b AT AT
AT M & gt o T g A A
TRT 2wz b T 0T g i (e T
7T & e faen w7

Shri Kanungo: We usually do not
disclose the rates

st faame S|t - T2 HAT AF TAT
oA 2 A s A O R TR
At FFrETEAT AWTT 2 AT E, I HEEA
Fzmmrar AT AN Z D FH A
FATRT 2, ALt 7
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oo ARG . 6T gar A @w
ST HITT MTIhT TE TAT (FAT STCAT 7
9 T 1 IaY SqTeT &, g aar fan
ST | fEaaT 3 2 41 fFaT 8T 8,
qg T FI0GT 0T )

Y ST FHE

Mr, Speaker: Shri Kapur Singh.
He does not rise. Then I am calling
another Member.

Shri Kapur Singh: I am
much here. .

very

Y T {A% QA : fHa=i &1 fwg
N 9T qgF 9T 7g T et A1
T & 7

Shri Kanungo: All the fertilisers,
from whatever sources, are pooled
together, and they are sold at a pool=-
ed price.

Mr. Speaker: Shri
have an opportunity,
present when I calied.

Saraf might
He was not

Shri U. M. Trivedi: Present, but
not attentive,
Shri Sham Lal Saraf: May I know

whether the quality of the fertilisers
being imported from Germany is
other than what we manufacture in
this country, or we are deficient in
those qualities that we are importing
from them?

Shri Kanungo: Because there is
shortage, import is being attempted,
and the qualities are standard speci-
fication qualities, and they will be
tested. !

Shri Kapur Singh: May I know
whether any curbs are contemplated
in this case on the profiteering greed
of the STC?

Shri Kanungo: STC it not involv-
ed except in import of it. As [ said,
all fertilisers are sold under a poal
system where all prices are evened
out,

Shri Kapur Singh. Is
fiteering to be curbed?

that pro-
That pool
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system involves a huge amount of
profiteering.

Mr. Speaker: Shri Kashi Ram

Gupta,

ST SIS0 TR A FTAAT TAT AT
Fgamm gz ameis, a1 &
ST HIEAT § (% 7 o d 6 g Al Iadl
T AT T HTOT WG 7

waR RERA W Al WT FTX
w1 AT

! st o kA 7oA &
FTor w7

W g - UF A1 E A
BT ST ST & W F AT o o

Shri U. M. Trivedi: STC is involv-
ed only in imports but it is believed:
that in imports the STC makes pro-
fits extending to 20 per cent. Will it
be possible to have the same amount
of profit in these fertilisers also for
the STC?

Shri Kanungo: This is not a ‘rad-
ing account. As I said it will be
imported and submitted to the pool
at the imported price plus commis—
sion.

Shri Shashi Ranjan: The import
is done due to our shortage. Is the
shortage due to the raw material or
due to our incapability to manufac-
ture fertilisers?

Shri Kanungo: Capacity has been
set up but most of it had not come
up to production as anticipated and
the demand has gone up very much.
We are importing for this year only.

Shri Tyagl: Is it a fact that the
fertiliser pool has promised to con-
tribute out of the profits about Rs. 40
crores to the present Plan and provi-
sion has also been made for Rs. 40
crores? What will be the profit out
of this fertiliser pool?
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Shri Ranga: Profiteering at the
cost of peasants?

Shri Kanunge: There is a propo-
sal for contribution but I am not
aware of the exact amount.

Shrimati Savitri Nigam: May 1

know whether the imports which are
being made from various countries
are at the same price or the prices
from other countries differ?

Shri Kanungo: Every lot has a
different price depending upon the
time when the contract is cntered
into,

=) fra ArOaW ;. w@rE W AT
¥ AN W@ E, I 0sd HOWTT IY W
dérivae 27 & 7 72 @rg fw faa g3
&1 1 NG IT O & w7 I av faw
farg w@ 3T ?

st s d 3w 2 fE g
@ ¥ uF 1§ faqdr o Zrew 91§z
TATHE &, THT & W qE WAL | §9E
faa &S @ aET 980 2

Shri Ranga: In view of the
that there are here two  Ministers
concerned with this and the third
Minister, Dr, Ram Subhag Singh the
other day told us that they would
pursue a policy of no-profit-no-loss
in this transaction, may we know
whether Government would be pre-
pared to give up that proposal of
making Rs 50 crores profit from this
transaction in fertilisers?

fact

Shri Kanungo: I think the question
should be put to the Ministry of Food
and Agriculture.

Shri Bhagwat Jha Azad: May I
know whether the Government has
considered the recommendation of the
Public Accounts Committee in this re-
gard for supplying fertilisers to the
farmer at a lesser price and thereby
having a little less profit?

Shri Kannngo: As I have said, it is
under consideration of the Food and
Agriculture Ministrv.
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Shri Vishram Prasad: If the hon.
Minister does not want to tell the
price of fertilisers, may I know wkat
will be the percentage of nitrogen
in ammonium sulphate and POs in
phosphatic fertilisers?

Shri Kanungo: I have not got tha
information,

S TRAMAAR | A1 AR FAE Ar
@ ¢ Tew At § gfF am 6
gafay ward s T & ar w1 oAt S
FumRE?

St S T aTET AT
W & W AT £ fFam 1  aga
qOT & 1 gEH Y g A8 77 awar ¥
Shri S. M. Banerjee: I want to
know whether we are likely to reach
the stage of self-sufficiency and if so,

when and whether the target is likely

to be achieved during the Fourth
Plan?

Shri Kanungo: I do not think so.

WY gRitaE wrwy AW F @ A
g wiw fradr 2, feedy 2o & Jare
grr 2 a7 faadr agT & g et
g?

Shri Kanungo: This information has
been given several times but I have
not got it just now with me.

qem SN wwen

+
ot wgETT
W1 HieTTenw &7
st &y

*o g,

FO7 TEAIN, WA WY WA gE-
frafe W g7 T &1 FU HLT % :

(%) ¥n a8 79 ¢ f& 77 930 &

UF FUT T & qq FT HEAT g0
g o & WK
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(&) afz g, a1 g7 &ua ¥ fao
gt aifasl &1 g9 g =77 a7
AT 9T F4qT FTAATET H 75 F 7

TN, @ w941 Nqra godfRaton
AT | ITEAT (s Wo Wo ¥&T)
(%) 1, & ¥@ifE Fooa w1 vanEw
i n wfas 1z 7m0

() ®r7a £ @97 & A9 FiTT
gY ®ad & 3T #1 & 997 (accumula-
tion of pithead stocks) #77 war
3w H Y anwT 7@ & afew oymra &
T RITAT T4 A1 297 F9OW 77 ATHAT
FOA T3 ET & | HTRIT GrY T &1
W A frm rm @ fw ag Emen
garat & IenfaT wAA R fAemre
FOAG | AT A, HTET ®TA &
W@z 717 far (allocation and
distribution) ¥ #iFa fargat ¥
qTEETE &2 2 &7 I\ AT T OAIAT
&7 T & | TAT F1 gfws v @ o
AM AT afawrr (gradewise
entitlement) ®f =0T 7 TAT F
ITAET 7T #12 (Quota) T gATET
w7 F wiEiveT AT w®omw oA

R T wORI F AR m ¢ w
‘gz (brick-kilns) #t AT
X H 7T F qAnA v afa g
qO & TTAEAT FIOHO H TF AT
g e

[The Parliamentary Secretary to the
Minister of Steel, Mines and Heavy
Engineering (Shri Thimmaiah): (a)

Yes, Sir. This is because production
has outstripped the demand for coal.

(b) The accumulation of pithead
stocks is not peculiar to Madhya
Pradesh alone and all the coalfields
in India are faced with this problem.
No assurance has been given by the
Government that it would secure dis-
posal of coal produced by any colliery.
However, Government is assisting in
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the matter by relaxing the existing
controls' on allocation and distribu-
tion of coal to the maximum possible
extent. The public has been inform-
ed that, subject to gradewise entitle-
ment, consumers can ask for addi-
tional quantities of coal irrespective
of their quota, The State Govern-
ments have been requested to libera-
lise their policy on licensing of brick-
kilns, so that there may be some im-
provement in demand by thias cate-
gory of consumers,)

Wl wEAm & A e g e
AT ITAT FIAT TFG A1 N @ 2AF
SAG FTIW FAT ¥ | FI ATTEET O7(7
#yAf AT TR A v 2 A fF faaa
T TTIN P ZrA e 2 gmber
T wTAT IwGT A A # 7
Shri Thimmaiah: The main reason
is that the important consumers re-
duced their demand; and another
reason is, some of the projects were
not coming up as per schedule, and
some of the existing projects could
not be expanded as we expected. So,
there is reduction in demand for coal,

and therefore, there are these pit-
head stocks.

sft wopg - BT A AT R W
q, gafay a7 gt ® faemr wnfam

weaet mgeg ;. ATT 43 27 oA
AT F7 A, WA AW F TH T
&1 S |

st g™ | S A g fE
Far o) ) faas @ wT /T
FAT 2 | s O 21 A1 FAT geE
772 & A fr g, oa Aot fEr
S w7 wR FoET H F9r g oafw
IAET SAT AT AN AT qrAE H, w0
™ O A 7Rt w Y
Y7 ST 3T RGN 3FGT A WAT
MamFafFmmm mafE
AT TAGT A A T |
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Member brings it to my notice, I

uTTH WEWY: W9 A g A
23 %7 27 & w7 %1 sara =7
s &

Shri Thimmaiah: It is true that low-
grade coal was produced in large
quantities, and the recent rise in
price will adjust the production for
its real demand.

ot wo wo wak: § wrAA Wgw
fa fazr w1 I ®7 FAAT FieIH .

qUR WA g7 HEA SqW A
qeafr gy w54 2 | T Fi MAAE AT
aqre T

Shri A. P, Sharma; The hon. Deputy
Minister has said that this is not
peculiar to Madhya Pradesh only.

W WERW 1T TN SEE
a1 fx 35 &1 ware AE ¢

o miftw @1&: 7 3 0w @A
At 3 {51 &1 e T A ova AT &
FATI 97T 7ET §, WY T WA A7 T7 FTNA
gatar a8t 77 747 2 o waa o qwm
graT W T 2 7

Shri Thimmaiah: The production is
not actually slowed down. Produc-
tion is going on almost nearer to the
target fixed, but the pithead stocks
are not much, compared to the pit-
head stocks in the last year. There is
only one month's pithead stocks. We
have taken steps to see that the pit-
head stocks are disposed of as early
as possible.

Shri U, M. Trivedi: Is it a fact that
notwithstanding such huge stocks ly-
ing at the pitheads the supply of
this coal to the ginning factorles in
Madhya Pradesh has been as restrict-
ed as before and that the demand is
not being met?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): My information is that the
entire demand is being met. If there
is any particular instance, if the hon.

shall certainly look into it.

ot WSl Tw A oW wEAw
A sar s A A 3w W &
fFaa W wew 93w § AF g g 9
fam @z giar &, o7 | wor w@m
q 35F @A AT FW AAIE 7
Shri C. Subramaniam: It is accord-
ing to the railway transport pattern.
The Madhya Pradesh coal is being

consumed not only in Madhya Pra-
desh but in western India also, und to

a certain extent, in th: south of
Madhya Pradesh,
Shri Kashi Ram Gupta: Whether

the consumption is reduced in Madhya
Pradesh also?

Shri C, Subramaniam: Everywhere.

Shrimati Savitri Nigam: Is it not a
fact that one of the reasons for this
coal accumulation is the rise in price
because it has gone beyond the reach
of the common people, and more and
more people are switching over tv
kereosene oil for cooking purposes?
Is the hon. Minister aware of this
and, if so, what steps are being taken
to reduce the prices for home con-
sumption?

Shri C. Subramaniam: As a matter
of fact, soft coke is being uscid as
domestic fuel and whatever is pro-
duced is being consumed. Now, eur
attempt should be to produce suvimne
domestic fuel by the LTC method,
that is, low temperature carbonisa-
tion method. We have no doubt that
whatever quantity we produce would
be consumed. The price is quite
attractive when compared to the price
of kerosene. '

«ft five oo A o AR AR
Frrer #Y miy gafAw Fw o T E fE
HrA & T B ARE A7 AT oft A
FT T2 ¥ gAY FIET AT I FATT F A
¥ awdr 1 wA T R # orwfay
TR P am I A w37
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Shri C. Subramaniam; No, Sir; as
a matter of fact, more and more

people are taking to coal use rather
than other fuels.

Shri Ramachandra Ulaka: What is
the target in the Third Five Year
Plan for production of coal in Madhya
Pradesh, and what is the present pro-
duction?

Shri Thimmaiah: T want
notice for that.

separate

Shri §. C. Samanta: Is there any
proposal to set up some washeries
for the better use of this low-grade
coal in that part of the country?

Shri C. Subramaniam: No, Sir;
washeries would not serve any pur-
pose with regard to utilisation of
lo-grade coal. It will have to be
used either in the power production
programme or it should be converted
into domestic fuel by carbonisation
method.

st oot feg a7 3% 2 fr W
NXW A wrad w1 3T amogar &, Afww
To lo F At 2777F 747 & for 93
WIS TF AHT AL ZAT W17 ATHT GHE
far #7721 & (% F1R7 FrIew Al
w1 faer 79 7

Nl CRWEAAT ¢ AAAT STEAT §
f o@ ager &1 wrT 39 T SR A
AT TR & WY AR A @ oS R 8§,
wraan qfq wik § g fawren v @
2 foray fawran adl, @1 ¥ v &t
g Afaer &1 1 qa1 & 5 % w1
qHM |

Mr, Speaker: Let us go to the next
question.

Bokaro Steel Plant

3
j Shri Jashvant Mehta:
1\ Shri P. C. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether an agreement has
been reached with Messrs. Dastur

*898,
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and Company about the consultancy

fee and the scope of consultations
about the Bokaro Steel Project; and

(b) if so, the precise terms of the
agreement?

The Deputy Minister in the Minis-
try of Steel, Mines and Heavy Engi-
neering (Shri P. C. Sethi): (a) and
(b). The terms and conditions of
the consultance agreement are in the
final stages of negotiation with Dastur
& Company. They are expected to
be finalised very shortly,

Shri Jashvant Mehta: May [ know
whether the Government have re-
ceived quotations from other foreign
countries; if so, how they compare
with the quotationg supplied by
Dastur and Company?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam); We have not received any
other quotation for this, but the sur-
vey team which came from the Unit-
ed States of America had given an
idea of the consultation fees. Com-
pared to that, this would be about
one-third of the fees,

Shri Jashvant Mehta:
are anxious to know....

Mr, Speaker: Is he
know or not?

Sir, people
anxious to

Shri Jashvant Mehta: Yes.
I am anxious to know.

Mr, Speaker: Then he should put
the question. !

Shri Jashvant Mehta: The House
is also anxious to know at what stage
the financial assistance or aid from
foreign countries for the implemcnta-
tion of the Bokaro plant stands at
present?

Shri C. Subramaniam: That will
have to be taken up after the speci-
fications are drawn and tenders are
floated on a global basis. Therefore,
that will have to be considered a little
later.

Shri Jashvant Mehta: We are inte-

rested to know whether the Govern-
ment is negotiating with any foreign

Even
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country and whether there is any
scope for that foreign aid or not?

Shri C. Subramaniam: This ques-
tion js with regard to the appoint-
ment of consultancy.

Shri Nath Pai: Sir, T am a little
disheartened by what he said, but
still T will try to get same more
information. Has his attention been
drawn to a report originating in
Moscow—today it appeared in one of
the dailies—that the Soviet Union is
showing keen interest with a view to
financing the Bokaro plant and there
were talks held between the Indian
Envoy and the USSR Minister who
looks after this matter; if so, may I
know how far this report is true and
at what stage the talks are at pre-
sent?

Shri C. Subramaniam:
received any  information
Moscow about these talks.

I have not
from

Shri Hem Barua:
in the newspapers.

Shri Surendranath Dwivedy: He
hag only said that he has not received

It has appeared

any report. He has not denied the
discussion.
Mr. Speaker: He has not got any

official Information. He might have
seen what has appeared in the papers.

Shri Sham Lal Saraf: May [ know
whether Government have taken the
necessary precautions to ensure that
this Company will work the project
in the manner in which we want it
s0 that this important projert may
<ome to fruition within the satipulat-
od time?

Shri €. Subramaniam: We are
‘quite confident that M|s. Dastur &
Companv would be able to deliver
the goods. '

Shri S. M. Banerjee: What is the
attitude of TUnited States towards
‘the Bokaro plant? Have they made
it absolutely clear that they have
‘washed off their hands, so far as this
project is concerned?
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Mr. Speaker: Here we are con-
cerned with the consultancy fee,

) Shri S. M. Banerjee: Foreign aid
is important in the setting up of this
plant. I

Mr. Speaker: That may come inci-
dentally but we are concerned only
with this limited purpose.

Shri 5. M. Banerjee: My question
was. . .
Mr. Speaker: ... .whether USA

have washed off their hands,

Shri Nath Pai: The plant can come
into existence only if there is foreign
aid.

Mr, Speaker: That point we have
already discussed and disposed of.

Shri S. M. Banerjee: Sir, you will
remember, this question has come up
in this House several times. The
question was asked because both
USA and USSR are in the field.

Mr. Speaker: Answer has also been
given to that question so many times.

Shri S, M. Banerjee: That is true. I
want to know whether we are getting
any aid from USA or they have com-
pletely washed off their hands, so
far as this plant is concerned. I
want a clear answer.

Mr. Speaker: No, please.

Shri Hem Barua: In view of the
fact that consultancy fees are paid to
a particular company with a view to
start this plant, may I know whether
the attention of this Government is
drawn to the headlines news....

Shri S. M. Banerjee: In a box.

Shri Hem Barua: ... .yes, box to
the cffect that both Soviet Russia,
and Japan particularly, are interest-
ed in setting up this plant?

Mr. Speaker: He has said so many
times that this relates to the process-
ing of consultancy fees. He may
answer it if he wants to. No?
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Shri Tyagi: May I have an idea of
the total amount of fees that will
have to be paid to Messrs. Dastur
& Company for the job? Has uny
estimate been made of the total
amount which will be required to be
paid?

Shri C. Subramaniam: An estimate
has been made, but it is under nego-
tiation. As soon as negotiations are
sver and the agreement is finalised,
i will be able to give it.

Shri Tyagi: Is it a few crores?
Shri C. Subramaniam: Oh, yes.

Shrimati Savitri Nigam: Has the
consultant given any target for ini-
tial production? By what time will
it go into production?

Shri C. Subramaniam: According to
the consultant's report, 1.5 million
tons would be produced by 1867-68.

Shri Bhagwat Jha Azad: May I
know whether it is a fact that there
is re-thinking in the Government to
withdraw from the purview of the
consultants, M/s. Dastur & Company
a sufficient portion of the work and
to give it to others because a large
number of foreign engineers are in-
terested in participating in this
venture?

Shri C. Subramaniam: No, Sir.
There is no such intention. As a
matter of fact, as much work as
possible is being given to the con-
sultants.

Dr. L. M. Singhvi: On what basis
are the consultants given their esti-
mated consultation fce? On what
basis is the Government trying to
negotiate it? We do not want 10 go
into the details, but we want to know
the criterion on the basis of which
the consultation fee is being finalised.

Shri C. Subramaniam: Generally, it
is a percentage of the total cost of
the plant. We have some experience
of the consultancy fee paid for the
million ton plants of Durgapur,
Rourkela and Bhilai We have also
some experience of what the private
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sector has paid. Taking all that into
account, we are negotiating.

Electrical Goods Industry

+
900, J Shri P. C. Borooah:
| Shri P. R. Chakraverti:

Will the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether it is a fact that full
utilization of the already licensed:
capacity of the electrical goods induse
try has not been possible because of
shortage of foregin exchange;

(b) if so, to what extent; ang

(c) the steps being taken by Gov-
ernment to improve the position?

The Deputy Minister in the Ministry
of Steel, Mines and Heavy Engineer-
ing (Shri P. C. Sethi): (a) to (c). I
presume the Question relates to items
of electrical equipment under the
control of my Ministry, i.e. heavy elce-
trical equipment broadly speaking. In
respect of such equipment in the pri-
vate sector, the installed capacity is
being more or less fully utilised ex-
cepting for switch-gear, in respect of
which the shortfall is due partly to
inadequacy of foreign exchange and
partly to the fact that production in
some units has started only reccntly.
As regards the capacity in the public
sector, the production is picking up
in respect of transformers, motors,
switchgears ete. in accordance with
the phased programme of production.
Both in respect of the public and pri-
vate sectors, every effort is being made
to make available ag mu:h foreign
exchange as is possible in the prezent
circumstances to reach full produe-
tion.

Shri P. R. Chakraverti: What is the
amount of foreien exchange that has
already been released?

Shri P. C. Sethi: Thz foreign ex-

change released for the private scetor
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industries during the last two years
has been Rs. 172 lakhg during Apni
1862 to March 1863 and Rs. 224'54
lakhs during April 1963 io March 1364
for transformerg grade steel and Rs.
30 lakhs in 1962-63 and Rs. 23'54 lakhs
in April 1963 to March 1964 for
dynamo grade steel.

Shri P. R. Chakravertl: What is the
extent of the demand that is yct to
be fulfilled?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
mapiam); As far as these categories
are concerned we have given them
almost to the full extent.

Shri Bhagwat Jha Azad: What a-
proximately could be the amount of
foreign exchange for want of which,
as the hon. Deputy Ministcr hus said,
the capacity in the private scctor, for
example, regarding switchgear, is not
being utilised?

Shri C. Subramaniam: An accurate
estimate cannot be made.

Shri Heda: What is the total
amount of foreign exchange that was
t_ken into consideration al the iime of
setting up these various industries,
how much of it is being reicased and
what is the difficulty in releasing the
rest of it?

Shri C. Subramaniam: The d fliculty
is the total scarcity of foreign ex-
change. It will have to be ailocated
between the various priority items.
That is the real difficulty.

Dr. L. M Singhvi: To what oxtent
is labour unrest, apart from the pau-
city of foreign exchange, rcsponsible
for holding up production of electri-
cal goods in the country and what iz
the daily loss caused by the ressalion
of work of the Bhopa) Heavv Electri-
eals?

Shri C. Subramaniam: 1 cannot
immediately give an estimale but the
production target fixey for the Blo-
pal Heavy Electricals factory 1: Rs
8 crores during 1963-64 and during
the next year, that is, 1964 65, it
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would be round about Rs. 8 crores or
Rs. 9 crores. So, an estimate caun be
made.

Dr. L. M. Singhvi:
4 lakhs.

More than R.

Shri O. Subramaniam: Round about
that.

Shri Ramachandra Ulaka: How
does the cost of ‘the Indiar compo-
nents compare with the cosy of im-
ported components?

Shri C. Subramaniam: Roughly in
all these things the indigenous con-
tent is round about 60 to 70 per ccnt.

st woEg ;. & Tz STAAT A@TEAT
g f fas #1 aooa a9 & aoee
wEr ffgy § W grgAE wTOE™
fre & o 37 AT qFTT F FroaEt

¥ g s faaar gomeT g5 8,
A wwaEl ¥ fgaa g & A
FET e # fEa g & 7
wew wgm oAt W % 7
W\ g A A

wHUW HWEEW e fou wWw
OF WATERT qarer Ffod |

Shri Vishram Prasad: So far as I
could understand, we are importing a
lot of electrical goods, like, switch-
gear transmitter ete. involving foreign
exchange. When will we be able to
establish that type of a facory iu the
country and be seif-sufficient ‘n pro-
ducing electrical Zoods?

Shri C. Subramaalam. [t is 8 very
difficult item of production, therelore.
it is not only the guestion .f putling
up of capacity for production, but, we
have to gain experience alvo. DBut
we hope to meet vur requirements by
the eng of the Fourth Plan

Mr. Speaker: Nexi question, Shri
Maheswar Naik. Absent. Shri D. C.
Sharma..Absent, Shri P. C. Borooah
..Absent. Shri P. R. Chakravertl.
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Shri P. R. Chakraverti: No 0903.

Shri Kapur Singh: May I suggest
‘that question No. 893 be taken along
with this? It i3 a connecleg question.

Mr. Speaker: INoi now.
to it, if I have time.

I will come

Fuel Consumption

+
( Shri P. R. Chakraverti:
Shri P. C. Borooahr
| Shri Heda:
Will the Minister of Steel, Mines
and Heavy Engineering be pleased 1o
state:

*903.

(a) whether it is a fact that the
coal industry has recently suggested
to Government that the patterp of
fuel consumption in the country
should be reviewed so as to make it
conform to the available coal resour-
ces; and

(b) if so,
thereto?

Government's reaction

The Parliamentary Secretary to the
Minister of Steel, Mines and Heavy

Engineering (Shri Thimmaiah): (a)
Yes, Sir
(b) The allocation of different

grades of coal to various consumers
is made on the basis of a schedule
vhich has been drawn up by the Fuel
Efficiency Committee, in prescribing
the entitlement of various consumers
for a particular grade of coal, the
said Committee has taken into account
the quality of fuel essentially requir-
ed for the operation of a plant, equip-
ment or appliance, The representa-
tion mad= by the Coal industry is be-
ing examined in that context.

Shri P. R. Chakravertl: May 7T
know whether it is a fact that the
additional facilities, which were made
available to the cement factories and
power houses for the use of oil, are
going to be withdrawn so that more
voal may be used?

The Winister of Steel, Mines and
fleavy Engimeering (Shri C. Bubra-
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manim): Steps which have already
been taken cannot be undone now. If
machinery has already been estab-
lished for the purpose of using oil,
we cannot now take away thap machi-
nery; but as far as possible we are not
encouraging installation of new machi
nery for the use of oil.

Shri P. R. Chakraverti: May 1
know whether the Government has
considered the question of giving faci-
lities for the coal to be widely used
for domestic purposes by giving addi-
tional benefit in the sape of reduced
railway freight?

Shri C. Subramaniam: The coal
for domestic fuel depends upon the
preparation of smokeless fuel. That
has to be done by carbonisation me-
thod. We are taking up that question

and we hope to make somc progress
during the Third Plan.
Shri Man Singh P. Patel: May I

know whether the Government has
considered the preparation of a chea-
per fuel from husk dust and saw dust?

Shri €. Subramaniam: We are
now trying to use more coal. 1 do
not thing other substitutes will im-
prove the position of coal.

Shrimati Savitri Nigam: What are
the steps which have recently been
taken by the Government to see that
more and more soft coke for domes-
tic consumption is produced. The
hon, Minister in his earlier reply has
stated that whatever we produce is
being consumed. So, 1 want to know
what steps have been taken to pro-
duce more.

Shri C. Subramaniam: As far as
soft coke iz concerned, we use the
low grade coking coal. But the cok-
ing coal is very much limited. There-
fore, we cannot allow the use of cok-
ing ecoal for this purpose. That is
why other ordinary coal should be
carbonised and used as domestie fuel.
This is engaging our attentlon,

Shrimati Savitrl Nigam: I wanted
to know the specific steps taken by
the Government.

Mr. Speaker: Some time next.
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Shri Bhagwat Jha Azad: Before
not encouraging, as the hon. Minister
stated, any such machinery which
gives the alternative fuel to the consu-
mer, may I know whether the Gov-
ernment have considered the econo-
my of the fuel, between the coal and
the other alternatives which are avail-
able for the present to the consumer?

Shri C, Subramaniam: It depends
upon the location of the plant. If a
particular plant is located near the
fuel oil producing centre, then it may
‘be economical to use the fuel oil. It
should be left to each plant to decide
which will be more economical.

ot weEfriw wex o qw ¥ afzar
A & FTAT SI0EY dar ) @ g, &
ArAA A g 7 g v o =y
FAF F ITET 9T A e w7 wY ®
farad ag syrar s gorar v q% ?

Shri C. Subramanium: Yes, Sir.
We ar¢ now taking steps to see that
Particularly in the power plants, the
boilers are designed in such a way
that we will be able to use the lowest
grade coal.

Shri N. Sreekantan Nair: May 1
know whether it is a fact that the long
distance transport charges of coal
have been revised and increased to
tho detriment of users of coal in dis-
tant areas?

Shri C. Subramanlam: 1 thought
that this matter was discussed during
the Railway debate because the fre-
ight was increased in the Railway
Budget.

it axare Fag ;a1 fFowe aw
e & fafrees g 72 e w1y
EfFafr o s A wr A ¥
T 100 38 # o da7 1 g FHIT
&1 germrer faar smar & @ g9 fAg
HORTT 15 ot grasdy s fEw
Maz foma fF w02t 27 97 dar @) o
E IAF oAy & ww § qua F7
76 (Ai) LSD—2.
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AT 7= ¥ faar s o I9E
F1qaT g e S ? '

Shri C. Subramaniam: First of all,
we should give them the substitute
before we prevent them from using
cow dung. It is not merely the ques-
tion of making available the substi-
tute to them. The mentality of the
people should also change,

Shri A, P. Sharma: Is it a fact that
the restriction on movement of coal
by road is also one of the reasons Yor
accumulation of coal in certain collis
eries?

Shri C. Subramaniam: Now there
is absolutely no restriction placed
with regard to the mode of transport.
But it would be more costly to move
by road and if the people are prepar-
ed to pay higher prices, they cam
move it by road.

Shri Vishram Prasad: The Agri-
culture Department has just devised
a Gobar gas plant which is the cheap-
est source of fuel suply to the vil-
lages. May I know whether the Min-
istry is thinking on this line?

Shri C. Subramaniam: I am not
aware of this. I would like to have
notice,

st wgATT ;gL AW # aga &
s A1z f7m oy & At s o
A AT FY T F (AT AT fraa
# FTEY A AT 2 A oI sy
e ¥ §1E oA 7AW IIH A
T ST & T AT 7 FE AT AR
T T F T aAE T 2) 7
weiw wRam ¢ wrET ¥ fafrer
L :
Any hon, Member who might nét

have becn present, whose name was
called?

Shri Hari Vishnu Kamath: Q.
No. 899,
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Heavy Engineering Corporation Ltd.
+
r Shri Hari Vishnu Kamath:
| Shri Mohammad Elias:
‘899..{ Shri Yamuna Prasad Mandal:
| Shri B. P. Yadava:
( Shri D. C. Sharma:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state;

(a) whether an inquiry has been
held in the recent fire accident at the
Heavy  Engincering Corporation,
Ranchi;

(b) if so, by whom and the findings
and conclusions of the inquiry; and

(¢) whether a copy of the report
will be laid on the Table? -

The Deputy Minister in the Minmis-
try of Steel, Mines and Heavy Engi-
neering (Shri P, C, Sethi): (a) to
(e). A very senior officer is being
appointed shortly to hold the inquiry.

Shri Hari Vishnu Kamath: Is it a
fact that a preliminary inquiry has
been held in the matter and, if so, by
what agency and has that inquiry dis-
closed some sabotage or crypto sabo-
tage in the plant?

Shri C. Subramaniam: Yes, Sir. A
palice 'inquiry has been made and I
am sorry to say that it has not been
very helpful to find out the actual
causa for thig accident.

Shrt Hari Vishnu Kamath: My
question was whether this inquiry re-
vealed some sort of sabotage in the
plant due to which the fire was caus-
ed.

Mr, Speaker: That is what he has
sald, that it is not so revealing.

Shri Hari Vishnu Kamath: Has the
han, Minister’s atiention been drawn
to press reports {o this effect, which
appeared only three or four days ago,
that sabotage is suspected as the
causg of the fire in this plant. and if
sa, what are the terms of ‘reference
of the fuller inquiry that is being
made now?

Shri C. Subramaniam: There is the
-suspicion, but it has not ben estab-
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lished fully that it was caused by
sabotage and if it was by sabotage
by whom.

This inquiry will be not only with
reference to the actual accident which
happened there but also with refer-
ence to the management in order to
find out how far the management
was diligent in putting out the fire
and how far the security measures
were effective. All these questions
also would be gone into.

Shri Hari Vishnu Kamath: What
are the terms of reference?

Shri C. Subramamiam: We have
not yet finalised.

Dr. L. M. Singhvi: May 1 know

what has been done in consequence
of the occurance at the Heavy Engi-
neering Corporation at Ranchi, to
streamline our intelligence collection
procedures at all industrial undertak-
ings of national importance, and whe-
ther any comprehensive move has
been made in this direction in conse-
quence of this.

Shri C. Subramaniam: As a mat-
ter of fact, we have a Director of In-
telligence to look after the security
matters in the public sector plants. He
is just now looking into the whole
matter. Very recently, he has sub-
mitted a report about it; we shall
look into it and take further action.

Shrimati Sharda Mukerjee: May I
know whether in the preliminary in-
quiry anvy members of the manage-
ment have been questioned? Is it a
fact that none of them has been
questioned?

Shri C. Subramaniam: All persons
who have to be questioned with re-
gard to the accident have been ques-
tioned by the police. But, as I said,
a more comprehensive inguiry is to
be held very soon.

Shri A. P. Sharma: From whatever
report the police may have submit-
ted after their inquirv by this time,
is there anyv indication that the =slack-
ness of the management was also res-
ponsible for this fire?
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Shri C. Subramaniam: That is the

purpose of the more comprehensive

inquiry which is being ordered.

Independent Candidate’s Election
Symbol

*895, Dr. L. M. Singhvi: Will the
Minister of Law be pleased to state:

(a) whether the Election Commis-
sion has at any time considered the
possibility of protecting a  returned
independent candidate's symbol at a
subsequent election; and

(b) if so, with what result?
The Deputy Minister in the Minis-

of Law (Shri Bibudhendra
Misra): (a) Yes, Sir.
(by It has not been considered

feasible to reserve a symbol for an .

independent candidate returned for

subsequent clections also.

Dr. L. M. Singhvi: May I know
the reasons why it has not been found
feasible to reserve and protect the
symbol of a returncd Independent
candidate? Is it because of any pre-
conceived nations as to what pattern
politics should take?

Shri Bibudhendra Misra: The pro-
cedure that has been prescribed for
allotment of symbol has been pres-
cribed after consumption with the lea-
ders of the political parties and
groups in Lok Sabha.

Dr. L. M. Singhvi. This does not
concern the political parties, That is
why I am asking this question.

Shri Bibudhendra Misra: Let me be
allowed to complete my answer.

It will be realised “that the entire
basis for reservation of symbols is
that it is done only for the recognised
political partics. Recognition to a
political party is given on the basis
of its performance in a State, mean-
ing thereby that they get 4 per cent
of the votes and so on. So the basis
for reserving a symbol is the perfor-
mance in the State. If we are lo
adopt the basis suggested by my hon.
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friend Dr, L. M. Singhvi, it will be
complelely different, and the basis
will be the constituency; that is, the
basis for allotting a symbol will be
the constituency and not the State.

The difficulty in that case would be
that we have (o reserve symbols not
merely for the returned candidate
but for all the candidates who had
fought the elections. There would
also be another difficulty. Supposing
a party ‘A’ is recognised in a State
and the returned candidate is an In-
dependent candidate, if we reserve a
symbol for him, there would be no
justification also to reserve a sympol
in that particular constituency for
that party. So, all these difficulties
are there. And practically also, there
is another difficulty.

12.00 hrs.
It is also not known whether an

independent candidate would contest
next time also. So, how to reserve a

symbol?
Mr. Speaker:
tion.

Shri S. M. Banerjee:
all the time.

Short Notice Ques-

He has  taken

Snont NoTiCE QUESTION

Press Party to Report Re: Refugees
from East Pakistan

S.N.Q. 16. Shri Hem Barua: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that the
Government have recently sent a
Press party to report about the recent
influx of refugees into our country
from East Pakistan;

(b) if so, whether this is the first
party to be sent: and

(c) what are the places they have
been asked 1o visit and what is the
composition of the party.

The Minister of  Parliamentary
Affairs (Shri Salya Narayan Sinha):
(a) Yes, Sir.
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(b) No, Sir, a few parties were
also sent earlier by Government,

(c) A statement showing the com-
position of the present party and the
places they have visited is laid on
the Table of the House [Pluced in
Library, See No. LT-2633/64].

Shri Hem Barua: May I know whe-
ther it is a fact that Government ap-
proached Pakistan for permission to
allow our press plane to fly over
Pakistani territory from Calcutta to
Gauhati, and that permission was
refused; if so, may I know whether
Government have tried 1o ascertain
if this :cfrsal on the part of Pakistan
is due to a blatant desire on their
part to conceal the fact of the exodus
of the minority community people
from Pakistan to this country?

Shri Satya Narayan Sinha: 1 have
no information that the permission
was sought and also refused.

Shri Hem Barua: That is our in-

formation. On this I want a clarifi-
cation. Then I will put my second
question.

Mr. Speaker: This is the second

question.

Shri Hem Barua: May I draw the
attention of the hon. Minister to a re-
port appearing from  Shri Kedar
Ghosh of the Statesman, who had
been with the party, saying that per-
mission was asked and permission
was refused by Pakistan, and there-
fore the plane had to fly to the north
and then to the southeast?

Shri Satya Narayan Sinha: Maybe
correct, but I have not seen it
Shri Hem Barua: May I know..

Mr. Speaker: There cannot be a
supplementary to a supplementary.

Shri Hem Barua: That was a corol-
lary 1o my first supplementary.

Mr. Speaker: Two questions have
been put. 1 will see.
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Shri Surendranath Dwivedy: From
the statement it appears that this
party was sent to Madhya Pradesh,
Garo Hills and West Bengal. May 1
know whether this party will also be
sent to Jamshedpur, Rourkela and
other areas which were affected re-
cently?

Shri Satya Narayan Sinha: The
names of the places which the pre-
sent party visited are given there.

1 cannot say definitely, but you
wanl this kind of party to be sent to
Jamshedpur and other places?

Shri Surendranath Dwivedy: Are
you contemplating to send a party to
such places?

Mr. Speaker: He is not contemplat-
ing, but now he will consider.

Dr. L. M. Singhvi: He asks a coun-
ter question. This is not proper. He
cannot answer a question by putting
a question.

Shri S§. M. Banerjee: May I know
whether the press party which visit-
ed Garo Hills area have given any
report about the inconveniences ex-
perienced by the displaced persons
there; if so, what are those inconve-
niences and what steps have been
taken to remedy them?

Shri Satya Narayan Sinha: I could

not foliow the question.

Mr. Speaker: He asks whether the
party that was sent has submitted a
report, and if so, whether it has said
anything on the inconveniences suff-
ered by the displaced persons there.

Shri Satya Narayan Sinha: [t was
the first flight. They have not sub-
mitted a report, so far as I am con-
cerned.

Shri S. M. Banerjee: What was the
purpose?

Mr. Speaker: That
question.

Shri S. M. Banerjee: Kindly allow
me. My intention is....

is a different
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Mr. Speaker: What was the pur-
pose?

Shri Satya Narayan BSinha: As I
have indicated, the purpose is that
the party should go round and see for
themselves on the spot the magnitude
of the refugee problem- with which
we are faced.

Shri Hem Barua: Why is it that, al-
though this party was scheduled to
visit Garo Hills, Mana camp and the
West Bengal border, representatives
of the Assam newspapers were not
taken in? Is it because of faulty
planning on your part, or is it be-
bause. ...

Mr. Speaker: Would it be on my
part?

Shri Hem Barua: No, Sir.
part of the Minister.

On the

Mr. Speaker: Then he might put a
_proper question,

Shri Hem Barua: Is it due to faulty
planning on the part of Government,
or due to certain other reasons up
their sleeves?

Shri Satya Narayan Sinha: The
normal practice is that in a party
like this, the Indian correspondents

who belong to the area that the party
visits, are generally not taken in.

Shri Hem Barua: I have said that
this party was to visit the West Ben-
gal border and Mana camp  apart
from the Garo Hills, and therefore,
what the hon. Minister has said can-
not be offered as a plea for not in-
cluding the representatives of the
Assam press.

Mr. Speaker: Dr. Swell.

Shri Swell: The Minister stated
that the reprcsentatives of  news-
papers of places that are being wvisit-
ed are not generally taken in. Am I
correct?

Shri Saiya Narayan Simha: Yes.

Shri Swell: May | know whelher
the representatives of some Calcutta
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newspapers were inciuded in this
party although Hasanabad and Petra-
pole, places in West Bengal were in
the schedule of visit?

Shri Satya Narayan Simha: It is
true that the Amrit Bazar Patrika's
representative was there; [ do admiw

Shri Hem Barua: How does that fit
in with the Ministry's reply?

Shri Satya Narayan Sinha: I would
like to give the information that I
have just received. The IAC applied
for permission which was refused by
the Pakistan Government.

Mr. Speaker: Jashvant Mehta.

Shri Hem Barua: Sir, on a point of
order.

Mr. Speaker: He will sit down now;
I have calied Shri Jashvant Mehta.

Shri Jashvant Mehta: May I know
whether the refusal of permission
was received too late from Pakistan,
or prior to the planning of this tour?
Why did the Government not plan the
tour from Delhi to Gauhati directly,
instead of wvia Calculta?

Shri Satya Narayan Sinha: I could
not follow the question but as 1 said,
TIAC applied for permission. I would
enquire what happened and how it
was refused.

Shri Jashvant Mehta: My gquestion
was why the tour was not organised
directly from Delhi to Gauhati inst-
ead of »ia Calcutta?

Shri Satya Narayan Sinhi:
does il matter, I do not know,

What

Shri Hem Barua: You would have
saved your money.

Mr. Speaker: Mr. Hem Barua
wanted to raise a point of order.

Shri Ilem Barua: You arc prover-
bial in vour mental alertness, Sir,
Whencver Ministers fail to come pre-
pared with the necessary informa-
tion. generally von come down heavi-
ly on them and it is verv good. Here
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is a specific question and the Min@s-
ter does not know whether permis-
sion was sought from Pakistan or
not.

Mr. Speaker: Is he going to bring

me into conflict with the Ministers
by emphasising it?
Shri Hem Barua: We weicome it.

The hon. Minister did not know this
elementary information. 1 had point-
ed out the report appearing in the
today. Would vou direct

Statesman
the hon. Minister to come prepared
whenever there are questions like
this because this is one of the most
elementarys questions that generally
spring from this question.

Mr. Speaker: 1 expect it from

every hon. Minister; I need not say
anything.

WRITTEN ANSWERS TO

QUESTIONS
Iron Ore Mimes
*886. Shri Maheswar Naik: Will
the Minister of Sieel, Mines and
Heavy Engineering be pleased to

state:

(a) the progress, if any, made in
the mechanization of iren ore mines
in India both in the public and pri-
vate seclors;

(by whether comparative  cost
structure of mechanised mining and
traditional mining systems in respect
of iron-ores has been worked out

and relative advantages assessed;
and
(c) the attitude of Government

towards progressive mechanisation of
the iron ore mines?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) Of the 227 mines in
cperation during 1962, 14 were
mechanised. Of the 14, 3 were in
public sector. The mechanization of
Dalli mine supplying iron ore to
Bhilai and of the mines supplying
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iron ore to Mysore Iron & Steel
Works is now under consideration.

The new mines being projected at
Kiriburu, Bailadila and Daitari im
the public sector will be fully mecha-
nised.

In Goa several mines are reported
to employ mechanical equipment for
mining, loading etc.

(b) Cost structure and advantage
of both systems differ from case to
case depending on the nature of the
deposit, the topography, the scale of
operations cle. Therefore, relative
advantages have to be  assessed im
vach case scparately. No  general
conclusion can be drawn.

(¢) Government encourage mecha-
nisation wherever desirable.

Assisted Industrial Estates

*890. Shri Harish Chandra Mathur:
Will the Minister of Industry be
pleased to state:

(a) whether the Life  Insurance
Corporation agreed to earmark Rs. 12
crores for financing the establish-
ment of Assisted Industrial Estates
during the Third Plan period;

{b) the part of this amount which
has been utilised so far and if there
is any shortfall what accounts for it;
and

(c) the steps being taken to achieve
the targets?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(by As on 3-1-1964, 6 Industrial
Estates have been offered loans total-
ling Rs. 25,35487 by the Life Insur-
ance Corporation, subject to comple-
tion of due formalities. Out of this,
Rs. 1,14,000 have been disbursed to
the applicants. The delay in speedier
utilisation is due to the formalities
which have to be completed by the
parties including amendments of the
bye-laws of the societies, wherever
necessary, and raising of the balance
of the funds.

(Shri
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(c) State Governments have been
addressed to Accelerate the utilisa-
tion of funds available from Lafe In-
surance Corporation for the purpose
of establishment of industrial estates
by Industrial estates by Industrial
Cooperatives or  Joint-Stock Com-
panies.

Surplus Personnel at Rourkela,
Durgapur and Ranchi

*891. Shri H. C. Soy: Will the Min-
ister of Steel, Mines and Heavy Enm-
gineering be pleased to state:

(a) the number of various classes
of personnel rendered surplus on
completion of the national projects at
Rourkela, Durgapur and Heavy En-
gineering projects at Ranchi; and

(b) the extent to which these sur-
‘plus personnel have been given em-
ployment elsewhere?

The Minister of Steel, Mines and
‘Heavy Engineering (Shri C. Subra-
maniam): (a) and (b). The one mil-
lion ton Steel Plants at  Rourkela
and Durgapur are being expanded
and the construction work is in pro-
gress. The construction in the Heavy
Engincering Projects at Ranchi s
also in progress. As such the ques-
tion of personnel being rendered sur-
plus does not arise at this stage,

Houses for Handloom Workers

*892. Shri P. Kunhan: Will the Min-
ister of Industry be pleased to state:

(a) whether there is any scheme
for providing housing colonies for
‘handloom workers during the Third
Pplan;

(b) if so, the broad features there-
of: and

(c) the total amount provided for
the purpose?

The Minister of Industry (Shri
Kanungo): (a) to (e¢). The goneral
principles for assistance to the deve-
lepment of handloom indusiry provide
for financial assistance for the con-
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of housing colonies by
weavers Cooperative Societies.  The
broad featurez of the scheme arei—

(i) The ceiling for a house in a
Weaver's Housing Colony is Rs. 3600 /-.
Rs. 2000/- is given as loan to the Co-
operative Society and Rs. 1250 as
grant. The weaver is expected to
contribute a minimum of Rs. 350 or
107% of the cost whichever is higher,
in the form of cash, labour or cons-
truction materials. The loan which
carries gimple interest at 41% is re-
payable in not more than 25 equated
annual instalments commencing from
the first anniversary of the date .of
drawal of the last instalments of the
loan. The loan is disbursed in 3 ins-
talments—one third along with the
sanction of the scheme, one third
when the construction reaches ‘the
plinth level and the balance when
construction reaches roof level

(ii) The grant of Rs. 1250 is dis-
bursed in two instalments—Rs. B00
when construction reaches rool level
and Rs. 450 after submission .of
audited accounts of cost of construc-
tion.

Financial assistance for  housing
colonies is given out of the Plan pro-
vision for handloom industry. Separ-
ate schemewise provisions have mnot
been made. It is left to each State to
make adequate provision for this
Scheme out of the Annual Plan Alle-
cations under Handloom Industry.

Coal Fuel

893 [ Shri Rameshwar Tantia:
" | Shri Ram Ratan Gupta:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
state:

(a) whether it is a fact that Gov-
ernment have encouraged the  shift
from coal fuel to imported oil; and

(b) if so, to what extent it has re-
sulted in the replacement of coal?
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The Minister of Steel, Mines and
Heavy Emgineering (Shri C. Subra-
maniam): (a) In view of the diffi-
culties in the transport of coal which
Jrevailed in 1861 and 1862, some con-
sumers in Southern and Western
India were allowed to switch over to
furnace oil in place of coal and
certain incentives were granted for
such switch-over.

(b) So far only two cement factor-
ies have switched over completely to
furnace oil. Two other cement fac-
tories had programmed to switch
over to furnace oil with effect from
1-4-1964. When this change over is
alsg complete, a total of nearly 0.6
mitlion tonnes of coal would have
been replaced by furnace oil. A
couple of factories, besides these, are
still in the process of switching over,

Textile Mills

[ Shri M. L. Jadhav:
*884. / Shri Jedhe:
Shri Lonikar:

Will the Minister of Industry be
pleamed to state:

(a) whether it is a fact that there
is huge wastage in the installed capa-
city of textile mills;

(b)y whether the wastage of install-
ed capacity results in short  supply
of cloth; and

(cy the efforts being made to cor-
rect the position?

The Minister of Industry
Kanungo): (a) No, Sir.

(Shri

(b) and (c). Do not arise.

8. T. C. Trade Delegation Abroad

*901. Shri Maheswar Naik: Will the
Minister of Imternational Trade be
pleased to state:

fay whether a trade delegation of
the State Trading Corporation head-
ed by its Chairman is visiting Russia,
East Germuny and Czechoslovakia;
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(b) it so, the specific purpose of the
visit; and

(¢) to what extent, if any, the ex-
penditure incurred on the delegation
is likely to reflect on the various
items of trade the team is expected to.
negotiate?

The Minister of Industry (Shri
Kanungo): (a) A Trade Delegation of
the State Trading Corporation, head-
ed by its Chairman, visited G.D.R.,
Czechoslovakia and the U.S.S.R. dur-
ing March, 1864,

(by The main reasons for the visits
to the three countries were:—

iy G.D.-to negolinle pr.oes
and programme of supply of ferti-
lizers as also to co-ordinate the
activities of the representatives of
STC and private firms who partici=
pated in the Leipzig Fair.

(i) Czechoslovakin:  to promuote
trade in chemicals.

(iii) USSR: 1o negotiate  supply
of fertilizers and to  settle con-
tracts in other items of  exports

and imports.

In addition, the opportunity was
utilised by the delegation to discuss
various trade matters for speedy im-
plementation of increased exports of
diversified items.

(c) The total expenditure incurred
on the delegation was Rs. 26,300 ap-
proximately, The value of the con-
tracts negotinted by the delegation is
likely to be about Rs. 850 crores.

Kiriburu Iron Ore Project

*902, Shri D. C, Sharma: Wil] the
Minister of Steel, Mines and Heavy
Engineering be pleased o state:

(a) whether it is a fuct that Kiri-
buru iron ore project on which Rs, 43
crores has been invested is idle be-
cause of the delay in the provision of
facilities at Visakhapatnam port:

(b) whether it is also a fact
Japanese buyers are

that
not inclined to.
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lift any stocks by manua] loading,
unless prices are suitably reduced;

and

(c) if so, the steps proposed to be
taken in the matter?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The project is esti-
mated to cost Rs. 11.22 crores. Trial
runs of the plant are being made, in
the absence of mechanical ore handl-
ing facilities at Vishakhapatnam Port.

(b) and (¢). Sale of ore to Japan
pending commissioning of mechanical
ore handling facilities at Vishukha-
patnam port is being negotiated,

Khadi Production in Orissa

1824. Shri Ramachandra Ulaka:
Will the Minister of Industry be
pleased to state:

ta} the quantity of khadi produced
in Orissa during 1963-64 so far; and

(b) the target fixed for the pro-
duciion of khadj in that State during
1964-65?

The Minister of Industry (Shri
Kanungo): (a) and (b). The requir-
ed information is being collected and
it will be laid on the Table of the
House in due course.

Small Secale Industries Corporation
Orissa

1825. Shri Ramachandra Ulaka:
Will the Minister of Industry be
pleased to stute:

(a) the total amount sanctioned to
the Small Scale Industries Corpora-
tion of Orissa during 1963-64; and

{(b) the total] amount proposed to
be given tg the saig Corporation dur-
ing 1064-657

The Minister of Industry (SM
Kanungo): (a) and (b). During
1963-64, the total amount sanctioned
and invested by the State Govern-
ment in the Small Scale Industries
Corporation of Orissa was Rs 200
lakhs. For 1964-85 the State Govern-
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ment propose to _invest a further
Rs. 2.00 lakhs.

Rourkela Stee] Plant

1826. Shri Ramachandra Ulaka: Will
the Minisier of Steel, Mines and.
Heavy Engincering be pleased to state
the amount earned by Rourkela Steel
Plant by selling its products to the
consumers during 1963-647

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): The gross earnings during
1963-64 are estimaved at Rs, 3731
crores.

Union of Khadi Gramodyog Workers

1827. Shri E, Madhusudan Rao:
Will the Minister of Industry be
pleasced to state:

{a) whether it is a fact that there

iz 2 union of Khadi Gramdyog
workers in New Delhi;
(b) if so, whether the union has

been recognised by Government; and

(c¢) the number of employees who
arc memberg of the union?

The Minister of Industry (Shri
Kanungo): (a) The Khadj and Village
Industries Commission has reported
that two Unions have been formed by
the Khadi Gramndyog Workers in
New Delhi.

(b) and (c). No. The Commission
i; secking details about the Unions
with a view to consider the question
of their recognition,

Import Licences for Radio and
Transistor Sets

1828 Shri Yashpal Singh: Will
the Minister of Intermational Trade
be pleased to stale the total number
of mport licences issued for radios
and transistor setg during 1962-63 and
196i3-64 up-to-date?

The Minister of Industry ({Shrl
Kanungo): Radios and Transistors yels
ure not geparately classifled but fall
under the composile item, Wireless
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Instruments ang Apparatus covered
by Serial No, 289 of Part IV of the
Import Trade Control Schedule, In-
formation about the number of licen-
ces issueq for import of radios and
fransistor sets separately is, therefore,
not available, However, the total
number of licenceg issued in respect
‘of items covered by the above men-
tioned serial No, 289 during 1962-G3
was 230 and during 1963-64 (upto
#th January, 1964) was 195.

Deposits of Lead in Kashmir

Shri Subodh Hansda:

(
1829./ Shri S, C. Samanta:
tShri M, L Dwivedi:

Will the Minister of Steel, Mines
‘and Heavy Engineering be pleased to
atate:

(a) whether it is a fact that a huge
deposit of led has been found in

Kashmir; and
(b) if so, the details thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) and (b), No work-
able deposits have been Jocated so far.
Ocecurrences of lead ore in the form of
galena are however, known to be dis-
tributed sparsely in the different gen-
logical formations in the districts of
Baramula, Udhampur, Doda and
Anantnag in Jammu and Kashmir.

Tea Plantation

1838 Shri P. C. Borooah:
Shri P, R. Chakraverti:

Will the Minister of Intermational
Trade be pleased to refer to the reply
given to Unstarred Question No. 364

on the 22nd November, 1963 and
state:

(a) the acreage under tea plantfa-
tion in each sector ags on the 3lst

March, 1963 and 1964; ang

(b) how far such plantation had
‘been inundated by floods during 1962-
683 and 1964, owing to floods in diffe-
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rent regions and the extent of damage
suffered by the plantations in Assam
and other regions on this account in
each of these vears?

The Minister of Industry (Shri
Kanungo): (a) Areca under Tea in the
various Tea Growing States as on 31st
March, 1963 (provisional) was as fol-
lows:—

(in Hectares)

Assam 163,873 98
West Ber gal H3,615'49
Tripura 5,186 08
Bihar 53369
Untar Pradesh . 2,069 Bo
Punjub (Ka: gra} . . 3,763 16
Himachal Pradesh (Ma: di) 4e0°C1
Madras 32,028 -89
Mysore 1,781'08
Kcrala 19,919 58

TOTAL : 334,042 66

The figures as on 31st March, 1964

are not yet available.

{(b) The information is not readily
available,

New Coal Mine in Garp Hills Area

J Shri P, R, Chakraverti:
* | Shri P, C. Borooah:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to Unstarred
Question No. 1202 on the 6th Decem-
ber, 1963 and state:

1831

(a) whether the question of setting
up of a new coal mining unit with a
minimum capacity of 0'5 million tons
in the Garo Hills area in consultation
with the State Government has since
been decided; and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shrl C. Subra-
gmnla.m): (a) and (b). This matter
is still under examination in consul-
tation with the State Government and
the Planning Commission,
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Small Industries in Delhi

[ Shri P, Kunhan:
1332'1 Shri P, C, Borooah:

Will the Minister of Indusiry be
Dleased to state:

(a) whether it is a fact that the
growth of more than 4000 small in-
dustries i1n Delhi including those in
the Okhla Industrial Estate has been
obstructed for want of power; and

(b) if so, the steps being taken by
Government to meet their require-
ment and for enabling the projected
industries to grow without such hin-
drance?

The Minister of Industry
Kanungo): (a) No, Sir,

(Shri
(b) Does not arise.

Jute Price Support Policy

1833, Shri P. C. Borooah: Will the
Minister of Industry be pleased to
state:

La) whether it is a fac! that the
State Trading Corporation has failed
to play a positive role in maintairing
Government’s price support policy for
jute: ang

(b) if so, the steps contemplated
to make the State Trading Corpora-

tion play an effective role in the
matter?
The Minister of Industry (Shri

Kanungo): (a) No, Sir,

(b) Does not arise.

Yugoslav Trade Mission

1834 J Shri Subodh Hansda:
" Shri P, C. Borooah:

Will the Minister of Imternational
‘Trade be pleased to state:

(a) whether it is a fact that a Trade
Mission from Yugoslavia visited India
in the first week of February 1964 to
discusg with the Government of India
ways and means for promoting trade
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and industrial collaboration between
the two countries;

(b) if so, whether it has been able
to come to any conclusion with regard
to trade ang collaboration; and

(c) whether any agreement has
been made?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.
An Economic Mission of the Govern-
ment of the Socialist Federal Re-
public of Yugoslavia led by H.E.
Dr. Joze Brilej, Member of the Fede=-
ral Executive Council and President
of the Board for Economic Relations
with Foreign countries visited India
on 21st February, 1964, and held dis-
cussions with the Trade and Economic
Delegation of the Government of
India led by Minister of International
Trade in order to consider prospects
of long term trade arrangements and
industrial collaboration between the”
two countries, in New Delhi from
23rd February, 1964 to 26th February,
1964.

(b) and (e). A Protocol setting out
the conclusions arrived, was signed
on’ 26th February, 1964, a copy of
which is laid on the Table of the
House. [Placed in Library. See No.
LT-2634/64].

Training abroad in Cottage and Small
Scale Industries

1835, Shri Vishwa Nath Pandey:
Will the Minister of Industry be
pleased to state:

(a) the tota] number of persons
from Uttar Pradesh sent abroad by
Government for training i the cottage
and small scale industries during the
last three years; and

(b) the names of the countries {o
which they were sent?

The Minister of Imdustry (Shri

Kanungo): (a) Four persons.
(b) United Kingdom.
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Newspriat Factory in Kuln

1836, Shri Hem Raj: Will the
Minister of Industry be pleased to
state:

(a) whether a Canadian firm has
sought permission to explore the pos-
sibilities of setting up a newsprint
factory in Kulu; and

) (b) if so, whether it will be set up
in the public or private sector?

The Minister of Industry (Shri
Kanungo): (a) and (b). An Indian
private firm, which has been issued
a licence under the Industries (Deve-
lopment and Regulation) Act, 1951,
for establishing a new industrial un-
dertaking in the Kangra District,
Punjab, for the manufacture of News-
print, are contemplating collaboration
with a Canadian Firm,
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Sulphur Deposits in Laccadive
Islands
1838, Shri Sonavane: Will the

Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that sul-
phur deposits have been found in the
Un.on Territory of Laccadive Islands;
and

(b) if so. the steps being taken to
cxplore them?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subrama-
niam): (a) No, Sir.

(b) Does not arise.

Non-ferrous Metals Potential in
Aravallis

1839. Shri Harish Chandra Mathur:
Will the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) whether Government are aware
that there is a great potential of non-
ferrous metals in Aravallis in Rajas-
than: and

(b) whether any electric or megna-
tic survey of the area has been ccn-
ducted or is proposed to be conduct-
ed?

The Ministter of Steel Mines and
Heavy Enginecring (Shri C. Subra-
maniam): (a) and (b). Yes, Sir.
Geophysical {electro-magnetic)y sur-
veys in the following arcas in Rajas-
than have been conducted by the
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‘Geological Survey of India in differ- Rajasthan Khadi and Village Indus-

ent sectors as below:— tries Board
. Shri Dhuleshwar Meena:
1953-54 . Singhata-Makro (Khetri) 1841. S )
53754 - Daroa-Khoh (Daribay L Shri Ramachandra Ulaka:
1
. . i Will the Minister of Industry be
1954-55 . Singhani-Kherri (Khetri)
R Khoh-Narayani-Baldeogarh pleased to state:
{Dariba)
) " . (a) the amount of Central grant
1955-56 . “ilﬁshmﬂépac'"?"éUt‘t,')"') given to Khadi and Village Industries
HPaotons-Babhai (Khetr) Board in Rajasthan during 1933-64;
1956-57 . Paprona-Babhai (Khetri) and

(b) the total production and dis-
bursement of traditional Khadi in
that State during the same period?

1957-58 . Paprona-Babhai (Khetri)

1959-60 .  Udaipur-Bharota (Kherri)

Singhana-Banw as (Khetri)}

The Minister of Industry (Shri

1960-61 . Dhasota- Kishorepura (Khetri) Kanungo): (a) Rs. 1157 lakhs (upto
20th February 1964).

1961-62"'. I’ arh- 1 tapgarh, i
1961-62". Pratapgarh-Matasula (Pratapgarh) (b) The information is being col- (2

Singhana (Khetri)

Goira (Zuwar) lected and will be placed on the Table] [
Halria Magra (Zuwar) of the House in due course. ,(;
o
n962-63 . U&éipur-Dhanoll-Ki.shurcpuu Subsidies given for Shipping of Conl!‘
hetri) )
Babhai- Kishorepura (Khetri). fShl'l Dhuleshwar Meena:
Singhana-Pachcheri (Khetri) 1842 .
Matasula-Datala (Pratapgarh) 7 Shri Ramachandra Ulaka:
Bairat (Pratapparh) . i
Kotri-Vilota (Ldaipur distriet) Will the Minister of Steel, Mines
Pratapgarh- Matasula (Pratapgarh) and Heavy Engineering be pleased
Hamela-Mogra (Zawar) to state the amount paid by way of
'—‘“é‘.?l‘”}“'“' Taragarh (Taragarh subsidies on transport of coal by ships
s in 1963-64?
Coal Transport The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
J shri Dhuleshwar Meena: maniam): According to the Tatest in-

A . Shri Ramachamdra Ulaka: formation, an amount of Rs. 456 lakhs

would have becn paid by the end of
o i March, 1964
Will the Minister of  Steel, Mines
and Heavy Engincering be pleased to Applications for Industrial Licences
state the {otal tonnage of coal hand!- from Madras
ed by coastal shipping and water-
Shri Dharmalingam:

ways in 1963-647 1843 IS
" Shri Muthu Gounder:

The Minister of Steel, Mines and Will the Minister of Indusiry be
Heavy Engineering (Shri C. Subra- to state:
!‘nal;mm)_ On the ba?s of ﬂ.'l';ﬁidwt,l (a) the number of applications for
:}l;ar ormancle‘up 1o F‘.‘ ruary m}:. industrial licences received from

€ rovisional ust;m?le{; for the Madras State during 1962-63 and
month of March 1964, it is expecred .

: 1963-64 so far; and

that the movement of coal during
1963-64 by rail-cum-sea route (coas- (b)Y the mnumber of applications
tal shipping) and by water-ways will which were granted licences during
be about 1'82 million tonnes. the same periods?
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The Minister of Industry (Shri
Kanumgo): (a) and (b). The infor-

mation is being collected and will be
laid on the Table of the House.
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Coking and Non-Coking Coal

shri Rameshwar Tantia:
1845, {Shrl Bhagwat Jha Azad:

Will the Minister of Steel, Mimes
and Heavy Enmgineering be pleased to
refer to the statement regarding pri-
ces of coal laid on the Table on the
4th March, 1964 ar 1 state:

(a) the number of collieries that
will benefit from the rise in prices of
selected A & B Grades of coal, both
coking and non-coking, and Grade I
equivalent of coking coal;

(b)y the percentage of total produc-

tion the above favoured qualities of
coal form; and

APRIL 3, 1964
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(c) the action taken or proposed to
be taken on thc memoranda submit-
ted by the producers of medium
grades of coal?

The Minister of Steel. Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) About 200.

(by About 35 per cent.

(¢) The points contained in the
Memoranda are under consideration.

Grading of Coal Seams

1846. Shri Hem Raj: Will the Min-
ister of Steel, Mines and Heavy Emgi-
neering be pleased to refer to the re-
ply given to Starred Question No. 111
on the 14th February 1964 and state:

(a) the total number of coal seams
which were graded upto 1945 and of
those graded between 1946 and 1958
{both inclusive);

(b) whether systematic checking of
coal seams was operative between
1946 and 1958; and

(¢) whether the 134 seamg stated to
have been up-graded are from 384
downgraded seams? -

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The Coal Board took
over the grading work in July 1955,
The required information from that
period is furnished below:

Coal seams:

1955-56 20

1956-57 25

1957-58 93

1958-59 103
{(b) Prior to July 1955 checking
was mostly restricted to  collieries
supplying to Railways. After July

1955, checking was extended to other
collieries also, although systematic
checking of the coal seams on a com-
prehensive basis was undertaken from
1959 onwards.

(c) The upgraded cases include a
few of the cases downgraded earlier.
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Stainless Steel Quotas to Firms in My-
sore State

1847. Shri Sivamurthi Syamy: Will

the Minister of Steel, Mines and
Heavy Engineering be pleased to
state:

(a) the number of firms with their
names in Mysore State to whom stain-
less steel quotas have been given with
the quantities to each in each year
1959-60, 1960-61 1961-62, 1962-83;

(b) the conditions laid down for

sanctioning the quotas;

(¢) whether Government are satis-
fied with the quota holders;

(d) if not, the nature of the wviola-
tion of the conditions in each year:
and

(e) the action taken against those
violations?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) The names of the
firms and quantities of Stainless Steel
allocated for utensil making during
the periods April-September, 1061
and October 1961-March 1962 are in-
dicated in the statement. Laid on the
table of the House [Placed in Lib-
rary, See No. LT-2635/64]. Informa-
tion in respect of earlier periods is
not readily available. No allotments
of 5.S. Sheets have been made after
October '61-March, '62 period,

(b) Since Stainless Steel Sheets are
not yet manufactured in the country,
the demand is met from imports.
Base quotas for allotment of Stainless
Steel Sheets for utensil-making were
fixed in October 1960—March 1961
period for each Stale on the basis of
the demand received from various
States and Steel Controller’s assess-
ment of their demand. Bulk allot-
ments are made by the Iron and Steel
Controller to the States keeping in
view the availability. The State
authorities recommend issue of re-
lease orders to individual units from
within their bulk allotment. Nn spe-

9008

cial conditions are attached by the
Iron and Steel Controller while mak-
ing bulk allotments to the States.

(e} to (e). Recleases of S.S.
Shects were made on the basis of re-
commendation of the State Govern-
ments who are required to verify the
genuineness of the corsumers' de-
mands before making recommenda-
tions. They are also responsible for
watching the performance of the al=
lottees and for detecting and taking
necessary action against misuse, if
any.

Coal Mine at Gotitorla, Narsinghpur

1848. Shri Harl Vishnu Kamath:
Will the Minister of Steel, Mimes and
Heavy Engineering be pleased to
state:

(a) whether it is a fact that the
Inspector of Mines has rccently sub-
mitted a report regarding the feasi-
bility or desirability of working the
coal mine at Gotitoria, Narsinghpur
District, Madhya Pradesh;

(b) if so, the details thereof:

{c) whether the said coal mine is
proposed to be assigned to the private
sector;

(d) whether applications from pri-
vate parties for working the said mine
are pending before the Collector, Nar-
singhpur; and

(e) if so, the names, addresses and
antecedents of the applicants?

The Minister of Steel, Mines and
Heavy Engineering (Shri C. Subra-
maniam): (a) No, Sir.

(b) Does not arise.
(c) to (e). No proposal to work

this particular mine has comn up from
any party. The Madhya Pradesh
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Government have informed us that
the following applications for grant
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of mineral concessions are pending
with the Collector of Narasinghpur:—

Name ard
~address of the applicant

Nature of Conces-
sion applied for

Area applied for

1. Smt. Saraladevi Shukla,
Pratibha Press Building.
Wardha Road, Nagpur—1.

2. Motilal Soni,
Ju nordeo.
Chhi: dwara (M.P.)

3. Smt. Saraladevi Shukla,
Pratipha Press Building,
Wardha Road,
Nagpur—t.

Prospectir g licer ce.
p E

Mirirg lease

Mirirg lease

14 sq. miles.

37870 acres

70 R7 acres.

Cotton Yarn

Shri M. L. Jadhav:
< Shri Jedhe:
| Shri Lonikar:

Wil the Minister of
pleased to state:

(a) the total requirements of bales
of cotton yarn of the mill sector,
powerloom sec'or and handloom sec-
tor;

(b) how the requirement is wsatis-
fied from the Indian cotton and im-
poricd cotton;

(c) upto what counts yarn can be
spun from Indian cotton; and

1849,

Industry be

(d) how much yarn in bales was
spun from the imported cotton dur-
ing 1962-63 and 1963-64?

The Minister of Industry (Shri
Ranungoi:  (a) 4.21 million bales
(of 200 Kgz. each) for 1963-64.

(b) Approximatcly 88 per cent from
Indian cotton and 12 per cent from
the imported cotton.

{c) Some superior grades of Indian
cotlon the production of which is
verv limited. can spin upto 52s to G8s
fnew French count) corresponding to
60= to 80s (old English count).

) Whollv from  From a mixture
imported of T-dian ard
cottor, foreign cotton,

fin thousa ~d bales of 200 kgs.)
‘1962-63 400 715§
1963-64 - 370 400

Scooters

1850. Shri Harish Chandra Mathur:
Will the Minister of Steel, Mines
and Heavy Engineering be pleased to
refer to the reply given to supplemen-
taries raised on Starred Question No.
567 on the 13th March, 1964 and state:

(a) what would be the price of a
scooter when the production in a
unit reaches thirty thousand and fifty
thousand respectivelv:

(b) the steps being taken to sclect
a unit for the purpose; and

‘e) the foreign exchange require-
ments?

The Minister of Steel. Mines and
Heavy Engineering (Shri €, Subra-
maniam): (a) Though some redue-
tion in the prices of scooters is anti-
cipated when the production is in-
creased to 30,000'50.000 Nos. per an-
num. the extent of such reduction has
not heen estimated,

(b) There is no intention to select
a particular unit for expansion. All
the existing units will be allowed to
cxpand in due course to meet the ex-
pected increase in demand during ‘he
Fourth Five Year Plan.

(¢) Does not arise.
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Pocumentary Films on Export Publi-
city

1851 / Shri A. V. Raghavan:
“ 7\ Shri Pottekkatt:

Will the Minister of International
“Trade be pleased to state:

(a) whether it is proposed to estab-
lish a unit to produce documentary
films for export publicity abroad;

(b) the place where the unit will
be established; and

(¢) the number of documentary
films likely to be produced in a year?

The Minister of Industry (Shri
EKanungo): (a) A cell is being set
up in the Directorate of Comercial
Publicity which would help Export
Promotion Council, Commeodity
Boards ete, in the production of
documentary films required for ex-
port publicity abroad.

(b) Delhi.

(¢) To begin with, five documen-
tary films have been taken up for pro-
duction during 1064-85.
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Paper from Cocomut Coir screcning plants of Messrs., Singareni
Coilieries Company (Andhra Pra-

1854, Shri Basumatari: Will the desh); and

Minister of Industry be pleased to
state:

(a) whether Government have
sturted manufacture of high s.retch
pap.r from cocunut co.r, and

(b) il ¢0, the vost of producticn 1n--
volved?

Tir Minister of Industry (Shri
Kanungo): (a) and (b). No, Sir.
The Forest HRescarch Institute have,

taken up studies on  ihe
munufacture of high  stretch paper
from covonut coir on a laboratory
scule. The cost data establishing the
feasibility of manufacture of high
streteh paper on commereial scale has
no. vet been worked out by the Forest
Rescarch Institute, Dehra Dun.

however,

Coal Mining Machinery Project
( Shri M, Rampure:
1855, J Shri D, D. Mantri:
Shri R, Barua: :
Will the Minister of Steel, Mimes

and Heavy Engimeering be pleased
to state:
(a) whether  the Coal  Mining

Machinery Project has starled pro-
duction; and

(b) it so, the details thereof?

The Minister of Steel, Mines and
Heavy Engineering (Shri C, Subra-
maniam): (a) Yes, Sir;

(b) The plant has so far taken up
the manufacture of centrifugal pumps,
booster fans and belt conveyors. Ap-
proximaiely 14 tonnes of finished pro-
ducts of these i‘ems i.e. seven pumps
and one booster fan wvalued at
Rs. 98,000/- have been manufactured
upto the end of February, 1964,

Slack Coal at Singareni Collieries

1856, Shri Eswara Reddy: Will
the Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that there
is a huge stock of slack coa] at the

(b) if so, the steps being taken to
clear the same?

The Minister of Steel, Mines and
Hewyy Engineering (Shri €, Subrama.
niam): (a) and (b)., If the present
pithzad stocks in all the coalfields in
the couniry are tuken into account,
the stocks at  Singareni  Collieries
Compuny cannot be called huge, In
this Company the total stocks are
abeut 34 per cent of it: monthly pro-
duciion, whereas in Bengil Bihar fields
the eorresponding figure is 98 per
cent and in other fields 68 per cent.

1t is for the collieries Lo arrange for
tho disposal of their coal  through
their normal trade channels. Gov-
ernment have assisteg them in the
matter by relaxing quota restrictions
in respect of consumers asking for
supplies of coal. The availability of
rail transport also has been made
adequate.

Distillery and Milk Powder Factory
in Himachal Pradesh

1857 Shri Sham Lal Saraf: Will
the Minister of Industry be pleased
to state:

(a) whether a distillery and a milk
powder factory are being set up in
Himachal Pradesh; and

(b) if so, the total investment and
the production capacity of the two
factories and when these will go into
production?

The Minister of Industry
Kanungo): (a) No, Sir.
(b) Does not arise.

(Shr¥

Iron Ore Fines

1858. [ Shri Ramachandra Ulaka:
1\ Shri Dhu'eshwar Meena:

Will the Minister of Steel, Mines
and Heavy Engineering be pleased to-
state:

(a) the total quantity of iron ore:
fines at present available in India; and!
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(b) the manner in whicy Govern-
ment propose to utilise these iron ore
fines?

The Minister of Steel, Mimes and
Livivy Engineering (Shri C, Subra-
manizm):  (4) Estimate of the quan-
tity of iron ore fines is not available.
A survey conducleg in 1960 of the
lurge minng using mechanical equip-
meni in Bihar-Orissa area  showed
that aboutl 6 million tong of jron ore
fines had accumulated in dumps.

th) Iron ore fines can be utilised
for steel production aflter  suitable
arolommeration.  For the utilisation
of iron ore fines sintering plants have
already been cstablished at the steel
nlute at Jamshedpur,  Bhilai  and
Bhadravati (Mysore). Similarly,
sintering plants are also being instal-
leq at Rourkela snd Durgapur steel
planis. Sintering of iron ore fines is
also contemplated in  the proposed
Bokaro Steel Plant. Government have
also approved a scheme of a private
party for the setting up of a plant in
Goa for making pellets from iron ore
fines for export purposes,

Export of Tiles

1859 Shri Ramachandra Ulaka:

" Shri Dhuleshwar Meena:

Will the Minister of Imternational
Trade be pleased to state:

(a) whether it is a fact that the
export of tiles has considerably gone
down;

(b) if so, the reasons therefor; and

(¢) the steps taken or proposed to
be taken by Government in this re-
gard?

The Minister of Industry (Shri
Kanungo): (a) There was a decline
in the export of tiles during 1961-62
and 1962-63 as compared to the ex-
ports of 1960-61 but exports have
picked up in the year 1963-64

(b) Increased production, changing
fashions in house construction and
higher rates of jmport duty on tiles
in the countries which import Indian
tile; are the more important reasons
responsible for the decline.
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(c) Shipping freight rates for ex-
port of tiles from Madras to Malaya|
Singapore have been reduced from
Rs, 88l for 1000 tiles to Rs. 75|- for
1000 tiles.
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Indo-Australian Trade
{" Shri Vishram Prasad:

Shri D, D, Mantri:
Shri Basumatari:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that a trade
delegation from Australia recently

1861.
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held negotiations with the Govern-
ment 1o explore possibilities of ex-
panding Indo-Australian trade: and

(b) if so, the outcome of these
negotiations?
The Minister of Industry (Shri

Kanungo): (a) Yes, Sir,

(b) The rccent talks held in New
Delhi constituted the second round of
Consultations on matters of trade and
economic cooperation between India
and Australia. Ag a result of this
series of talks arecas of economic co-
operation have been identified and
possibilities of diversification and
expansion of trade are being pursued.
The third round of Consultations is
scheduled to take place in or around
September 1964

12.09 hry,

NOTICE FROM SUPREME COURT

Mr. Spzaker: 1 have received this
letter from the Supreme Court signed
by the Deputy Registrar:

“I am enclosing herewith a
notice which  this Court has
directed to be issued to the hon.
Speaker and I shall be grateful
if you could place this notice
before the hon, Speaker for such
aclion ag hon, Speaker may
deem necessary."”

There is the notice and at the end it
says:

“Whereas the matter was acco-
rdingly called on for directions
before the Court pn the 1st April,
1964, when the Court upon hear-
ing the Attorney-General for
India, was pleased to make the
following order:

‘Notices by telegram  indivi-
dually to be sent to all the part-
ies mentioned in the list (annexed
hereto) and, also to the Lok
Sabha, Rajya Sabha, the judicial
commissioners of the Union Ter-
ritories, the Attorney-General for
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India, asking them to be present
in this Court on Monday the 6th
April 1964, in order to enable this
Court to fix a date for early hear-
ing of this matter.’

Notice is hereby given to you
that the Special Reference will be
listed before the Court on Monday,
the 6th April, 1964 and will be
taken up by the Court on that
date at 10.30 O'clock or so soon
thereafter when you may appear
before the Court through counsel
duly instructed by you and take
such part in the proceedings
before this Court as you may
deem fit."

I have received notice and I have
reuested the Leaders of Groups as
well as the Minister of Parliamentary
Affairs to meet me in my room at
4 O'clock, and then, after discussing
with them, I will inform the House
as to what action is possible or what
action we should take,

Shri S. M. Banerjee (Kanpur): As
I had suggested already, since this
matter has been referred to the
Supreme Court, we¢ cannot possibly
discuss this constitutiona] aspect, But
it wng suggested by me and some
other hon, Members that in this par-
ticular case, because the whole mat-
ter was referred to the Attorney-
General, the Attorneyv-General's ad-
vice should be communicated to wus.
I welcome your suggestion, but if it
is possible, the opinion of either the
Attorney-General or the Solicitor-
General may be had—

Mr, Speaker: We should get tha
advice first and then we should go to
the court?

Shri S. M. Banerjee: No, Sir. T am
not saying that. We are to go to the
court. (Interruption).

Mr Speaker: It would not be ad.
visable to have the advice here first,
so that the people will know what
he hag to argue there. It would not
be proper.

Shri S, M_ Banerjee: No, Sir. My
point is this. TUnfortunately, this
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constitutional aspect was not discuss-
ed in this House; for various reasons
we could not discuss it here. If we
rould have a secret session to discuss
the matter that may be possible, be-
cause there are divergences of opinion,
and so, at least the Attorney-General
should be present.

Mr. Speaker: It is for the Supreme
Court. It is no use discussing it.
(Interruption).

Shri §. M_ Bamerjee: The advice
should be sought. Otherwise, what
they are going to discuss, when you
have called a meeting. ...

Mr. Speaker: Order, order. I' can-
not agree with Shri Banerjee in this

respect.
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Shri Hari Vishmu Kamath (Hoshan-

gabad): On a point of information
only.

Shri S, M. Banerjee: 1 may be
heard. (Interruption).

Mr, Speaker: I will invite him.

He can come. Shri Kapur Singh.

Shri Kapur Singh (Ludhiana): Now
that the matter is before the Supreme
Court, and the Leaders of Groups are
going to consider it, whether we
should be represented there when the
case i3 listed for hearing, 1 wish to
say fhat in case the Leaders and you
decide that we should be represented
there by a counsel, it would be only
fair and proper that this matter, in
some form or other, in a secret ses-
sion or otherwise, is discussed here, 8¢
that our counsel is made aware of our
general reaction and sentiments,

Mr. Speaker: 1 do not think it is
necessary that it should be discussed
here and we should go into the argu-
ments which can be given on the one
side or the other.

Shri Kapur Singh: How else could
it be done then?

Mr, Speaker: If my opinion is
wanted, we will only ask him just
to represent that case, what privi-
leges we have got under the Consti-
tution, what rights we enjoy; the law
is there; the Constitution is there; and
it is to be interpreted by the Supreme
Court. That is all,

Shri Nath Pal (Rajapur): The mat-
ter is not so simple as that, Sir. (In-
terruption).

Mr. Speaker: Order, order, Shri
Kapur Singh.
Shri Kapur Simgh: If I may sub-

mit most respectfully, the matter Is
not so simple. It is not a matter of
mere constitutional privileges. The
matter is far wider, and it touches,
ultimately, upon the sovereign status
of this House, The Members of this
House have a right to be consulted
by our counsel who is gn'ng to repre-
sent us before the Supreme Court.
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Shri Frank Anthony (Nominated-—
Anglo-Indians): May 1 with great
respect submit that we are in a con-
siderable quandary. I do not know
whal sort of opinion the Leaders of
Groups will arrive ai, but assuming
there is a consensus that we should
be represented there, the matter will
hardly rest at that, because, in my
own case, quite frankly, I suffer from
dichotomy; as a Member of this
House, 1 am all in favour of th2
greatest amplitude of privileges, just
ag a member of the Bar is anxious
that the rights of the Bar are main-
tained, the rights of the judiciary are
maintained, I would not be in favour
of cunvassing our privileges to such
an extent that we must send a per-
son to the jai] for any length of time.
What is involved is the quantum and
extent of our privilege (Interruntion).
It is not only whether we should be
represented, but what attitude the
counsel will take, After all, there is
no doubt about it that each one will
canvass his case to the maximum
extent. The case on behalf of the
legislature will be canvassed to the
extent of asking for the maximum of
privilege and the case on behalf of
the judiciary will be canvassed for the
maximum of exercise of power by
the judiciary. As a member of the
Bar ] cannot merely canvass on
behalf of the petitioner. How will
this be resolved unless we have some
kind of a discussion here?

Mr, Speaker: After consulting the
leaders, I will refer it to the House.
But I do not agree that there should
be a discussion on the merits of the
case.

Shri Hari Vishnu Kamath: Sir, I
rise on a point of clarification. This,
Sir, is an issue to which the history
of Parliaments elsewhere or of the
judiciary hardly affords a parallel.
The original parties to the dispute
gTe the UP. Vidhan Sabha and the
Allahabad High Court. Now, Sir, the
Ginvornment is seized of the matter,
in the sense that they have got the
advise of the Attorney-General. The

APRIL 3, 1964 Calling Attention to

Matter of Urgent

Public Importance
Attorney-General has submitted his
opinion to the President, and the
President made a reference to the

Supreme Court. Has Government
made arrangements for the proper
representation of the U.P. Vidhan

Sabha, which is a party to the dispute,
before the Supreme Court? [ would
like to know whether they have done
so, or whether they are going to make
proper arrangements for that?

Mr. Speaker: That is not my con-
cern at this moment., After my mee-
ting with tiie leaders of all parties I
will refer t:. matter to the House,

12.18 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FLIGHT OF UNIDENTIFIED PLANE
OVER JAMMU

Shri Swell (Assam-Autonomous
Districts): Sir, I call the attention of
the Minister of Defence to the fol-
lowing matter of urget public impor-
tance and I request that he may
make a statement thereon:—

“The flight of an unidentified
plane over Jammu on the 27th
March, 1964.”

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
Raghuramaiah): Mr. Speaker, Sir, on
the 27th March, 1964, at 10.15 hours,
one jet aircraft was visually observed
flying near Chhamb, 30 nautical miles
west-north-west of Jammu: It few
at an approximate speed of 400 miles
per hour and at a height of about
3,000 feet. The aircraft came from
north-north-east direction and went
towards the south-west direction. The
aircraft penetrated 5 nautical miles
into the Indian territory. It was also
observed that Pakistan Forces on the
other side of the ccascfire line had put
up flags to help the aircraft to go to the
Pokistan territory. Since there was
no Indian aircraft flying in the vicinity
at that time, and in view of the above
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circumstances it appears that it was
a Pukistan aircraft.

On the same day, at 10.20 hours,
trails of one aircraft were observed
about 10 miles west of Jammu, at a
height of about 35,000 feet. The di-
rection of the flight was from east to
west. The penetration into the
Indian territory was 2 to 3 nautical
miles. The identity of this aircraft
could not be established as it was
flying at a great height. It was ap-
parently a Pakistani aircraft as no
Indian aircraft was flying in the wvie~
inity at that time.

In accordance with the normal pro-
cedure, border wviolation complaint
has been lodged with the United na-
tions Military Observer in Jammu
and Kashmir.

Shri Swell: Sir, only yesterday the
Minister of Defence in reply to one
of our questions stated that the Gov-
ernment has no arrangements for the
patrolling our air space over Tripura.
Here is a case of a Pakistani plane
flying with impunity over our western
vulnerable sector. Will the House be
right to deduce from this that Pakistan
is superior to us in air power that we
can only stand and gape at their
planes?

Shri Raghuramaiah: T have already
mentioned some of the facts. From
that it is clearly seen that the penet-

ration was only two or three miles
in one case.

Shri Hem Barua (Gauhati): Why
4‘0!1]_‘_.""?

Shri Raghuramaiah: [ am men-
tioning the technical difficulties.

Shri Hari Vishnu Kamath: Even

one inch is bad enough.

Shri Hem Barua: Sir, you are the
custodian of the rights of this House.
The Minister has  used the word
“only”. It is an enouragement to

Pakistan.
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Shri Harl Vishau Kamath (Hoshan-
gabad): It minimises the whole thing.

Shri Raghuramaiah: 1 used the word
“only” to qualify the distance; not
the wviolation.. (Interruptions). When
the penetration is of that nature and
the speed of the aircraft is of the
range of 400 to 500 miles—and in one
case at least it was at a high altitude—
the House will appreciate that in
such cases all that we could do is
immediately to report the violation to
the military observers.

Shri Nath Pai (Rajapur): We can-
not appreciate that,

Mr. Speaker: Their complaint or
grievance is, why should we emp-
hasize the word “only”. It is a
serious matter, because it is a wviola-
tion all right. Now, papers to be

laid on the Table.

Shri Hari Vishau Kamath: Sir, on
a point of order. It looks as if the
Defence Minister does not remember
what the Prime Minister said some
time ago, that we will not yield an
inch to the enemy. He said that some
time ago.

Mr. Speaker: [s that the point of

order?
Shri Tyagi (Dehra Dun): Flying a
few miles will take half a minute,

Shri Hem Barua: But he has said
“a few nautical miles". So, he should
say that....(Interruptions).

Mr. Speaker: Order, order.

How
Let us

Shri Hari Vishnu Kamatlh:
many miles make an inch?
know it.

Shri Swell: The Minister has evad-
ed my question. My queslion was
whether from all this, this House
would be right to deduce that Pakis-
tan is superior to us in air power.

Shri Raghuramaiah: I do not think
from this incident it can be inferred

that way.
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Shri Nath Pai: This is not the only
incident. It is an everyday occur-
rence. So, why does he say “from
this incident"? (Interruptions;.

Shri Hem Barua: Sir, it is an attempt
to hoodwink the House to say “from
this incident”., This is not the only
incident. ... (Interruptions).

Mr. Speaker: Order, order. In spite
of my calling again and again, hon.
Members, 1 regret to say, do not
resume their seats.

Shri Hem Barua: This reply of the
Minister is insulting.

Mr. Speaker: That can be raised in
many other manners, but not in this
manner.

Shri Hem Barua: Our claim is that
this is not the only incident.

The Prime Minister, Minister of

External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nebru): I am getting up merely

because hon. Members opposite refer-
red to me and said “not an inch” or
something.

Shri Ranga (Chittoor): He need not
get up. He can reply sitting.

Shri Jawaharlal Nehru: I do not
know how he considers an air flight,
which apparently covers two or
three miles of our territory, as an
inch. That is only in ground attack,
because the point is .

Shri Hem Barua: There is no dis-
tinction like that between  air and
ground.

Shri Jawaharlal Nehru: Why not?
Hon. Members opposite do not seem
to understand how these flights take
place.

Shri Hari Vishnu Kamath: You
understand them very well? All right.

Shri Jawaharlal Nehru: 1 do. It is
my misfortune that the hon. Mem-
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bers' understanding ig very limited im
this matter.

Shri Harli Vishnu Kamath: You

have learnt from us quite a lot.

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: Sir, this
is not the way to answer questions.

Mr. Speaker: What direction should
1 give?

Shri Hari Vishnu Kamath: “You do
not understand, I understand”, is
this the way to answer questions in
Parliament?

Mr. Speaker: Every party does it
Members from both sides say that so
many times. So many members say
that the Minister has not understood
it or he does not try to understand it
Where is the harm?

Shri Hari Vishnu Kamath: But not
in this way, Sir. We can also fling it,
throw it at his face, if he wants, It
is & double-cdged weapon.

Shri Tyagi: We will not tuke it.

Shri Hari Vishnu Kamath: We will
see. We will do it all right.

Shri Jawaharlal Nehru: The hon
Member has every right to throw it at
my face, but at the appropriate time,
not when 1 am speaking.

Shri Hari Vishnu Kamath: Our
country is being invaded by Pakistan
and China, but here . . .

Shri Jawaharlal Nehru: When I am
speaking, he should not interrupt me.

Shri lari Vishnu Kamath: Sir, may
1 point out . . .

Mr. Speaker: Order, order. Is this
the manner in which we should pro-
cecd?

Shri Hari Vishnu Kamath: Sir, I do
not understiand this attitude . . .
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Shri Jawaharlal Nehru: Mr.
Speaker, Sir....(Interruptions),

Shri Hari Vishnu Kamath: The
Speaker is here to regulate the pro-
ceedings; it is not for him to say that.

Mr. Speaker: He should not throw

this challenge to everybody. [ am
requesting the hon. Member again
and again to resume his seat. Is this

the way in which the proceedings of
this House are to be conducted?

Shri Hari Vishnu Kamath: He is
the leader of the House. He should
behave . .

Mr. Speaker: When he is the
leader, he has to be shown the respect
that he deserves.

Shri Hari Vishnu Kamath: But he
should not mislead.

Shri Jawaharlal Nehru: The hon.
Member is needlessly getting excited.
I do not know what he is excited
about.

Shri Hari Vishnu Kamath: You were
never cxcited about the Chinese inva-
sion at all.

Shri Jawaharlal Nehru: He can
contradict me. He can do whatever
he likes, but at the appropriate time;
not interrupting me in the middle of
the sentence, not even hearing the
whole sentence previously.

Shri Tyagi: Don't you
he is a bachelor?

know that

Shri Hari Vishnu Kamath: And he
is a widower.... (Interruptions).

Mr. Speaker: Order, order. When
we are in the midst of such serious

discussion, such remarks should not
be made. Let us hear the Prime
Minister. He should contain himself.

Shri Hari Vishnu Kamath: Sir, I
was keeping quiet. Shri Tyagi inter-
rupted.

Mr. Speaker: Will he please resume
his seat?
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Shri Hari Vishnu Kamath: I am sit-

ting down. Let him interrupt. This.
is not the proper thing to do.
Shri Jawaharlal Nehru: A plane

travelling at the rate of 400 to 500
miles is entering, supposed to enter
our territory by 2 or 3 miles—I say
supposed to enter—because it is not
easy to determine whether it is viola-
ting; you can see a thing right on.
the top but it may be a visual
error, whether it is this side or not;
it is a doubtful thing....

Shri Hem Barua: After the Defence:
Minister has stated . . .

Shri Jawaharlal Nehru: Mr,
Speaker, may I finish my sentence?

Shri Hem Barua: After that state-
ment by the Defence Minister, for
the Prime Minister to say it is doubt-
ful . . . .

Mr. Speaker: Order, order. Should
he not be allowed to proceed. Mem-
bers can differ from him but he must
be allowed to speak.

Shri Jawaharlal Nehru: [ should
like hon. Members to calculate how
long it takes for a plane travelling

400 miles an hour to come or travel

two or three miles; how many seconds
it takes. It is a matter of calcula-
tion. And it is exceedingly difficult
in such cases to take any action then
and there. You cannot do it unless
you have planes all the time in the
air; and then too, it is doubtful
whether you will be able to assert
they have come within our territory,
because 2 or 3 miles, even 6 or 8
miles, you cannot be certain where
the place is, if you see it from the
ground. So, there is no question of
our air force being less powerful or
weaker than Pakistan Air Force.

Shri Hari Vishnu Kamath: It is an

illusion,

Shri Jawaharlal Nehru: The whole
question is, in this particular case, it
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[Shri Jawaharlal Nehru]
‘may very well be—we cannot say—
slight error on their part—of course,
in the air, there are no markings—of
a few miles, or it may be deliberate,
Two or three miles will be covered
in a few seconds before going back.

. 9029

Shri N. Sreekantan Nair (Quilon):
Have you not got anti-aircrafl guns?

Shri Jawaharlal Nehru: Anti-air-
craft guns are not used on such occa-
sions. They are not set there to be
used just then and there. They are
.not spread out all over the face of
the country., There are various instal-
lations in other places and to protect
them anti-aircraft guns are set.
‘Therefore, if 1 may say with all
humility, there is nothing to get
excited about here.

Shri Hem Barua: Sir, on a point of
order,

Mr. Speaker: There is no point of
order. Now, papers to be laid on the
“Table.

Shri Hem Barua: Sir, on a point of
order. May I say . . .

Mr. Speaker: Order, order. I am
not allowing it.

Shri Hem Barua: Here is a Defence
Minister who has made a categorical
statement that Pakistan aircraft has
violated our territory. Now the
Prime Minister says . . . .

Mr. Speaker: Ordcr, order. He should
resume his seat,

12.28 hrs.
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st a1 far (9vm) : weTe gy,
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PAPERS LAID ON THE TABLE

Armep Forces (SeeciaL PoWwERS)
CONTINUANCE ORDINANCE,

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to Jay on the Table a copy
each of the following papers:

(1) The Armed Forces (Special

Powers) Continuance Ordi-
nance, 1964 (No, 1 of 1964)
Promulgated by the Presi-

dent on the 2ng April, 1964,

under provisions of article
123(2)(a) of the Constitu-
tion,

(2) Explanatory statement giving
reasons for immediate legis-
lation by the Armed Forces
(Special Powers) Continu-
ance ordinance, 1964, as re-
quired under rule 7T1(2) of the
Rules of Proeedure and Con-
duct of Business in Lok Sabha,
[Placed in Library. See No.

LT-2630/64].
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Shri Hari Vishnou Kamath (Hoshan-
gabad): On a point of order and clari-
fication.

Mr. Speaker: On this istatemant?

Shri Hari Vishau EKamath: Yes, on
this statement.

I am going to raise a triune, three
in one; question. First of all, 1 in-
vite your attention and the attention
of the House to the fact that this Act
which is being renewed by an Ordi-
nance on he 2nd April, that is, yester-
day, is an Act of 1958, This Ordi-
nance  promulgated unfortunately
when the Lok Sabha is in session is
Ordinance No, 1 of 1964. This is the
first Ordinance to be promulgated this
year. May [ ask the Government
first whether they were not awake
to the fact that the Act of 1958, a
six-vear old Act—il is not an Act
which was passed a few months ago
or last yvear—was due {o expire some
time this month on a particular date
and why they were so somnolent a3
not to take notice of the fact that it
would expire soon and take action
well in time? The Parliament met
in Fcbruary. Both Houses of Parlia-
ment were in session in February.
Certainly, unless the  Secretariat
‘which was concerned, the Law
Ministry or whoever was concerned,
‘was somnolent, if not fast asleep, they
would have known that this was to
expire some time in April. They
should have brought forward legis-
lation early in February.

Secondly, 1 would like to  know
why ii is that the hon, Minister of
Parlinmentary Affairs is laying this on
the Tabhlp today. The hon, Minister
of Defenre or the hon. Minister of
Law would be more appropriate or
competent Minister perhaps to take
nolice of this matter and lay it on the
Table of the House.

Lastlv, if thev had taken notice of
‘this matter and if thev had been seiz-
ed of this matter earlier when both
1the Houses of Parliament were in
‘session, the business of the House
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could have been interrupted at that
time and this could have been easily
passed. I know that under the Pro-
visional Recovery of Taxes Act some
deadline is fixed for the Finance
Bill and all that, but the Rajya Sabha
adjourned, 1 think, on the 17th March.
That means, till the 17th March they
were absolutely unalive and not at
all awake to the fact that this woul(

expire.

I would, therefore, like to have a
categorical explanation from the Gov-
ernment as to why they did not take
action in the matter earliecr when both
the Houses were in session because
the Ordinancc-making power is a
very extraordinary power and we
would like it to be avoided it as far
as possible, It is an abnoxious power
that we have vested in the President.
We would like to do away with it as
soon as possible and therefore Gov-
ernment should be alive to the fact
that this power should be used as
little as possible, They should have
come before the House with a Bill in
this regard well before the Rajya
Sabha adjourned. Let the Govern-
ment explain why they did not do so.

Shrimati Renu Chakravartty (Bar-
rackpore): 1 would also like to join
my hon, colleague in this particular
point. I think, this will be the first
time that we shall be passing an Or-
dinance when Parliament is in ses-
sion. Actually because the  Rajya
Sabha is not in session, the explan-
ation wil] be that we have to pass an
Ordinance. But this is no explan-
ation at all because the Rajya Sabha
was prorogued only a few days ago.
As myv hon. friend has pointed out,
this was due and they should have
known this well in advance. There-
fore, lest  this may become a verv
dangerouy precedent, we should not
allow this to go unopposed, unchal-
lenged and unnoticed and Govern-
ment has 1o pive us adequate eXe
planation why it js that when Parlia-
ment iz in session an Ordinance  is
necessary to be passed in this man-
ner,
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Shri Ranga (Chittoor): Explan-
ation or no explanation from their
side, so far as we are concerned, we
do condemn the step taken by the
Government. Apart from this phoney
emergency that we are supposed to
be in, except in a natiaonal crisis, in
which, of course, they have got to
resort 1o such things, it is inexcus-
able on the part of Government to
resort to this procedure and to give
this wrong advice to the President so
as to bring the President's authority
into contempt and this House's au-
thority into derogation.

Shri U. M, Trivedi: (Mandsaur):
The preamble of this Ordinance says
that the Bill to this effect has been
introduced. If the Bill has been in-
troduced, T see no reason why - it
could not have been passed. When
the Bill was introduced, why did the
delay in passing the Bill take place?
It a Bill has been introduced and is
before the House, 1 cay that this
is most unparliamentary and most
undemoecratic that an Ordinance is
being put before the House. What
is this? We ought to have a proper
explanation in this matter.

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal

Nehru): I should like to express my

regret ot the fact that this has been.

brought in this particular way al=-
though it is perfectly legal and this
is not the first time that this has
been done. In 1958, I think, twice
Ordinances were promulgated. These
are formal Ordinances for extension
of period when the period is ex-
piring. But, unfortunately, it is not
reali-ed by various Ministries con-
cerned that the other House was not
in sossion and they thought a  Bill
wonld be brought in. They brought
in the Bill but the other House was
not going 1o be in session and time
wa- rxpiring. So, we were forced in
the rircumstances to bring in an
Ordinanre strictly under the rules
oortaining tn this. T realise and ap-
preciate that normally this would not
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be done and I hope it will not be
done. But in a formal matter of this

Shri Ranga: How could it be for-
mal?

Shri Jawaharlal Nehra: It is formal
in the sense of extending this date.

Shrimati Remu Chakravartty: It is
only because of the nature of the Bill
thay we are not making a fuss; other-
wise, we would have done so.

The  Minister of Parliamentary
Affairs (Shri Satya Narayam Sinha):
1t is expiring on the 4th.

Shri Ranga: Some  other hon.
Minister should answer it so that we
would be in a proper position....

Shri Jawaharlal Nehru: Really the
difficulty was—I would be quite frank
with the House—that there has been
some confusion ag to whicH Ministry
had to dea] with this, whether the
Ministry of Defence, the Ministry of
External Affairs or the Ministry of
Law or any other Ministry. Some
time wag lost in that.

Shri Hari Vishnu Kamath: With
the statement that he has made my
impression is confirmed that the
Government hag committed wviolation
of the spirit of article 123 of the Con-
stitution. It you will kindly read
article 123 of the Constitution....

Shri Ranga: There is no need for a
Minister of Parliamentary Affairs,
if these things were to continue. He
should resign.

Shri Hari Vishmu Kamath: The
Ordinance, of which I have got a
copy here, clearly implies that the
President has taken notice of the fact
that both the Houses were in gession
when the Bill was introduced. It
must have been introduced when both
the Houses were in session; other-
wise, it will not be mentioned in the
preamble. Let us have the date
when it was introduced.
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The Minister of State in the Minis-

iry of External Affairs (Shrimati

Lakshmi Menon): Last week,

Mr. Speaker: Rajya Sabha was in
recess?

Shri Jawaharlal Nehru: Yes,
it was in recess,

Sir;

Mr. Speaker: It was introduced on
the 25th March,

Shrimati Lakshmi Menon: May I
explain this? This was a regulation
which used to be applied to Naga-
land. It was not a legal enaciment.
1t used to be extended from year to
year, But on the 1st December
Nagaland became a State and after
its attaining siatehood, the Law Min-
istry pointed out to us, this regul-
ation could not be extended and &
legal enactment must be enacted in
order 10 apply the Armed Forces (Ex-
tension of Power) Act or whatever
it is, So, the lcgislation was initiat-
¢d by the Defence Ministry. It came
to us. We had referred it to the
Governor of Assam. Al] this took
time and we could not introduce the
Bill in time so that it could be passed
before the Demands for Grants were
taken up by this House.

Shri Frank Anthony (Nominated—
Anglo-Indians): It is a lame excuse.

Shrimati Lakshmi Menon: Now,
the House is adjourned and the re-
gulation expires tomorrow, that is, on
the 4th. So, the only alternative for
us was {o promulgate the Ordinance
because even if the Bil] was enacted
in this House it cannot become a law
unless it is passed by the other
House. So, under the circumstances
the only alternative was to pass an
Ordinance for the rest of the period
so that when the Rajya Sabha assem-
bles apain, the Bill can be passed.

Shri Hari Vishnu Kamath: I  sub-
mit in all humility. ...

Shrimati Renu Chakravartty: Does
it take three months?
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Mr. Speaker: So far as today is
concerned, there is justification,

namely, because the other House 1s
not in session, this Ordinance was
necessary. But hon. Members' com-
plaint is that when both Houses had
remained in session for more than a
month, the Government ought to
have planned it beforehand, known
it and brought the Bill for passing.

Shri Jawaharlal Nehru: That is so
for which I express my regret. But
1 would jike to point out that this was
a very unusual occurrence because,
as my colleague has said, the Regula-
tion was applicable to the Nagaland.
The fact that the Nagaland became a
State in between was not adequately
appreciated which necessitated our
coming to this House. That is the
difficulty.

Shrimati Renu Chakravartty: That
it should take 2} months is a wvery
serious thing. Something is brought
to the notice of the Government in
the month of December. December
goes, January goes, February goes,
half of March goes and yel we cannot
get the necessary advice from the
Law Ministry, the External Affairs
Mmistry and the Governor of Assam.
If thig is the rate at which our Gov-
ernment functions in a very import-
ant strategic sector, then what may
happen in other matters is well un-
derstood.

Shri Hari Vishnu Kamath: 1 submit
in all humility and with all respect
to the Prime Minister—I appreciate
the sense of regret that he has ten-
dered to the House—is he not cofh-
scioug that the emergency is still on?
If this is the attitude of the Gov-
ernment and the mind of the Gov-
ernment during emergency, I shud-
der to think what will happen when
there is no emergency. Therefore, I
wanled to impress upon him and in-
vite your attention to the fact that
article 123, the spirit of it if not the
letter also, clearly says that the
President shall not pass an Ordinance
when the Parliament is in session.
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The Ministey of State said that the
Bill was introduced on the 25th
Marchi—it meang hardly 4 days after
tha Rujya Sabha adjourned. That
mukes the confusion worse confound-
¢id. 1 do not know why the Govern-
mant iz working like this without a
mind, without a rudder, without any
plan or programme, It is a very
sad siate of affairs for the country.
The Government is just drifting. ...

Mr, Speaker: Thal is enough,

Shri Hari Vishnu Kamath: You
csheuld kindly advise the Govern=-

ment.
Mr, Speaker: The Prime Minister
has expressed ‘his regret. That 1s

enough. There 15 nothing more than

that,

12.42 hrs.
PUBLIC ACCOUNTS COMMITTEE
TWENTY-FIFTH REPOUT

Shri Tyagi (Dehra Dun): I beg to
present the Twenty-fifth Report  of
the Public Accounts Committee on
Appropriation Accounts (Civil),
1961-62 and Audit Report (Civil)
1963 relating to the Ministries of
Finance and Steel, Mines and Heavy
Engineering and the Financial Re-
sulis (Civil Grants) and Grants-in-
Aid.

ESTIMATES COMMITTEE
FIFTy-FIRsT REPORT

Shri A. C. Guha (Barasat): I beg to
present the Fifty-first Report of the
Estimates Committee on the Ministry
of Steel, Mines and Heavy Engineer=
ing—Heavy Engineering Corporation
Limited, Ranchi.

APRIL 3, 1964

9038
12.43 hrs, B

DEMANDS FOR GRANTS—Contd,
MinisTrY OF INpUSTRY—Cuwiiid.

Mr. Speaker: Shri V, B, Gandhy
may continue his speech.

shrd V. B, Gandhi (Bombay Cen-
wral South): Mr, Speaker, Sir, yester-
way | was saying that 1 would like
tu suy a few words about an industry
which hus the Jargest number of selt-
employed  people in the  country.
That indusiry is the powerloom in-
dustry. That industry today is in a
bug plighi and thig plight has been
broug!:t about by the imposition of
new excise duty under the Budget
propo:als and also by the revocation
of certuin  ¢xcmptions from  duty
which were enjoyed by the smaller
units of the industry under certain
circumstances. Before I sit down, 1
propose lo make an earnest appeal to
the Ministry to take timely and
appropriate measures to save Aan
importar! industry with such a large
content of self-employed element,

Let us now look at the background'
of the subject., The powerloom in-
dustrv. as we all know, is a cottage

industry, The average unit of
ownership consists of 2 to 4 looms.
Usually. the weaver and his family

all work occasionally employing out-
side help. Although it is a cottage in-
dustry and a small-scale industiry, the
aggrega'e size of this industry is
rather larger. There are one lakh
powerlooms in the country and this
compares with only 2 lakhs of power-
looms in the composite mills sector.
Now, this industry, as I said, is facing
a crisis. And what is the reason for
this situation? It is certainly not
that the industry is lacking in effici-
ency because it is a very competitive
industry and that competitiveness
has been proved under severe condi-
tions. Then, it is not that the in=-
dustry is lacking in skill and experi-
ence for skill and experience in this
industry is traditional because the
workers and the owners of this indus-
try are the people who were formerly
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handloom weavers, Thege handlooms
were converted to powerlooms in ac-
cordance with the recommenadtions of
the Kanungo Commiitee, a Committee
whose Chairmanship was filled with
distinction by our present Minister
of Industry,

Now, g number of new excise duties
have been levied under the Budget
proposals. There was a  duty levied
on cotton yarn and the cloth manu-
factured on powerlooms. There is a
speeial duty levied on unsized yarn
used by powerlooms, Lastly, by a
recent notification, the  Government
has taken away the exemplions en-
joyed by owners of small units upto
4 loomg under certain circumstances,
This excmption is taken away from
those licensed after 31.3.61  We ail
know that the Finance Ministry usu-
ally looks on most of its problems
pricipally from the tux angle. from
the revenue angle. It is not very
usual with the Finance Ministry to
consider questions from the growth
angle, that is the growth of the in-
dustry angle or from the survival of
the industry angle. But it is the
Ministry of Industry which should be
principally interested in this growth
angle. In my opinion, the position
to day is nothing short of tragedy and
we shall put this great industry in
jeopardy if we do not act jmmedi-
ately, It is quite a legitimate func-
tion and even the duty of the Indus-
try Ministry to put the case from this
angle before the Finance Ministry. T
can quite grant that there is no in-
tention on the part of the Finance
Ministry to do anything that wouid
hurt any industry. And yet, the re-
sult is just the same. The industry
is being hurt, Powerlooms will be
out of businesg unles {imely action is
taken to save them = The Sizing
Association of Bhiwandi, which is the
largest poweloom  centre in
the country today have decided to
close 'down from 16th Mach.
Really speakig, we have to be
considering more  activly the
future of this industry. We have re-
ceived all kinds of proposals, For
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instance, there is a propesal that in
future iicences for spinning mills
should be granted to co-operatives,
But then what we [ind loday is that
instcad of looking to the future we
are now worried as to how to save the
present. Now, mostly thesp powerloom

units are small units owned by peoplo

of :mall means. Normally, their
average capital outlay oes not ex-
cced Rs. 800, and their working capi-
tal hardly exceeds Rs, 5000 on the
whole, and usually even this is bor-

rowed-capital.

Now, what is going to be the re-
sult of these new levies under the bud-
get proposals? There is an  estimate
here with me according to which thu
monthly ecarnings, on  ihe basis of a
tor whose monthly earnings come to

Rs. 212, Now, with these levies,
the powerloom owner will have to
pay something like Rs, 236.88. Now,

imaging the position where an opera-
tor whose monihly earmings come 10
Rs. 212 and is going to be called upon
to pay enhanced duties to the extent
of Rs, 236.88. That will net only wire
out his entire income but would leave
him with a loss of about Rs, 24 as a
result of & month’s werking, The
fipures that 1 have given here are, of
course, indicative. It is difficult to
understand why there is this hurry in
levying these new duties and taking
action on them. Actually, we know
that there is a high-ranking com-
mittee, namely the Ashoka Mehta
Committee that has considered this
whole question. It was charged
with the task of considering the
sphere, and role of powerloom
industry vis-a#vis the mill indus-
try and the handloom industry.
I am quite sure that we vxpect g good
deal from the work of this committec.
The report. I am told, is going to be
presented in about two months. The
least, therefore, that the Government
and the Finance Ministry could do
would have been to wait until the
Ashoka Mehta Committee's report was
considered by Government and also
by this House. After all that report
is expected tp contain very valuable
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recommendations and very useful con-
clusions, and those conclusions are
going to be of wvital interest and of
great consequence {> this industry,
namely the powerloom industry and
‘its future.

We, therefore, now wish that the
Ministry of Industry take wup this
question vigorously and with deter-
mination. It is the legitimate func-
tion of this Ministry to see that an
important established industry of this
size is saved from disaster,

Then, it must be sy arranged that
‘the new levies will be suspended and
that the notification in respect of ex-
emptions from duty of certain small
units should also be withdrawn. No
further action shouid be taken in this
respect also until we have had the
opporiunity to consider in this House
and also Governiment have had the
opportunity to consider fully the re-
port of the Ashoka Mehta Committee.
Finaily, I would plead with the Minis-
try of Industry to bring to bear this
larger considerati>n cf employment,

of production and of industrial pro-
gress in this country, before the
Finance Ministry,

1 would like to say a word now

about the long-awaited committee on
public undertakinags. T =ee that so
far ag the Minisiry i concerned. it
has done its part. The motion has
been ronsidered and adopted by both
the Houses, and now actually the
«election of the committee and the con-
stitution of the committee remain. 1
hope that something will be done to

expedite this last part of the task
connected with this committee,
I should also like to say a word

about the relaxation and simplification
that have been brought about in the
procedure of licensing cf industries.
I am glad to see that the exemption
limit given to all industries in regard
to licensing has now been raised to
‘Rs. 25 lakhs of flixed capital. That
again is a good thing and that would
‘help very much,
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Also, the work of the Swaminathan
Committee represents another big
step forward taken in this direction.
1 welcome all that has been done to
expedite the decisions. I also wel-
come the new step taken of issuing
letters of intent. A lot of heart-
burning that we used to hecar about in
the sector of foreign collaborations
will now be taken care of by this

I also welcome the issuing of g list
of key industries,

13.00 hrs.

Shri Krishnapal Singh (Jalesar):
The other day when we were discus-
sing the Demands for Grants rela'ing
to the Department of Supply, I was
interested to hear the hon, Minister
reading out a catalogue of the achieve-
ments of the present Government in
regard to devlopment of industry, Tt
was very encouraging to hear him.
But when I went back and consulted
some of the speeches made by a pro-
minent industrialist, I  was rather
disappointed.

We all know that before the last
war most of the major industries had
been established in  the country—I
mean textiles, jute, iron, sugar, cement
coal, and quite a number of others.
During the war, out of sheer necessity
when goods could not be imported fer
the emergency, Government  was
compelled to establisn and cncouripe
a few more industries. So, the credit
which the present Government can
claim is for what has happened after
the war.

What has happencd after the war
and during the last few years?
There is no doubt that there has been
some expansion of industry, in some
ways there has been even rapid ex-
pansion, but the question is: is it due
to Government's policy or in spite of
it? What I want to say is that most
of the expansion and most of the new
industries which have been set up
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has taken place in spite of Govern-
ment's policy.

While saying this, I would like to
bring to the notice of this House, some
pertinent words which have been ut-
tered, not by politicians, but by some
of the leading industrialists of the
country, I mean men like Shri B, M.
Birla and Sir Biren Mukerjee.

This is what Shri Birla thinks about
our policy and about our organisation
in the Industries Ministry. This
speech which he delivered at the 36th
Annual Session of the Faderation of
Indian Chamberg of Commerce and
Industry on 17th March, 1963. Thisis
what he says:

“QOur planning has been for
poverty and not for prosperity.
The Planning Commission thems-
selves admit that even by the
year 2000 A.D. one third of the
population will remain poor.”

The industrial development which
they are planning will not affect them
much, v

Let us compare for a moment what
has been achieved by countries like
Japan, Germany and the United
Kingdom during the last few years,
after most of their industries were
smashed during the war, Japan and
Germany also remained undcr the
occupation of foreign armies and their
industries were not allowed i0 expand
in the manncer in which the people
wanted.  But their achievements
have been so great that we ourselves
are receiving aid for the iadustrial
deveiopment of our country from these
three countries,

‘This is what Sir Biren Mukerjee
£ay:

“The restricted approach of the
Government is such that it in-
hibits growth of industry.”

He also Jays that due to the large
number uf officials and the large

T6(ADLSD—4.
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number of officers through whom the
files have to travel, it takes months,
and sometimes years, to get a c¢3ze
through.  According to Shri Birla,
between 50 and 60 people have to deal
with a single case, and sometimes the
files are held up, and it is not un-
usual that they are lost during this
process.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The files have to travel some
miles.

Shri Krishnapal Singh: This is what
is happening.

I would like to bring (o the notice
of the House the sort of top-heavy
administration which we have got in
this Ministry. On page 3 of the De-
mands which have been supplied to
us, there is a list in which the pay of
officers and establishment is given for
1964-65. The total comes to  about
Rs, 15,01,700, We are going to have
one Secretary—this is so badly prin-
ted, T cannot clearly read it—3 Joint
Secretaries, T Deputy Secretaries 19
Under Scretaries, 5 addilional officers
56 section officers, 1? private secreta=
ries and 600-odd Superinlendents and
Assistant Superintendents,

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order, My hen
colleague is making an interesting
and useful contribution to the discus-
sion. He must have a quorum in the
House

Shri C. K. Bhattacharyya
ganj): I wonder how Shri
forgot it till now,

(Rai-
Kamath

Shri Hari Vishnu Kamath: You re-
minded me. When I looked at you,

1 was reminded of it. There are
only 40 or 41 Members.

Mr. Speaker: The bell 13 opemng
rung. Now, there is quorum.
The hon. Member may continue
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Shri Krishnapal Singh: I have read
one Hst at page 3. Now I will read
out a list at page 21. Here we have
49 Directors, 81 Development Officers.
459 Deputy Directors and Assistant
Directors and quite a number of other
people, and the total" amount comes
to Rs. 99,47,000.

Then, at page 41, there is a third
list, and the total cost comes to
Rs. 29,29,62,080.

So, I have no doubt that what Shri
Birla and Sir Biren Mukerjee have
been complaifing about is correct,

1 made a mistake when I said that
the second gquotation was {rom Sir
Biren Mukerjee. It was from Shrl
Birla,

This is what Sir Biren Mukerjee

says:

“In this organisation, large
bureaucracy has jeen created,
regulation has bordered on regi-
mentation, and control, instead
of helping the rapid economic
growth, has effectively hindered
it".

Shri Joachim Alva (Kanara): Even
after thre enormous licences that they
have carried away, to the vaule of
over Rs. 50 lakhs each, should they
complain like this.

Shri Krishnapal Singh: You and
they alone know; 1 am not aware of
who has got which licence. Some peo-
ple get licences and I will be referring
to it later on. This is the opinion of
the two leading industrialists of the
country who are not politicians and
who are very well known in the in-
dustrial world in India and even out-
side. I doubt whether the Minister
was absolutely justified in claiming
the credit to himself. My hon. friend
just now mentioned that these people
had received some licences and per-
mit. T am nc* aware of that nor am
I so civsely acquainted withh the
affairs of this Ministry or any other
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Ministry to be able to know who ob-
tained permits and who did not. My
hon, friend is certainly in a better
position than myself. I know that
this system of permits-licence-quota
had been described by very promi-
nent people in the country ag the per-
mit-quota raj and it has led to =&
number of abuses and wide spread
corruption and the sooner it is ended.
the better. If it cannot be ended—we
cannot hope for it as long as the
present Government lasts—I would
suggest that we should have an inde-
pendent body like the UPSC in the
Centre and the State Public Service
Commissions in the various States to
sanction these licences and permits,
It should not be left to the Ministry
or its officers to issue these licences
and permits. Either this = system
should end or if it has got to be con-
tinued, we must have an independent
body which would not be influenced
by politicians or be accessible to fav-
ourites,

I am now coming to the small scale
industries. I still feel and that is a
widespread feeling that the Govern-
ment ghould have done more here
than anywhcre else, The bigger in-
dustrialists are in a position to set
up new industrics or to expand the
existing oneg without much of Gov-
ernment help. They can obtain the
finances from the various banks, even
from the World Bank and other
organisations which have been set
up for their benefit by the Govern-
ment. Those who want to set up
small industries, especially in rural
areas, have po such facilities, At
one time the rural areas of this coun-
try were throbbing with industrial
activity—not mechanised industrial
activity but the old type of industry,
such as the indigo industry. In North-
ern India, it was run on a very large
scale; even today we can find the
remains of indigo factories practically
in every big village of U. P. ang,
Bihar. If T am not wrong, in U.P.
alone this industry used to get am
income of about Rs. 17 crores a year
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in those days, which will mean, if
we take into account the reduced
value of money these days, over Rs.
150 crores. We should have some
other industry in its place in the
villapes. Instead of the rural popu=-
lation running after industry and
migrating to cities, we should send
ihre small scale industry to the villa-
ges. 1 consider, for instance, khand-
sari indusiry, rice mills and coarse
cloth weaving and a few others suit-
able for being developed. People in
rural India are not acquainted with
modern machines and other things
and special efforts should be made
to train them. No credit facilities ex-
ist therc. All the banks are located in
cities, 1 myself went and enquired
in ene bank, Mathrg Bank, whether
threy had sufficient staff for being sent
to the villiges to make  enquiries
about applications which they  re-
ceived for financial assistance. The
agent told me that they did not have
enough staf* and therefore, their acti-
vities were confined to the neighbour-
hood of thw cily. The result is that
most villagers who could not find em-
ployment in the villages migrate to
cities or live in villageg a hand-to-
mouth existence.

About the Khadi and handloom and
other villape industries, I am sorry to
say that this organisation is in a
scandalous state of affairs. Some-
thing ought to be done to sct things
right there. Time gnd again, ‘the
Public Accounts Committee has
pointed out this; in its last report,
the Public Accounis Committee says
that in addition to other irregulari-
ties such as non-payment of loans
and other kinds of grant, 11 cases of
theft were detected and ten cases of
defalcation and misappropriation were
also delected . There were other
cases of irregularitics; for seven years
arrcars have not been paid. This has
been staled in the report. The amount
of money that we are squandering
over thig organisation is unimagin-
able and the worst thing is that we
have placed a very important politi-
cian belong'ng to a party as the head
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of this organisation. One wonders
what is the motive behind the Gowvern-
ment's policy. Why ghould one have
a prominent politician to guide the
affairs of an organisation which is
suppcsed to be of industrial and
commercial importance? It is a
matter which should be noted by
this House, ang this gtate of affairs
should be remedied.

Now, under the very nose of this
Ministry, there was so much dissatis-
faction in respect of the Khadi Gram
Udyog Bhavan in Connaught Circus;
their employees have been  making
repeated representationg to the Go-
vernment without any effect, There
are no proper rules in respect of the
service; their salaries are wvery low;
no arrangements have been made for
their housing; no bonus, no gratuity;
no provident fund. And yet, this is
a gemi-Government organisation and
one which is considered very impor-
tant by the present Government.

There is 5 newly-started centre
about five miles from Mathura for
the development of khadi gnd allied
industries. What do the prople think
of it? It has now been supplied with
a special telephone line from Mathura.
When people from neighbouring vil-
lages erying for a little electric power
to pump water it has been denied to
them but this centre hag been sup=-
plied electricity, What is happening
there is that it is visited by some
VIP or other every month and a
function is held in his honour the
people of the neighbouring villages
call it a halwa puri centre, they
do not call it by any other name.
Some of the people who saw it with
their own eyes told me that on one
occasion, tins and ting of ghee went

there and bags and bags of sugar
also went there; that a dawat was
held. and as usual therc was some’
Udghatan, something or the other,

and the Minister went there; geveral
motor-cars went there, That is the
ecendition. That is not being run on
a commercial line, It appears that the
Government have no intention of
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developing these industries. They facture sporting weapons gnd am-

have no sel programme; all that they
are interested in is to do some pre-
paganda and put some of their men
in key positions so that on some fu-
ture occasion they can render them
help, I theirefore would like to em-
pbasise thst a special  Commissicn

should be appeinted to enquire into
the affairs of this organisation and
to report to this House. After all,

I think sonie Rs. 100 crores of money
hag been spent on it to keep it alive
and to get it going. There is no
reason why, when the Public Ac-
counts Comimittee has pointed out,
not once tut several times, the ir-
regularities, defalcations, theft and
other matters which need the atten-
tion of thiy House, the Government
should not appoint a Commission to
cnquire into the working of this
organisation. If they want to con-
tinue it, they should have some other
man than a prominent member of a
political party at the head of this
organisation.

What I would like to say in the end
about this khadi business is that the
Governmen| should also consider whe-
ther it is possible, without giving
subsidy, to continue this industry.
The Goveriment should set up small
industries, some small units  which
work by power, and which can com-
pele with the articles produced by
other industries.

In the end, T would like to say that
although o many industries have been
established in the country, one parti-
cular industry has been mostly neg-
iected, and that industry is of parti-
cular im3oitance lo us at the present
time. I mean the indusiry for the
manufacture of sporting weapons and
ammunition, After the last war, somne
of the ordnance factories started the
manufacture of one or two types of
weapons. Now they hawve begun with
the manufacture of weapons for the
armed forces, We have no place in
the country, po factory, Government
or private factory, which can manu-

munition for them. It is absolutely
necessary not only for sport and the
protection of the individual but in
timeg of emergency, these weapons
and the ammunition produced in
those factories will be found extre-
mely useful. During the last war,
I was told by an officer who served
in the coastal defence of England who
afterwards came to India, that for
several months, the entire coast
was defended by sporting weapons.
This is what happened after the with-
drawal of Dunkirk: most of the
ammunition and weapons of the armed
forces had been lost. There were
not enough weapons left to  equip
their forces guarding the coast. So,
they had to rely upon private wea-
pons and private ammunition, and
they were the weapons employed for
guarding the cntire coast of Great
Britain during the war. This iz an
industry which will not be useful in
peacetime but will be very useful in
times of war. I think a firm like the
Birmingham Small Arms Company or

some other factory should be esta=-

blished in India. As we know the
prices of weapons and the prices of
ammunition are prohibitive the days.
I hope the Government will consider
these suggestions of mine.

ot fasrmg wa (FEfT) o
AT e S, Wt e fandt g &
U WA wEEr A G g ot ary
F21 & o & s oz & 7w g
Fradt warsdr § 42 3, afew ww #
1 1 AT T YgM &7 W agaeqr
¥ ors qrA frasts 20 OF a9 ar
I aat & ag wiaw fawq F
& B TZIAET FT A AT W K FO
FA FT AR G fRAT T R, wwE
fay qreaaear g1 SIEr 9718 €T
sgaeqr &, G5 gfaar ¥ F yqa @
Ul BT qI, WIT FEA AT HOETC
¥ og g 7 & fF 99 gwnr aedy

® ;g ¥ a7 woee & wgaafy
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1 7 afer faw g ST @@
o &Y 1 ¥ AT rey faTr ard &
TR FTHTT FIH I 1 T =
¥, fadt giaar o2 a7 faq = &
wafas St a0 faaga g ==
garr-ofidi &1 qud 99 1 & w9q
# fog, fom & art # o9 & £ A
T 92 faew A% W W F qraw’
X g ar |

afwr wror gy < &Y @1 q@
®Y TGN , W 4G THT , AT WTW -
méH W} dzw F qu § A g, afew
garsi R, W 9 § € W 9% %
gfaar wrat wor wisw & g & =9
grwa @ ¥ ad Wi wdsfer 5
sqaEqT &1 21, BT W97 9T &7 &Y,
gA T T AqeA FTLA avAT AOOVL AT
Fysar 9T Zr Far | fsm g 7w 9
v F muAr wrarfre Jifa faife
191 39 gsd A ug oo fran
qr fx §9 afgr TTwT g0 a9T THaE
fa o g T w17 g g 3w w=
7T TAMY & fAd Wt w8 A T
wfr | 9 gam Aify § g & e
WIZAZ A7 F1 Fergar fwadr  agt
qfery 72T #} o1 T A7 TAW W
g @ & 9% awwargdsy W W@ &
¥ F HIL wq w9 fa=rdi & qarfas
IAEA T@TH &7 JAAT A qTH AN
g s £ fw gw At gEfar &
# FOrll ¥ IaAT STET A % W)
8, I e ST qE 8T Q@ &,
formet wTede Fex # g€ §, 9w ww
¥ a7 WA s § fF wrgde g9 S
&% &Y 9 T wIWT & | 97 SART-
afaa ®1 1 aga @l § A TS
< W g § A A1 9T
|THR T TET I F 69 § | A
WS I F A9 | g 2w 7 qfeerw
daex 41 g wfTs & ¥ SO0 &
faq a1 @ Tgar waex g wfed q@
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W IR & AR 9% T T 0qT GFed
g 41 g3 aEAwfaE d| &7 AT FreAr
o QI E, @ WA &1 gre dfer
Fa Wt W T 5 gEsfE dw
¥ U HY 9 R AR TR TR
2 & we aw fr goaafmr gl &t
QIEY ager aefear t it &Y 1 e oy
e W fem g fe wEwf 6w
& SURT g8 IadT J9T &, AT e §
ST AT | &A@ 9+ @ & forad
WTgae W F IgW A9 @ § A
fadidi g & w7 w=eql &) At aré-
a2 §42T T fegwrad § gaar wfat T8
a1 AAAT 2 93T fF wrzaAT deeT

TR 9 WY agT S HEHT g |

THIQMETAITA & TR &7 A9
T qE &1 9A0 41 W TH & |@q
&Y weaT o = @1 Ay ¥
a1 T AL ST T qEA 7EY ET T

dar 7T a1 e 2, W fad
wifeqi & i &1 W T dew 2, fF g
w3 wns @ few g, afe waww
WY "I a3 H weAd § fa
q¥ g a7 {7 &) a1 99 & Adaw
g g fF w0 Axfre somT ¥ -
sfowe /i &1 w79 &1 W 75 &
Fa« ¥ @ & gfawd SO a6 AN
gz vanfa § wfea 3 1@ Wy
garfe ofew maer & fazg oot
fandt wrg aga w7 & | Ffew
¥ 2@ 1 2 o g § gardy wvnifirs
atfs #Y qioor gy & @vg o 9EE
afew daex &1 it 77 F 1 ofens
TR Y G T T AT F TN wE
ST wEdAY {4 StgT T I SR a9
afew I gangw #39 w1 91 Ffawa @
¢ 98 F AN § grede 97 § g
# et g€ @ @ SEE A qAH
g1 & a8 gd wfus a9r &, w997 wfw
Wg azd AfuF ¥ 1 5w ¥ faegw ww
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gare faran & e 2w &1 gt N ATt W T aF WY ST 1 £ foraet
arafo® § fom & aove N T oy waws @ sl weRe

¥ =g g aEwf fea 1 aww 7 e
I¥ & A1 AYT § | I T qe
NFAATNFgaf Fome | &1
1w fa g wma § & g7 %) 59 94
a9 T W g fF g dvadia
QAT T " g ar §3 Afear gl
#few At qaadfa @9 ¥ o ganr
99 A KT AT B, AT IWWT w0
Y T 21 39 ¥ 3w g 9% famiw ema
73 f& 08 1 -ty of=r @ fr 3w
F w7 ¥ faay fr o &€ 7Y a7 58
FATT AT ETT AT AOE 07 4 777
g A fisarnt § o fora @ azAr
S TET ¥ T A1 AT A, A 9w
ait &1 afawrd 7 & afer st
& WMIIT TL AT GEQIT T s A
WA AT A AT GF AT FIA9-
tfer 7 21 A1 &7w17 @ A7 TIAT
g fsrerE aw 96 91z § A &
gl # 7 WA= Al for aw sa0
ez ¥ few & Ay 1 T T R T
Tz & o7 faaw g1 o3 737 £ 4R
HoF WIW THT 939§ 07 &30 rar
g f® 0% % A FTT A 42 arm
# omdr & f& w3 34 F1 afen
wrafer 2, qeft Wt @ 7 o 39 T a
g1 FenT W &7 % a1 a7 ond #
T afeq gEd ATE Araz
ofF¥F qaeT ¥, f% 99 @@ & &1 9%
1LY GaT Ty g § A wHw 07 Afaw
foyy ag arfg =@ faa w7 § v =g
gsit form @ 77 f6T AT ¥ o
arfew Ay Tifgq ag afeg 7@y ard
2 77 ¥ fr arasfa® @ 1 afa @)
wr & " gfT w%=wr, swe qar
q¥ 2w #Y g1 €Y & | T4 FN & AWy
S WAWT gEIX AHA ¥ @ graest

1, 76 § A% G TN T AT

g¥eT ¥ 17 | qTF a1 & A7 AT WS
93 97 I3 qX W1 KR § wI-
gre wrET O arfa aff ¥R ¥
A F A g7 gfwrgt & Afw g
@t sfer

T T & wffwa g 13-
gt awi g€ & A oo
5ET AT F WA Y, 9T R AW
AT 7T 7 owma q1 Ffww wa afvwra
T W T THg FERwe g0 7T &, qfF-
qufar 1 7FY § 3| Fi @A 30 5w AT
535 § favoq gurr a7 grogaz @
v s a7 wmavree & | 3 AT
# & wga 5 v aew g R g
# g% =mwwa oA feAr ¥ Afee a@
et a1 arg 2 7w w0 wg 8T
fawne 0 #ra QT AET R AT TR
I 1 IAR AT FTE 0 T ZY ATH
4T 75 W A v nf R & AEEe
"z Wz ¥ vg@ v A g fagat
W fagia ¥ fAn aga A 3 F A #
T Thamt vz A 20

FET A% FAS K, T FIIIEA HT ATA
g 7w I\ ¥ Awa g & gaw far g
qET T AT T I FTT HF ArA€AFA
adl & 1 gan fafess w1 & g9 9@
L M ¥ 3ET At ¥ A faar i fE
o & T LA aT T @ IAF g
o AT Tl AT F afEr
qz fa=rT g1 7T a1 @ 37 awg faadr
qifzdi & = WoT FETAATer 9l &
a1 A ag wrAn q R Zewesd TN
amyl oo NfamA T B 1 IFW
arw w7 3@ &1 @ e fr dsen
FT FararT OF AL A4 T | A AR
IqZA @A FT A g K gowar g
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At W I w1 " fF LA @
g1 ¥ T ag § v a® e
fea & ot 1 @Y & ¢ @y sgaear
FETAE E fF ag 1 & Mgy F
Qe T GIFT save T F gy F g
x® faart & a1 7g o FeAm @ AR
S 1 A &E 33 §
SIEET 3 w1 AT @ ¥ 9w F 67
WY agiaT 7 A wravewar §

# g wilw & T AEM g
s g e o samen aga afuw
® vy ot aga seEl § oAfwa
I wgt #t 3fer & ag agw fawar
o 53w 1 39 3few 7 g fegerm
¥ #a & adtT A ¥ | oww gy
Al 7 A4y FAG TH FE A
& fau aoFr #1 §1 oy T § A
it a% & 78 2e7r 2 o 94f 3oz
a&n way freer gar &, s&% 3@m
oy &7 & far & wravas g7
g ard o w2 B fow F oW 5w T
W I W ¥7 A% Hw 34T q0E
Wt T g zw F fam gar @ oo
WA F fo wit sa@ & 90 ovE
FEATTANT g1 T B, WE @i 2T
9T 7 FT IAUT ®) IOA F#oAfa
@ § % fau aThT 5w a3 o
faur &7 a5/ 3 & gawr azeran
fem sy afer I fardeor
fem g o faaw & s Ew
FI AT &L AT | T FAMT F1 I3
& foq ot gfaurd gravrs & ot ad
wITRE ¥ IAR fmT § @I ga
FET 3§ 19 9T fa9rT 57 fF w17z,
YENRIAR, T FOaA A om
Q¥ ¥99 v—c % aT FET F @ I
€8 7 @ iy afew T A 9%
WO IO w7 W arg arfe
wgd § Al F) I A F 419 Ay
Fenew i varar g1 w3 | gEfon feag-
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e #t Afy ® oewa F fag
FTET & NG TraEr § fa=re 7

wifge 1

A e T TR W [T B
BT FT AT 94T IAL 93N K IS
qd T | AT WITE FT FIET
At gart fegema & argT gy WM
T ] | TR IW WA ¥ OF AEY A7
A oY ot f Y gaw e § ¥
TR T A FUE A AT T TR
@ | IaEr aOF g1 ema A fzar
mar | g wwar § fFoag ¥ g
o @Gt F A FN2H JTST 7 ag IAAT
aafex 57 ww el | AfFTITE T FTHT
® v faegm 7 stv fraw & Sae
anr it 4t 1 3§% fqat 39 ofy @
gt ag Tgr & AF 7 sAfgA AT AT
IYT & TG T FIST IR X I A
ST TR A wAfAe FTRT F %9 AT
Ao 27 #7 mraveeAr 2 oagifE
foge gamT & 7400 a0 4T 8, IAF
qit wafs g & 1 oF ofvn ® a8
ax g ot man g @ fw faw agw
quzT & i afe & ag wewn § A
IFwT dFT I A ) @G F fF
I gw fqrwi ¥ 49 ¥ A4E7 ¥ §B
g qIT FT T

T 3R & @ A 92t AF
T F AT T, FTAX T AT § IGH
wfd g€ & afew &0 fegta A
gz g9 ¥ 5 o7 S5 " § @
&A1 & FIEA @ T oTEAr A%
aige ¥ ot &t 390 fAaA
g IW H AT F HIAT TTH B
g2 g1Ea & 1w B w1 gefer
FE F 9 F1 IF F T 17 A
g7 WAy qw & e sy Aar faded ¥
fiet FT a9 § | AfFT g dw
g AT § g %7 NIEAT 7 q@
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1 Y Ine Jg fear o & fowd fe
B2 WiE weHT HY 5@ ag ¥ oui #
qT W | I 97 A gg T wify A
dar i T oI Iwr qfed @ A%
qg WO QAT g7 FT ARG § 6
YYAT YT QA & weTEr W ET 6@
® Wt @ wwa § AfFT I aw
TR |ET T T F FO T IR
Sfqd @i 7 FT @F §

gaTe AW H W@ FET A &Y
T/ F S §, g serw a7 @ E
@t w13 welt sfmoe frarfaa
& fao srgvas & F ootarr &
IRs & far A aF aowr &
as Gmd o &€ AT A T
az oF BRT A7 4T g, ofew TmoF
sfuaier 711 ®1, 30 F7 w7 qfqoe
qrrfvat &1, foe /AT &7 W ITEar
g TTr menEa  fAvosTaeqr &
AT JE | AW AT W AT+
7 TE F) DT FZ TRATT A9 R
¢ gt wa ¥ W A ¥ oAand
§ 2T o fAmogaw sAmo o e
wawa ag 3 ff faw va9¢ g3w WK
faama: == wow & fa zeq Fv amd
¥ a7 W 2, a0 T qav g M areay
g5 JNNT ATA FTT FW AT TIET
& A Faw I Er & wgmar @
faadt 2 1 aad g Y #1 "R
g fa ot & e A nrar'rgﬁgq'
At 7 @ a1 7 990w frar g, e
o TF ITH aEAN ALY faelr £

ET % ®OHTT FT gAY g, T
FT GILA FY 94T a1 G301 79 F 008
adt & | e gt X0 H Gid AT
& tamior &Y aa Fat & T % )
g7 wal i ot 73 fqg ami § 7 A
gr W § fF g 9 w1 #r
fanfor &1 sgatqr A o1 Gr E |
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Fidt 77 & faqiwr & @7 fv F &
i w5 T, T QL H T € F AW
G AT T E | Z1 Y H, gAT oA K,
gy T a1 fo F &7 7 agr g
w5 &, afr w0 ¥ fafor § 967 ofF
qAw fodar §, o ol § A
7 I TA FA A gL, WA TafEg
T 79 fam ¥ Faw &

ot aver wo (wgdt) o fase
ot wWEA, A1 E A

st fawrg Tim - mafw gd S
A= v # fa At 35T A1 R 2
T AT T R B X T YU
wEs A A g o free oft A
ar 1% o 2y, TAvr O ¥ 7 af
femm S AT wfaar w4 vt SATiEe
Fler 2o 4% wAwEAT WY A €Y
wOT & A § T T T T4 R
TR CUITNOANET |

Shri Man Sinh P. Patel: Mr.
Deputy-Speaker, Sir, after going
through the Report, 1 would like to
congratulate the Ministry for efficient
functioning and looking after the in-
dustries so well, as a result of which
they have made rapid progress. But
I do not know whether there is any
co-ordination betwecen the Industries
Ministry and the other department, at
least so far as the licensing policy of
this department is concerned. It is
well-known that we have accepted in.
principle mixed economy, where both
the public sector undertakings and the
industries in the private sector have
got their say. At the same time, I
would like to say that nowadays cer=-
tain types of industries are being
licensed in the co-operative sector.
Also, there is definite thinking in the-
country that the co-operative sector
is going to play a very important
part; 1 will go to the extent of saying:
that it is going to play a better par&
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than the public sector undertakings.
I want to get a clear explanation from
the hon. Minister as to whether my
view is correct or not, when I gsay
that the co-operative sector will func-
tion as the third sector, together with
public and private sectors.

1 am saying so because on page 17
of the report there is a reference
to food products. I am referring to
our co-operative union which, accord-
ing to me, is the second largest union
in the co-operative sector, especially
so far as milk produets are concern-
ed. At present, the target accepted
by the Planning Commission for baby
food in this country is 6,000 tons.
Many indegenious devices and methods
are resorted to by the private sector
industries to see that they also get
licences for milk products. So, indir-
ectly, a suggestion is made that India
is so short milk products that the
licensing capacity should be increased
to 12,000 tons. Why? So that the
remaining 6,000 tons capacity may be
distributed to the private industry.
This proposal was mooted twice ar
thrice and, to our misfortune, the
Planning Commission has accepted it
and said: If at all there is any need
to revise the target, it need be raised
only up to 9,000 tons. Even to that
Increase, we have our own doubts.
The sentence used in the report is:

“The production of baby foods
has recorded a phenomenal rise.™

The Kaira Milk Co-operative Union,
which is producing Amul products, has
international reputation. It wanted a
licensing capaciiy of extra 1,500 tons.
Our union has been wvery recently
granted a licence for skimmed milk
powder plant of 2400 tons a year. We
wanted a licence capacity of 1,000 tons
for baby food per year. QOur appli-
cation, in the initial stage, before any
enquiry whether the rise contemplat-
ed was justified or not, was straight-
way rejected. At the same time, the
proposal of the private sector for an
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additional capacity of 3,000 tons was
recommended, and that too in colla-
boration with foreign concerns; one of
them, to my misfortune, was Hindustan
Levers, which has already a capacity
of 1,500 tons per year. Am I to under-
stand that this wing of the Industrics
Ministry, in spite of the repeated sug-
gestions of the Ministries of Food and
Agriculture and Co-operation and the:
Planning Commission, recommends
licence for additional targets in the
Third Plan only to private industries?

Some three months back I nad to
move about each Ministry ang see
hon. Ministers of different Ministries
to see the high personnel of aifferent
Ministries are being asked to appoint
a particular liaison committee iy order
to sec that the view of the Industries
Ministry does not prevail over taem.
The policy of the Government is to see
that the future licences for milk pro-
ducts, in fact al] food products, are in
the co-operative sector.

A Study Growp is b=ing appointed
by the Ministry of Co-operation—
where I happen to be g member to re-
present this House with Shri  Pandit,
Additional *Special Scerelary of the
Ministry of Food and Agricullure as
Chairman. This Study Group had
occasion to make a submission to the
Minister of State, Shri Dey, that since
a policy decision has been taken and
the Study Group has duly recommend-
ed the policy decision, in futurc no
licenceg for any food products, espe-
cially milk produets, should ever be
allowed to the private industries. Even
then, my latest information a week
back was that some of the Chief Min-
isters of different States in the nzme
of backwardness of the area, milk pro-
duction or otherwise, have again re=-
commended applicationz of the private
sector, when our applications have
been rejected, even though we stand
on much better footing. Is it the
duty only for this Ministry to initiate
licences for different products with-
out their initiation by the diiferent
ministries which are directly concern-
ed with those products?
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When I met the Minister of Food and
Agriculture, I was told, “We are not
doing it, do not worry yourself, Mr.
Patel.” But ] am always surprised
that when a proposal is being scruti-
nised at the highest secretariat level
three or four times, by some accident
licences are being sanctioned. 1f that
happens, we will be in wilderness and
this Ministry, either in an earnest de-
gire to hasten up meeting the targets
of the Third Five Year PPian or to
hasten up production, is going to harm
in some way the principles of the
country if efficient, well-reputed and
internationally well-known co-opera-
tive sectors are ncglected. The Kaira
Co-operative Union is helping to two
or three units in Gujarat with the same
type of collaboration and guidance. It
has been accepted that Gujarat is aiso
a dairy State and there the co-opera-
iive unions are prepared for this.
There is a way that may be suggested.
Let us increase the target a little, say,
by 3,000 or 4,000 tons and grant the
licences only to co-operative uminns.

Very recently in the !ast Congress
session in Bhubaneswar we decided to
take over rice milling industry. When
we want to take over uneconomic rice
mills and other rice mills, any new in-
dustry, that is to be propounded, sup-
ported, suggested, initiated for private
industry when the co-opcrative sector
is ready to take in hand the work . . .

Shri Vishram Prasad (Lalganj):
Sir, there is no hon. Mimster to re-
present the Industries Muinistry.

Mr. Deputy-Speaker;: There is.

Shri Vishram Prasad: But he is not
in the Ministry of Industry.

Shri Man Simh P. Patel: My whole
desire was to bring this tz the notice
of the concerned Minister, but I, as
B co-oparatar have tta same . isfor-
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tune that it 13 only being heard by
the stenotypist and it may or may nol
be read by the hon. Minister unless
some Secretary over thare suggests it.

Shri Dinen Bhattacharya (Seram-
pore): The Deputy Minister of Health
is there.

Shrl Man Sinh P. Patel: 1 shall
submit to the Ministry and the Min-
ister concerned to see tha! if the new
target of 3,000 tons is at all accepted
by the Planning Commission for baby
food products, there should be no
rationalisation and no additional licen-
sing to the private industry

Shri Yogendra Jha (Madhubani):
There is no quorum in the House.

Shri Dinen Bhattacharya: The hon.
Minister is not there.

Shri Man Sinh P. Patel: Again, it
is the same misfortunc for me.

Mr. Deputy-Speaker: The bell is
being rung. Now the:¢ .= quorum.

Shri Man Simh P. Patel: 1 was
saying that in case the Food Ministry
is satisfied and recommends the addi-
tional target of 3.000 (~ns for haby
food products to be liconsed in Luture
or even at the present moment, there
should be no rational'sation policy to
distribute these licence quotas so that
the private sector is given an addi-
tiona] advantage, if the co-operative
sector is willing to hava it, As I said
in the beginning, at present one co-
operative society has been Ticensed
2,500 tons out uof the 6.9 tons capacity
per year. If there is an additional in-
crease, is Government very keen to
see that it should be given tu the
co-operative cocieties if the co-opera-
tive society is willing? Even these
3,500 tons capacity is t2c much for the
private industry and ths co operative
industry cannot comgpcle B! every
#$me tbey are suggesting rationalisa-
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tion. Then, a doubt will be created
‘whether we are very keen to see that
the co-operative sector’s interest is

safeguarded by this Ministry.

As regards co-ordination, whenever
the question of additional production
of different products is there, it
:should not be the Industries Ministry
which should initiate the additional
production for submission to the Plan-
ning Commission but the concerned
Ministry should have a say in that so
‘that they recommend it according to
‘the policy. I would like to have a defi-
nite statement from the hon. Minis-
ter as to what is going to be the future
policy of this Government when such
study groups with ICS Secretaries as
‘Chairman are appoionted to give
reports and when in those reports a
definite finding is given that ncrmally
wherever it is possible and feasible
and if the co-operative instiutions
are willing to take over production
of good products, they should neces-
sarily be given preference. Till then
T will not rest content.

Shri Alvares (Panjim): Mr. Deputy-
Speaker, may I, at tie cutset, lodge
a protest at the abs:nee of the hon.
Minister of Industry for a considerable
time in this House?

Mr. Deputy-Speaker: He was here
in the beginning. He has probably
gone 1o take his food.

Shri Alvares: There is not a single
Cabinet Minister.

Shri Muthyal Rao (Mahbubnagar):
He is having his lunch, The Deputy
Minister of Health is taking notes.

Shri Hari Vishnu Kamath: We are
entitled to raise a serious objection.
‘There is not a single hon. Minister of
Cabinet rank here. The hon. Deputy
Minister of Health is here; but it has
been held by your predecessor here
that when Demands are being discuss-
at least one Cabinet Minister should
be present. There are 15 of them. I
do not know whether they are com-
placent, somnolent or moribund.
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Mr. Deputy-Speaker: Everything
that the hon, Member says will be
considered.

Shri Harl Yishnu Kamath: We
know, no word will be recorded there.
Your assurance will not be of any
avail. Nothing will be recorded there;
nothing will be recorded in their heads
also. They take everything lightly be-
cause they have a majority. They de
not care for the House. We do not
have a parliamentary democracy in
this country. There is no quorum
here; twice there was no guorum in
less than one hour.

Shri Muthyal Rao: All hon. Mem-

bers should sit,

Shri Harl Vishnu Kamath: It is
Government business; it is your busi-
ness that is being transacted.

Mr. Deputy-Speaker: Order, order,

this cannot go on.

Shri Alvares: One comes across an
initial difficulty in trying to relate
what this Ministry has been able to do
in implementing the Industrial Policy
Resolution of Government. [ have
been trying to find out in the Report
whether it is possible to get a picture
of what the hon. Minister has becen
able to do in demarcating different
sectors among the three most compe-
titive areas, that is, the public sector
industry, the private sector and the co-
operative sector. It would be advis-
able for the Ministry it they would
place a comparative statement on the
Table of the House showing the pro-
gress in which direction the Industrial
Policy Resolution has been implement-
ed.

The Report of the Ministry of Indus-
try is a truncated affair. During the
last year or so many departments of
this Ministry have been trn.nsferre_d
to other Ministries that the result is
that this Ministry has been left with
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practically very little to do, or what-
ever it has is insignificant from the
point of view of implementation of the
Industria] Policy Resolution. Govern-
ment should, therefore, tell us which
is the Ministry or the coordinating
agency that would place a picture of
the progress of the Industrial Policy
Resolution so that it will be possible
for us to make a comparative study of
the progress in each direction.

14.00 hrs.

Sir, the main expenditure of this
Ministry, almost two-thirds of it, is in
the khadi and village industries sec-
tion which takes away almost Rs. 16
crores as against the total grant of
Rs. 23 crores. I am one of those who
has always justified the expenditure on
khadi and village industries on the
analogy that a developing cconomy
must provide for the weaker scctions
of the economy relief in the form of
some subsidy. In modern times, we
have instances where in case of a coer-
tain calamity, the Government has
been forced to undertake or is willing
to undertake responsibility for pro-
viding employment through publie

works carried on which otherwise
would not be so necessarv. It is this
analogy, stretched a little further,

which provides justification in their
expenditure on the khadi and village
industries section of our economy.

Dr. M. S. Aney (Nagpur): For how
many years?

Shri Alvares: T am coming to that.
It would be proper to look at it in
its proper perspective, We have a
direction of the Planning Commission
that not more than 40 per cent of the
present population should be retained
in the villages and this ecan only take
place if there is an horizontal move-
ment of population to newly establish-
ed urban centres. This direction can-
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not be implemented unless the Min-
istry is able to create new urban cen-
tres where the surplus population can
move and whereby the standard of
living in the village centres could be
increased, The hon. Member, Dr.
Aney, asked me, “But for how long?".
That is precisely the question. The
Ministry must work out these perspec-
tives as to how long these subsidies
to the village industries can continue.
Mahatma Gandhi, as far as I remem-
ber, visualised that the khadi pro-
gramme was not a complete industria-
lised programme in itself but was a
complementary programme to the
other industries that existed there.
The village industrics, I understand,
arc a complete programme by them-
sclves. But the programme of khadi
is complementary so that when the
village population moves out to the
urban areas, those who remain will
have khadi as g complementary indus-
tryv angd not as complete ons. This will
not be achieved if the oresent rate of
investment of subsidv in khadi goes
on and if the Government docs not
take other correlated measures in
building up other sectors. I, there-
fore, hope in his reply the Minister for
Industry will tell us how many new
urban centres have been created, how
many new cooperatlive centres have
been started and particularly in view
of the fact that they have a large
number of refugee population coming
in from East Pakistan and for whom
there is a need to find employment
according to their own skill and apti-
tude, whether the cooperative sectors,
whether the industrial estates, whe-
ther the working sheds have been re-
oriented, whether the whole pro-
programme has been re-oriented, in
order that they may provide useful
employment to these people. In the
khadi and village industries section
almost 18 lakhs of people find full em-
ployment and about 6% lakhs of peo-
ple find part-time employment, In
order that this situation should not be
perpetuated for all time, the progress
of bringing people into the urban sce-
tors should be worked out so that the
criticism against this village industries
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section may not continue unabated, 1
understand, and I realise, that the
Public Account Committee has made
somec very serious allegations, and
some of them are very justified. As
far as the utilisation certificates are
concerned—I have been examining the
position—] may say that all the grants
given are locked up or invested; and
if the utilisation certificates have not
come back, that is primarily because
the State Governmentis have not been
able to send them to the Khadi Com-
mission. Some vig media, some nodus
operandi, must be found out whereby
these utilisation certificates are easily
available because I am sure that the
grants given for this purpose are suit-
ably utilised,

Before 1 pass on to the next subject,
there is one issuc and that is the ques-
tion of the wages of those employed in
the Khadi Bhavans. My hon.iriend
from the Swatantra Parly has made a
reference to it. Only yesterday, we
heard that the staff of the Khadi Com-
mission will be given the Central Pay
Commission's scale of pay., I do not
see any rcason why those working in
the Bhavans are not similarly treated
and get the advantage of the Central
Pay Commission's scale of grades.

Now, there is a very important sec=
tion of a very major industry to be
taken into consideration. We have the
textile industry which is bifurcated
into the composite mills section, the
power-loom section and the handloom
section. All these three sections are
necessary for the economy and, unfor=-
tunately, they are competitive. It is
the cssence of planning, it is the res-
ponsibility of the planners, that these
three sections do not compete to elimi-
nate one another but rather work to-
gether in their own special and demar-
.ated spheres for the proper economy
of the country. I do not think the
‘Government has made up its mind to
demarcate, either in what type of
<loth or quality of cloth or to what
quantity, each separate section should
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engage itself in. There appears to be
a great confusion between the power-
loom and the mills scction. This com-
petition is so disastrous that we find
that ag far as the puwerloom section
is concerned, many more units are
closing down—the unit is not a very
correct term bocause it is a very diver-
sified industry nevertheless. I have w0
bring to the notice of the Minister that
the powerloom units all over the coun-
try have been closing down because
of this policy of the Government, In
the recent Budget proposals before the
country, the excise duty has been more
than doubled and further those units
in the powerloom industry that were
exempted from the excise duty—units
having 1 to 4 looms—have been
brought into the purview if these units
are transferred to a new operator, The
result will be that the intention of the
Government to cxempt those small
operators possessing 1 to 4 looms will
be withdrawn and they will be sub-
jected to the same excise duty hitherto
fixed for the bigger units, if there is
a transfer of property. Therefore the
protection for the small cottage indus-
try, as such, will vanish if a transfer
takes place and the Government does
not review itg position.

Then, as regards the excise duty on
varn, the new excise duty has been
imposed both upon yarn and upon the
processing of cloth, It is ebvious that
the powerlooms section of our textile
industry is weaker when compared to
the mill or the composite mil] section
Therefore, it requires all the protee-
tion that the Government can give it
not merely because it is an industry
that needs encouragement but princi-
pally because it is a weaker section of
the two. Both from the point nf view
of employment, and from the point of
view of production, this needs all the
protection that the Government can
give.

After all, taking into consideration
the total production in all these three
sectors, the handloom, the powerloom
and the mills, we still find that we are
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much below our production target and
we could, if we need, increase our
production in order to have more ex-
ports. The mills section of our tex-
tile industry, even while running
three shifts, is still running short of
not merely the installed capacity but
of the production target that the Plan-
ning Commission had set before it.
So is the ecase with handlooms and
powerloomg also.

In a situation like this where there
is a shortfall in production both from
the point of view of installed capacity
and from the point of view of produc-
tion targets, there is no reason why
there should arise any difficulty in the
demarcation of responsibilities of
these three sectors. If the exports
are madc preperly and if the export
quota is encouraged, I am sure that
there will be no competition between
the powerlooms and the mills sec-
tion. Obviously, the mills section has
a greater advantage over the power-
loom section, and, therefore, if this
diversification can take place by pro-
per planning, 1 am sure that this ap-
parent conflict that is now visible
will wvanish.  Therefore, there is a
very great and urgent necessity that
Government should give consideration
to these matters.

It is also equally surprising how
when the powerloom committee is
still to make its report—I do not
know when it is going to come—Gov-
ernment have imposed this new excise
duty without consultation apparently.
The result of this levy will he that
even if the recommendations come in
respect of giving some relief to the
powerloom sector, Government will
find themselves in a difficulty. After
all, when Government had appointed
a powerloom committee to enquire
into the whole matter, it would have
been in the fitness of things and quite
proper also for Government to see
what recommendations this power-
loom committee is going to make for
the rehabilitation of this industry.
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Therefore, I would make an earnest
appeal not merely to the Minister of
Industry but to the Minister of Fin-
ance also, that there should be the
withdrawal of this new excise duty
impost and in any case, they should
wait till the powerloom committee has
made its recommendation which will
take into consideration all aspects of
this section of the textile industry.

As far as the handicrafts
is concerned, the report states that
the handicraft industry has made
considerable progress and it has earn-
ed much foreign exchange. The
handicraft industry must be inter-
twined and juxtaposed with the village
handicraft industry must be inter-
1wined and juxtaposed with the village
crafts Board have been able to make
such a phenomenal and welcome pro-
gress in the matter of not only reviv-
ing the old arts that India was famous
for, they should also be able to apply
their own initiative and genius to the
development of other industries in the
country. I am referring to the vari-
ous other forms in which the Handi-
crafts Board can applv their own ini-
tiative. I would, therefore, plead
that the Handicrafts Board may be
given wider scope in order that more
and more of the old and artistic indus-
tries in this country may find shelter
under them.

industry

With these words, 1
Demands of this Ministry.
A wdwr zifem  (fer) s
SR, TAT Faid ¥ % F g
0 AT AT 3 FAT & | WO aEs
#5A7 sAr froor warrw # oA
T AT Fear qFET &l &Y

support the

T F ATA F ITT A7 AT AT
BT TEAT 2 | 9 RATA A7 TR HATAT
¥ AR E1 TN FIFE T A= A
2| oz v gva @7 ¥

1w (A7) TTTE
g, A3 F wow as 2
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Mr. Deputy-Speaker: The bell is

being rung—
Now, there is quorum.

speech,

st TR gt - frzE A
& et garera & &1 gery s fawmr
77 faw . oF 7 MF TE@T T™ 3=
AT T WY gAd AT AW Ta@r
TTET qATAT | IR AT WAL T
FETAT AT TRAFACTR F ETH qAT T
feorr aror, Sa% T AavEy H 35w
F FdFer T gATEE 7 faE
& A d7 Fra 2 TR marw
F1 2 foomr man | fRT 1D § e,
oz ¥ Araz & 2 fur wae | awa ¥ a5
w1 & AT Aol Sedl wEen At
FAETF FATHIAT & | HTT T F7E
aEHT (3R ¥ fam geedr garew H
WAt ZAT ?, AT a7 WA AX I AT
agl f& w99 foor fafasdt & q
AT AT AF AT ITEN F oAamg 0w
g7 & faware v & o3I
e WY wgfaeT & fawmr § T34y
AT AT WIAT AT AT AT TE
AT ad qzd Teedt gaTerd o 2AT ST
ot mfaw 4 @ qEt sa ofr A
& 4 9 wmd off 34 § a7 9 wq
FE ATAT F fra wdl Fam oar A
g garew w5 Ao A1 7R fae
a1 ¥ foa gzt ®1 wea Fgwr f
s, fos & fag 32 frar s, fane
W34z '¥T § vy ., faw a6
TEd AT F 7A@ FOT | WIS AIATST
# T AT & W gH wmAdn qzeat
T FAE ¥ 1 I qATHT AT A
ar # fr g 7Y fr nw g3y ¥ fAq
for for garrs ¥ A AT TR,
oY 7 SEFT 7377 A 51 F 09
& TR ATy A FoagT 1A
Er AT & 1 TR T A TR A
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fr wigdfm daz & @1, afer @
T AEATA 793w & g T
& W swa ¥ A W

Fqgram¥am 72 g4 g fr
Mo HrEo Ffo ilo A W ¥ Faridl &7
FIA I qT a7w fFar g1 | T AEar
q e FOT A IR AT 9T
gzed, g7 ai fear faawt AWz &/
m¥ EmnTH A7 2 33 wirEA"
7oA gt AW F wefz g7 SwAr
¥ | Afrr wwTm 2 fo 39 AT A
WA FHAT & L7.7 AT AT T77 L
T 2 I T A ardT & g
ot FaF1 7Z FFA1 wEE AT 47, afE
o Q7 74 f WY TE HEZ TAR] WEo
TFo HYo I fiyanfr ar o Hro WTEe
dro & faaft | oo mife o &ro
F7 AAAT AA F1 F% faAT AT @
¢\ F &7 ooy @7 I qAT e ¥
Tgm fr o790 mfe Fro Hro WA
TR FT @ AT, TR AT T SAHY
Fa1 A1 Fran s W RAT wTE
F 2o ATFAT Fi T 41 1 7R =
¥ afedve § TS W AW A AW
FEA & IT AHI O AAT g 1 AT
wr oz Iam Af wf Afvd ¥
R ¥T AT AEN T 9A LI AT
St ¥ SR T W T YAAT TS AT
# w7 w57 1 7 o7 fadzw wem
fe ot mEAA W gfaa 0T mide
Fro o A ZF7ITEN WX FZ TITE
wr & 3 adr gfaq s T w
ot & s favE 2w oA wYenEl
w7 mE T3

gd w@er & fiAl i nFAF
art § T fv gq st arrddza Qg
¥ T eR § T 07 mvAT S A
gHT | g g § IEE AT AT A
fr fos i & 1 oz i faw ol
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[ wwar =zifem)

gAY, AfET wrw A7 gETe gwm oA A
U A AT T g wEAT o qd =nfaw
fed A7 S=7 A0A 3 IOF T gTET
 FIT TTOE FTT THAT FAT GF
WA T AR fa 1 warmm A
THI qAIA H A ¥ our ol AR
T F Wn fam SUM o TfeAE T
HTHAT TAT 72 T8 2 & oF snEem
FAFE | Fww A F Fo TiAfFafA
¥ uF FvErn § o ou femena °
qA { STET AAEATT ATA AAT F7 ZAT
¥ AfTA MA Mg A 7HT T oAw
TiTEET = 93§ anft fEe sien
HEAT 2 AT AiFIA IA0T THAT B AT
qrfE &7 W ITE AT 2 %9 g
M7 Firf vl 7Oy TR @7 F
A TARAS I T AT
farerr 91 | ag TaT 9@ WYT TET T
famg & | F=raT 97 | WA qg
FITQET ATz A1 WA ¥ aE 0
FITEAT 39 9RT # | FAT A]F & Ho
eifaafar 71 3997 27 F1CAT AfE
ZAAY F1RAT AYF FATAT 47 T A WA
TZ TI0Z | TE W KT A FAd g
A AW TET 9T qFF A AW § OET
AT @A F o

uF gE am & Igvw ¥ 4
# FEAT AEA | NF TIHY AT T
e T oA foq ma @ W A
qrzqe qIET A1 g1 A7 oferw FeEw
#3211 9€ wrgm ©r T § A {2y
T FT A BATIT T £ qE T I
2#v & 2WT U wmag § g g
g¥m | fogs @ faaa sgaEa @t
#t fadr & 36 883 H too wILHW
F0\ fast & 1 &) & § 3 orgdw frea
% go ¥ gt g1 an g H Ty
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& 7 g8 & g7 7 A7 faepw v
g f& o 29t ST a1 A T
TR 9T SfTwe 0T 93T § AR AT
ow femwiw g0 & | WA sy w9AY
17 FY & 33T ®1 F Afqy | 7@ w0
WIT §CFTT 4 TH 07 L9 wgl 7T
W H oo gvHe T faar 1 1€
gIET TE 9g WIEAe da<7 ¥ g1 waar
afeqs qq i gi, fasil | 21, 9% 0T
¥ T8 T FEA @ 9O Tl IW AR
¥ T T 3 EFFE FArAm S
7 7% T3 A &1 omree difa
ATT ZAE ¥ ¥ A7 nA OO Eid 9
7@ wAaw T F

TR & AT &1 agr fgawd
weAd g e & 1 gawi ma faedy
T &, ¥ fradr # 9 qaT N
T 2Tz F AR g A 8 e
T FIT & Y T FOFEY O @Y
§ ¥t dt e agem e §
T3T AG T § 1 TEA T WAAT TE
f& s 7% oF FwrdfEAvE 79 fofq-
171§ A F A a0 A 3 fafredy
# g AT g Tfgw, @ I
wfewr= & zv wrfed 5 o st
¥ NE T F ol a7 ArgHw A1 IR
Ay § @ qG ATEAT  qH | WA
4% W% searframm 2w gfana
ot %z fafmed & @@ afer oF,
o wrgda & fAv w, 4 fafeedy 4
wrEd oA # T dar f8 w0
weq7 WEiEw A a7 fF FAH R0, o
orelwat & g9 7 § $rgd fagadr @
LR WEN T ATETG & A H 77 AT
g 1 Ot g # argren wRfea &
faas fog & a7 3gdt § 5 o]
i o it o) STERA 2T R &, I A
¥ g% oo =gt 2 f& ag =il
feeeft 7 GWE @ | I 7 g1 fegrwa gt
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e AR aw fefrd o &
3WT I ¥ AR gEw o N 1y
i F "rg q@Y gE nAaswE fE
IH) 98 FTEET frerm av Agr faam
aqaaT ser 8 oegF Y Far
f& N N TN = E faaw wat
YT FIT & § el g a9 vg awd
€ YT FAF Ro WIEAAT A ¥ g A
WY fad w2, o & foe o Ay o
wg WUAT HUT 997 §RG £ | afwd
CTETRY Ry & fem G|y & eNT
@Y & & a7 @t feedt § nF amgin
¥ far (3 W 43 @ O v
¥ P Faw fom oqwar 73 1 W
qAGEAT afz FW4 F arr F geEIT &y
oY wYaam wifeEt s @Y @ oFE
e il &1 A Tty =
& fam o @gma a4 et £ oA 3¥
waifae &Y w%ear fas @ o

g T SN 7 OF wEmt § ;)
oF AT 92 @Y R A7 0% aTenE
T 3 AT e iy a e dw
§ 77 WA Y ) wfmm e
arsfir faeen & qYFar mrem M)
Rair g7 Ag AT a2 g AT £
wafe ¥ fadsw § fa ga @y #
T ®1 ToAEgET g afze
a7 Fi F7 oY wpfaad Y wifed
mifs |aTIr WITAY WY ATgAE ATH
T &4 T qg AT 39 IAW g §
Or @z 84 |

M & @k & Fgr o fd gFe
wr€o EYo dle & 7 = FT far
w2 | & fopz g ave faae s g
e wadft wgrew 59 9T 3 A WK
ag oY v TgT wer Feqr 4w
g ¥ @i /) @ 23 ¥ fog
QeBT FTH FT T 4 37F a1t fwe
& 5l wglsy /19 | TEiA A (= FE
v 1 AT faar & AQ www § gad
18(Ai)—5.
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& oF ooz off d7 ¥z g aren g
1 Tz drqr wT g WS TH X
@ 4t A 5, 7o) 347 a2 may ?
¥ 7 wgizw ¥ 3w oAy # faqma-
@ @rs aEm f oar IEi few
w0 ¥ foar ¢ 9w ¥ ¥ fewweiw
Wit Fify gaw) 7= far mar WX w0
ITH FAT qet famma & FfF Iaw)
a9 WY A< wwa 7 F 9gm fF Ik
for & wre farr o 7 o\ Wz WX
ZFTaTEe &1 &) ") afew gad) TrEN
W T H gw fom ged g fE
o mEfrat w1 #t f@sws &
FT fwd @k | Wi ITH A ek
¥ ey #fza€ & fom fv a1 @
Wt i fuad § faama DAY 2 798)
g wfaga gy w2 oar @i ¥
g WA ETEIT A AT ;RN )

Shri Subbaraman (Madurai): 1
thank vou for the opportunity you
have given me to speak on the De-
mands of the Ministry of Industry.

I congratulate the Ministry on hav-
ing published a very good Report.
We find that many industries have
been started, developed and expanded.
Productics has a'so increased in many
industrivs, but there is room for fur-
ther improvement. The quality of the
articles has to be further improved
We should not be satisfied with the
products we  manufacture.  They
should be equal in quality to foreign
manufacture. Till we attain that
stage, we should go on improving.
In that connection, we may get techni-
cal help and know-how from foreigm-
ers where it is necessary. Rescarch
should also be continuously carried om.

We find that steps are benig takem
to standardise goods. This is absolu-
tely necessary. Unless articles are
standardised, there will not be much
demand. The quality should also be
controlled. I am glad to note that
steps have also been taken in that
regard.
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[Shri Subbaraman]

1 find that encouragement is being
given to those who invent new articles
and improve articles. It is better
now and then that the inventions are
published, so that the general public
may take advantage of them.

I am also glad that we are getting
foreign participation in many of our
industries, In that way, Wwe save
some foreign exchange. But, at the
same time, we should be careful to
see that foreign participation does not
affect our economy in any way.

The handloom industry is a very
important sector in our economy.
Some friends have spoken about that
previous to me. It gives employment
to several lakhs of people, and even
millions. <9, we should see that the
industry 1s protected in all respects.
In view of the levy of excise duty and
increase of duty on certain finer
counts, we are afraid the handloom
industry will be affected. So, I re-
quest the Industry Ministry to take
some steps, so that the industry is not
affected by the excise duty or increase
of excise duty on yarn.

We should have very good designs
%0 improve the quality of our hand-
loom fabrics. I learn from some re-
port that they have sent for some
gentlemen or ladies who are experts
in fashions and designs. That advice
should be made available for the
bhandloom industry also. Though we
produce very good cloth, it should
also be made attractive. More and
more handloom cloth is now being
exported to foreign counirics, but I
feel that if we only improve our de-
slgns and manufacturing patterns
there will be further room for these
exports.

Next, I want to say something about
khadi, XKhadi occupies a very im-
portant place in our economy. Some
speakers before me have attacked the
Khadi Board and mentioned that the
Khadi Board did not return the loan
which they got. I think it was only
a technical mistake that they did not
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return it. They should have gos the
certificate of utilisation of funds.

Another thing is, the loan had to be
renewed. With that idea perhaps
they did not return the loan which
they got. So there was nothing
wrong as such, except that there was
some technical mistake.

Khadi will be there as long as we
have to solve unemployment. Though
it may look costly and crude, there
is no other better way of getting em-
ployment to millions of our people.

I agree that khadi production should
not be like this, as it is now. Even
when Mahatma Gandhi was there he
took steps to improve the manufac-
ture of khad:, so that there might be
less of exertion or strain on the spin-
ner.

Shri Bade (Khargone): Khadi of
Mahatma Gandhi has gone, now Nehru
khadi is here.

Shri Subbaraman: As long as un-
employment is there I think khadi
production will help to a great ex-
tent. Now there has been a little
change in the poliey of khadi produc-
tion. It is like this, If only one spins
yvarn and gives it to the khadi bhan-
dar, he will get cloth of that quantity
of yarn; therc arc no weaving charg-
es. I feel that the production of khadi
will be further increased by this. In
all the countries we can see that cer-
tain articles are costlier. They have
to be like that.

=Y woATa : w9 AN E

Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum.

For the last one hour the quorum
bell has had to be rung so many times.
1 appeal to the Members, to their
sense of duty to maintain quorum
and not leave the House without
quorum.

The hon. Member
tinue.

may now con-
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Shri Tyagli (Dehra Dun): Last time
a convention was established that dur-
ing lunch time the question of quorum
is not raised.

Mr. Deputy-Speaker: That conven-
tion is not being observed, now; that
has been given a go-by.

Shri Sobbaraman: It is said that
khadi is costly and that no subsidy or
grant should be given for the produc-
tion of khadi. I we look into the
affairs of other countries we find that
certain articles are costly. For ins-
tance, footwear or shoes in Russia are
three, four or five times costlier than
in India. So, if we are particular that
everybody should have employment,
and have full employment, then such
industries have to be there.

I am glad that there is iniprove-
ment in Ambar Charkha and to know
about Sunder charkha. As far as
Amber charkha is concerneq there is
not much difficulty in spinning, but
there ig difficulty in carding. The
bencfit of technical improvement and
advancement in textile machineries
should be brought in and applied in
making the carding portion of the
Amber charkha also easier. I request
the hon. Minister to pay special atten-
tion in this regard.

Shri C. K. Bhattacharyya (Rai-
ganj): Sir, I had to go to the Library
for a book. I was there in the Lib-
rary and I came here running when
the bell rang.

Mr. Deputy-Speaker;
not there.

Shri C. K. Bhattacharyya: May I
have your permission to go to the
Library?

Mr. Deputy-Speaker: Quorum has
also to be maintained. It is the duty
of every Member to maintain quorum
in the House.

Shri Subbaraman: Village industry
also occupies the same place as khadi.
Research in that direction should also
be carried on. But research should
be done in such a way that it can be

Quorum was
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adopted, is easily acceptable and
less costly.

We hear thal all our rural indus-
tries should be mechanised. 1 on my
part do not want to stand in the way
or object to that. But mechanisa-
tion should be carried out in such a
way that it does not effect employ-
ment at all.

With these words, Sir, I thank you
for the opportunity you have given
me and I support the Demands of the
Minictry,

st ¥ . FTAAIT IS WA,
¥ or feew F1 ogATIIAT 2,
foear v @1 “ew wree? 1 &7
faf-t mrs gvedtar &1 foqre #1 2w
? 97 ag g Qi s W T W
grAT & | T fomr mam 8 fF qe99—
&= 7 wygifos gengA § ¢ wfAwe
#1 afz g€ o\7 = ¢ sfawy a7 7€ §,
#fer gmra we7 a1 99 sfara W)
aveg & sadr gfg gt Sifgg & )
xafm ot afg g€ a7 Tmaw 7 g€

1w frid &1 Zad & wraw g &
fr g e 7 @ fafaedr 1 @9 =1
T® ArEE I ZAT | R e femrd-
ez wert #7 feam aar oy war fra
g frfres &1 2 faan man | wAd
foar 2

“On 19th July, 19638 the Ministry
of Commerce and Industry was
bifureated into two Ministries viz,,
Ministry of International Trade
and Ministry of Industry. Fur-
ther reorganisation took place on
the 20th October. 1963".

%t ffred &1 7§ |

“when the Department of Com-
pany Law Administration was
transferred from the Ministry of
Industry to the Ministry of Fin-
ance (Department of Revenue).”
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[ aw]
ag sty A wEH ¥ A= gg |
e ¥ FETAT A7 F1 qA HOAT g
q1, 3R & qUIT AT AIfgd 4
afer goawr wgdw 7 T faar mam
&1 2 faar apam, qan g | #ar mfady g
YAFT F3 AT AL ASAT§ |

fr

‘On 21st November, 1963 the
chemieal industries were transfer-
red to the Ministry of Petroleum
and Chemirals and the subject
“Not-ferrous Metals” was trans-
ferred to the Ministry of Steel...."

T i ATA-RT 2 o g franr
weRl & AT [ A 4T

qrr far g -

‘On January 8, 1964, the sub-
jects “Textiles and Jute” and
“Ceaicni” were transferred from
the Ministry of International
Trade and the Ministry of Steel,
Mines and Heavy Engineering
respectively to the Ministry of In-
dustry.”

W wrAw 2 g fif wrAe & e S
faz ®1% g 74 & 0F A F A
1 A =17 =7 Sfwy i ey oy,
AT D T ADY | T T4 w7 it
93 H=8T 74T 4 929 2 1 St S
FTATE, I OF Y A1 w7 24T AnfeEd,
Uy A7 o 78 773 wzar =nfer
a1 yefaafaes 2 &, &t 77
T & FAST W T F oA, 34
TR T 0 TFF TEAE AT R0
IT F wgE AZ TIAT & PR wrA€r
fafact @ qm fam sfw 3 fao s
wifg

off et : ifwat @Y wtaes G

sit @¥ : qrfee ot a1 wfa=3z 7@
@ qidT @, g wAsq & sy faw-faw
FFLFT AT | TF AT 1 OF qrfesy
g & A1 gAY A gAY oA

QT ag= wFdr £ 0

T7ErT A1 | wfzy fr e
#faea furar s =ifgd, fom 22 o%
YA g wfgr | & dar @ fw
qaedt F w7 ¥, qrieza 7 w7 7 937
a1 qar fagwi #r semw Jar § 1 faar
sraadmw: grn wfga, fea gz oo
gaa s =ifon, fyeem qar
T ATfEA, §E 1T { qlo mo HTe
F Al 33 4t fond § ag1 w95 frara
fair % | camiY J IAF HTEAT F ) wAEr
IFTE:

“In para 15 of their Ninth Re-
port, the Committee had discussed
the question of fixing a limit on
borrowing by Government by a
law passed by Parliament under
Article 292 of the Constitution.
It was urged before the Commititee
that Parliament had ample oppor-
tunity to cxamine the plan and
the targets of borrowing at itwo
stages viz. once when the Plan
was discussed and approved, and
secondly when the annual budget
proposals were discussed wherein
the entire requirements of funds
including the borrowing program-
me were included. The Com-
mittee felt that the existing man-
ner of pgetting Parliamentary ap-
proval to the borrowing program-
me of Government did not pro-
vide a satisfactory opportunity for
an intelligent appraisal in Parlia-
ment of the issues involved,
which would be afforded if there
were a specific debate thereon.”

T FFE ¢

“The size of the dcbt as on 31st
March, 1963 was stated by the
Comptroller and Auditor General
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to be Rs. 7621 crores out of which
the market borrowing amounted
to Rs. 2871 crores. The Com-
mittee note that although a year
has elapsed since they suggested
that a study should be made of
the procedures followed in various
democratic countries for obtaining
parliamentary approval to Gov-
ernment borrowing, mnot much
headway had been made in this
regard."

Fgr aT ag AT FAT AEA, WE
X 7w 7 g Ao an fo
@t o & 1 e e = AR
FT AT § | TR qifede $1 4 wfaar
TEr @, ag oY wr§ fafwe 78 s Ay
g1
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W WY Arg a1 ¥ wiUsr & asar
g

"IN T &1 ML 9T A
q&¥e ¥ It & FLrT &7 9 7T ¥y
Fg #1 1 w% 8 1 St wifeE 4r, ot -
& oY, a7 FIT &1 fErE W A%
wqToERt qard § A Gar argT s
IR O §w AT arfaHedr For g
arfed, faam ardrgn, feam -
WA g1, I T AT ar g5 wifEde &1
¥ g Wi | gosfigam aifewt
1 froi g =iz, fr faerem wrea-
WA wrT AT AfEd | g W
TET gIaT & A1 FAT FEAT & A AT
QT Tz &7 91 TE § WK ST

¥ &7 ¥, Tueel & w7 § aga qar fagwt
¥ S W) eER TqY F7 A FY
AT wade § WY A g gane T4 g
Y 19 gfem # 37 @i Faare
¥ @y, 59 a7 72 77 gfegr fear am,
©W g% ar wad &1 faom F7A

# o ferd wmar g faes s
¥ TAIAT SR E

Figures of remittances on account of
royalty payments to foreign concerns
arc not separately available but they
are merged with the figures of pay-

ments for the use of trade marks, ‘Tf'@' !
copyrights and rentals payable for . .
foreign machinery.... The following wa & grafer wfadt ¥ art # g9

amounts were remitted abroad to for-
eign concerns....

AT TR § | AT anferE 7 de
o Yo H agd w1 g£ 41 1 dTo To Ho,

1955 .. 49 lakns; &t fgre # ot s fax fmr mam &)
1958 ' -- 110 lakhm 1 ®ET T 91 IHE T oy 97 07
1957 .. 92 lakhs; =

1058 .. 127 lakhs; ar ¢ e faadt qweedte & @ &Y
1959 .. 156 lakhs; srefar wifadr feaes 7 &, &7 &
1960 .. 226 lakhs; - .
1961 .. 252 lakhs; wn et fear o & e ol
1062 .. 839 lakhs; ST, FE 99 qEE T @, ¥ &
1963 not yet available.  gxiz grar # | forady § & mr A 17

qgi T g1 e fer s & arfi
T g & 1 @y 9% W gEri AR
I qga ek s sifafag 41
qlo To fre T Ty 39t fqrz &
e’

“The Committee have also ex-

pressed the hope, in para 109 of
this Report that efforts would be

The Minister of Industry (Shri
Kanungo): What is the docuraent the
hon. Member is quoting from?

Shri Bade: Lok Sabha Secretariat,
Parliarnent library:

Subject: Royalty, proflts, ete. paid
to foreign concerns. This is from the
Parliament Library.
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[Shri Bade]

eontinued to bring down the cost
of production in NEPA Mills Ltd.
In regard to the pricing policy in
general, while the Committee
agree in principle that all indus-
trial and commercial transactions
in the public sector should earn
enough profits to be able to give
a good dividend to the exchequer
and to build up reserves to finan-
ce their own future expansion,
the Committee feel that some

principles should be laid down as
to see that the pricing policies do
not become an instrument of in-
direct taxation as the power of
taxation is the prerogative of Par-
liament only."

Iax @ ¥ v o § w5 wfoeie
grefmr mfaet 98 )

T § gweEy fewigz #1 0%
oraT £ 1 A1 IUIErE gAIT I ¥ ¥
395 geaad # fefeeda wm 2
A5 AR 3AAT ¢ ) AT frfed
A 72 3 5 335 F=a1 7 A5 fmam
Z 133 mAEtfora a8t faaar & ot
wre fwaar @ A1 3961 907 7§ 3457 T
fefweeer g1 & 1 faar a9 7 &
fafaa s2ai § A 7q a1 § 7 &
ot {TE & T Y 9Av "wAT E
T HY TR T AFAT § | Foa1T A7HT
7 wedi #\ Ifam wm@r § 718, 3074,
T A1, WA wfx o we faar &
aff g F WO IO 93T AT A
AASATT § | T TIW T IANT ITHAT
AT 9s WA T ITE WGl § 4g AT
F4 & 5 799 57 £ FAY T 7T F
a9 AT 9T ST T 93T @
4% Wl § ag FEY gU IR Aamr
? fr Fw @I A sy &) A
qran § 13, A, F9 S, w0 w7
Fzr faar @ AgF | @R OF Y IAT-
FTor qafey T | TST ®) T 2 ATE
ae AT T F=A1 A Wigd N I¥
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¥ 9 AT T T TP W
fear ar | ¢7 wwre fore e § Tt
% W TEy § 5 e o )
o, 7T 4! 73 TFAT § | a7 T T
¥ o “wrwr” # freet §, N A7 wrewy
G FCGEE ! '

o 9FT ¥ wd § wod Aved
WET W & A1 H £8 FEA ARATE |
T o7 frrdt ey w andw
foer & qeso # 4T Q253 ¥ ¥ ot aw
e A gf ¥ o e e
q@1 At a1 gFrar A frowser Je
gt foree & s Frm 30 1 YT
 $7 =212 fom qre | [ F T
argdw A FiAr & AfET wrew orEe
& foerat & 1 T A AUE &, ) §F
g% frar o wFar &, sHEr A weR
ggar Frfzd | Heq XTI FT TTH AT
wZiza ¥ afoy gfsor & am q@
ST AZY ZVAT & | FEE FAT FTI7 R
& &t st g 1 &1\ & fe wew gdw
¥ oA AT F, IART AT W9 9T A
qEar @) a1 A7 wer y3w & faq 39
FTT T 92X &) T I FET IIW FY
qORIT 7 A AvfeaT o T@r g
2 ot fafww w=areal § SFT (B8
w2, mex 93w @ g foaw e
1 FETT 21T @, ITHT 2@AT R, Wrwat
®T q7H FAT § | APFT I A 9w

£

“A major hurdle in the indus-
trial development of Madhya Pra-
desh, particularly, in the small-
scale sector, is the inadcquacy of
controlled and imported materials
allotted to the State. It is true
that industrial development in any
State should be largely on the
basis of local resources for pro-
duction of consumer goods isg es-
sentially dependent on controlled
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and importedq raw materials, and
this production is equally impor-
tant for the balanced industrial
growth, Shortage of raw-mate-
rials has not only affected the
future development but has also
affected the existing industries
particularly, traditional type of
industries which form the main-
stay of artisans in the State.
These are hardly able to get 10
per cent of their requirements.”

T @ AAT WifEAT A e
Fearédiz ) frat a1 YT IFA *ar @
i 7o w27 & F1 TRIT A F wIOW
war # 1 I qanan § i goeede 9
wE 78 gt & Iawr wror wg @
Feu1 wrer 74 et @ 1 7@ TO AT G
Peid gt wr @ W% 9RR T
 fr o &, fazre &, quoa #, 7=
2za 7 ¥ feafy ¥, 7% wivg w3y
& | ey war § i agt ox fea game
o qiffe fyaar & e guser &Y
awg ¥ fam gwT gasr aAr gf £
Afra it a1 wgw £ e g sow
eqvar gt A g

£ot 7z & o fr aman g fomy
Y s St g fF aere= gaee
A frew @=ar 7 w8 g7 ardr 4v |
I §7 1853 7 wnga far Afew
ag Ul aF T2 TG gL | OF I 78T
wTaT A FRIE

“There are facilities of land and
water in Khandwa. Import
licence application is pending
with the Chief Controller of Im-
ports and Exports.”

agi o= % wrar § &) o A § &
vy IN IR & AT F | § AR
AT qRA g fE e A9 aF gara
Y qgi AW SR S @
FfwT 39FY qar A8t 5= ara i fra
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WY | qg WD W OAFTT ST qA-
waT §) AT § | 9 9 At g a
wer 5 qre feaemt | qre faaem &
az w7 5 @ RO F a9,
fifT w1 39 ¥RcQ F qr@ ot | R
a{fw‘wﬁ:'ﬂnm*mmﬂ,
o To & qra wTW) A FEA ¥ 7w
WTAT | 5 A8 ¥ 9 OF AT | THe
do ot 3% arg 9Ty § | & FFAT IIRAT
E 5 ww are e foedlt-F & wdt
Ty § | BT UF £ ¥ 0F OF W
= Sfsr ofe foaer @ foame @
wg ot QO @ 9 | 7§ I |
qfY ot & WY T ST fear o €
¥ Froor N goees A §, Gy A
¥ 77 Jyr & (5 &1 Y FL FE FT
g7 feeelt ¥ THAT R | FWATAR FHA
gar FET g1 SR GE2 F @A | T
amisrm iy TR froeEw
feqreife § gaar ysefoem & fa & at
rit Y arer frerar & 7 wopry et
3 | 57 gz WA T gra% a9 ¥ faa
oY ¥ A) ITH A &1 Q) AA AT G
T ¥ 1 & gwwar g OF s fafaes
aTew g7 wF a9 9T srEr 24 fE
FT #7 F gF ag 7 T A ITRT
T T ST | ST oA T g
w‘tw’?p’?mﬂ%mﬂfa‘mgﬂ?&wﬁﬁ
fir o FT9 & T T T FET
& wror ooft wra F fordr dare @ E

e et frea G @, feew
o v e fafids @3 1 8,
Yz T AT oY @ 1 I
® a7 qes3 ¥ AreE frEr @1 1 OF
wF F) q8%e ¥ argAw fwam ar
¥fe @7 WS e aF qrew 9% §
a1 37 gFooi w5 frere w7 3 fw
ITFT G AT § a7 FE, '
oFrSS 97 ) faear @A 78w
@ folr Ia9) wET 4 FET 7 6
& gr
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wa arg & A fiew & A} #
FEMATEATE | T2 TA S3W A § | ST
RITH ¥ Glo To Hlo & FIH FwET
fapg &Y & | @zt 9z T Hdforw f@l
&1 T W FAA £ 39 faw ¥ FAw
Jo,00c T FTTS fw a4 E ﬂf*
Q‘ﬂﬁ’iﬂfﬁa u{'-‘,oooﬁlﬁa FTHA
¥ f o 1 e ifaw wfed ag 9w T
¥ g 1 weger fgew ¥ wemg #Y WY
WY g & /Y w1 s wgt faam
O Y § Wi ST & anfed
fie agt oF 33 T g | qrg AT Een
QAT F1 foar F7 30T FITO YT FT
A & | TR dra F1 g A faew
#* A fem smam A1 e a1 et
€ Y WEH 7 AT F

@ g Hiiie F1 A g e
Far @ fF 72 oF ma § arr faeam &
fe de @@t fremn 1 qhe #7 ae
faat wexi § & sadr mat 7 Ao
wWgO § 9T I3 Wil & dmer o g et
gt STt § 1 7 A T §) o«
AR ¥ T § | FTEET ) OF g
¥z 7 faaar § 1 wfae &z &
WRT a7 TIF 371§ | WX WY GEHT
@ § wATA F A @ fF 47 A
fegeam W dnie @1 FowT aga W
| T TET &1 wW, To UHo To
w3 faza 1 9 fwiz § saw foar
L

“The progress of the industry
in wvarious countries abroad, and
the rising standard of living of
the people can best be gauged by
the per capita consumption of
cement. While the per capita
consumption of cement is 285
kgs. in France, it is 310 kgs. in the
USA, and 220 kgs. in Britain.
The highest known figure is 500

kgs. in Switzerland. As against
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these the per capita consumption
of cement in India is as low as
20 kgs.”

=) ﬂ'ﬁl’ 9T Fa™ 3o Frt
aTR #iHz ST § W ag W e § adt
oy @ fox dre Pt & T ¥
T G | FAa faeemr W@ g A
drre 78 faemr & 1 e o3 g
< gy 8 oW Zaw AT & qeferd
fF ag amet & & 99 drfe faa e
WA IGH TF qF7 drHe faemr ofr
wfvEs & | W MY IEE| WA A1 WY
&1 wa g fx dide & s fea
qrere & WY d F) drve Jqi TEy
forerar & | EWIY WET A ATREE €Y
& fag fa oo § Afasr Y aw @
g3t E 7@t g€ @ aaifa wrid gwwww
ffefamm wof=), gax oo9 "W
wrfz &1 A1 AT § O Aa 0% A )
i ar & weem g € a8 wearem
M TF E AL E |

o g ¥ @l & FT oA g )
¥ ow wmw H owroar feo ey
QTR T @y fraidie a1 99 on
WA § AT At F oy g
% a5 ¥ fomm o0 1w ey a1 W
ag fafae< 7T g1 @@, @ ST &
BT T @ TEE T WATATAT WA
fear | AR WY 3§ giere &1 @9 @
agl A @ faar s § I9eT afzfeee
Y ¥ fawa i & fF oo e 9%
s fad | ag wfefwaa W 9o To Yo
& T A WA | A A qOr AT g
A wea & i g st e ar &few
Y TF afelFaes =TT T 7 § )
feelt ¥ ot St g1 @ 72 fagw fem
T wE SE § T T@ R A oaw
arsAT gAT : Fed § 6 e arn
a 71 wifwr 9 T afaa o S g
HiFT T T 0F T Yoo Fo FY AW
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g | 3FF a1 Wi AfEd A qo WY TR
N 2fTAT 332 Fo o To To FI df AT
ag faal Yo %o & | THH 33Y To
¥o To Yo xrite foar | FHT IF1T &
g @A zfar ff e %o Y A8
¥¢o To & fagt | g9 7T §3% %o
st foqn | wF a1 oF 0
I3 To 3o To To FT 4T | TAHI 30¥
¥o Yo To o T =T TAT HIT &7 To
o To o FT Wi forgy 4T | THY T
¥ wre fad fis o 78 385 o Yo o
qo & 9, TEH! ¥¥3 ®o i JuT wAT
W $¥¥ To ¥ To To # rfwe foram
T | &R ¥ AW A7 F 4919 69 39
fear mar @ 1 feset & oF Buw wuaT €
“fe Y T IEH Yo wARET ¥ OHE
¥ QUET ATAITIT W= &7 GYerar & A9
¥ B § @ AIFIANT AT F ) HAAL
g I ®A w6y | T aeear
T fE Wt gt &1 o &TEY SRl
&= 3uH faa fae frar § /i sawe
fear & 1 gEt st #1 T a2 fear
sAv fear S @ @ Y Eemn
™ E

&t Fo Wo faddt . A 7 fraaw
e faar )

oft a¥ : aamar g1 qet o fxar
™y

st Tvew @Y AT WA
¥ et § wafag st o &
3T & W 9 WIg weT A § WL
o 1g T A § | oy fag -
w1 g gAY FHWE § w@rEr
Ty Sfqwd ) favw gz F AT
& AT, R} F) IFA A=
wiieqi g0dt fog wa) A
ey vmw e ¥ foar | O
T Fwftvet & weray qurw st
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1 @wa g & foerer oo 79
wWr gl

W ST gz g9 § e @y
TXAH EET & 1 FfE aEr W
T T AT G § faw A
;U AT A FTAT e | q@fEq
ot M @<t &% ggq I9AT Y A
2w § g T Sfwfra @) w2
XAfad T aTF wow) A afed )
IS @TEY JAIAT WA F T A Fw
waa ¢ F4ifF 37 715 fravargew
affe T | WA ¥ qreEdw ¥
9% %s8 g §, oo 7Y firerar & 376}
v e fadt § geveeda TEY frad
e dYo wo® F Gfawr 378 W F)

“Bonus and gratuity should also
be given to all workers”.

mET I Fer o1 Afew qg W 3T
7t fea s &1 7 SN &Y grwiRn
WA &7 "ieral § 9% ;7 g oWy
wer 93w & @rEy Arnanr §) fad
s wrfax d A & A /@) g
R &1 T A o o § fr g
o AT R E T AT F AW Fw
T T FT £ | I WERAT MY
F @Y 4 FER! LT FL AT
Yze o Y @t o v 7 Age G
¥ waoa o § fF oot Tw@ a0 o
w F 1 ATE qu H wa 2awend faw #
QY T gt £ 1 99 % §) qgn
¥ wwr worafa e gET £ ) @y
gERm % 93 YT & Qwafe
e g oar WY £ 1 et § feEw
femédiz & a9 g Q&Y MEIT #IAT
1 ST w9 @ & 1 ag far aw
T AT AT @ 1 A wEare 3R
e # Ig A A g A e mar
fr fam g & @TdY AT QTR WAT
ERLCIE CRCE AN G ICER IR
2fed | froy 9% &1 ST § 1 agh
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T W = i § g gt ¥ wvw
¥ I A ], Frwat ¥ game Agt ™
®TH T wiaT § | voed fw oag
wasTa Srav § fF agt 9 @ v oarw
{1 % 7T forar o 5 TR {0,000
%o &7 7T § A) 7 TEY Fwaran e e
wgt ¥y ofcat & @R waw & g
ey N & 1 vE g § New W @
£ fe 3& 1€ 71 Yo o w7 F. TEE
Y To Fa«m fa¥ | Y g ¥ &
wowar # ff 3o %o & WA & Yo %o
T fadr o g AR @ a<g ¥ fraw
wqET 7 F AT frar swar gem o
ar & gwaar 7 (7 95 7@ A o7
WA 2IT & T T FH A T W
w1 o T 9ifgn 1 §ERY g
X9 FTH ¥ I FT MET FACE FT Fav
&t & 0w @ard 3 oo
713 TOT M e FUT-—FT AF
qrz A ——TAT FATET TAT F ) WA
igmergw fasw &, arax 7 ¥ W9
gx T 8§ TN w77 fawa @ 2,
A F@AAFAT AW T A TEANG F) 90
WA T AT Z 1 HIT IO TAR)
T @t Y A ¢ A Tad ad #
ferar @, #a 37 |97 F) gEd A
foan sma A fF [ wife & gm0 w1
wH FTq § )

93 § ¥ ag frazT 3 fy orrey
ot grafan ofaet ) SiF ¥ fafeg
®T AfzT /T I® A7 1 ofA @A
wifgr &5 mwiFT o fafew wdew
¥ feam | fom a2 1 wE
i@ 7 @) 5 form 9eT ¥ = ifem
wegdr T F T ATGY |F gR) gAY
®9T gt ) TN, WY avg e g
fafew wye wafea #dew gt I
& ) A7 1 2 ) R fAey e
warr & sqrer qarw wifge o

15.00 hra

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONSB

THIRTY-NINTE REPORT

Shri Hem Raj (Kangra): Sir, I beg

to move:

“That this House agrees with
the Thirty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 1st April, 1964."

it fedwre  wmrr (ArEar)
Ioreqs mEYET, AW g F fE wve
fegat & sarr % o 527 9T T3
feae s

Mr. Deputy-Speaker: We will first
adopt this report and when we take up
that resolution we will see.

Shri U. M, Trivedi (Mandsaur):
Sir, 1 have one suggestion to make
about this report. I do not know how
this thing gets manipulated. Bills
which have been moved in the beginn-
ing of 1962 sometimes reach a higher
leve] and sometimes they come down.
1 have moved a Constitution (Amend-
ment) Bill. That was eighth in num-
ber and then it came down to thirty-
seventh. How this number comes to
be changed, I am not able to under-
stand. I would like to know what is
the procedure that ig followed.

Mr, Deputy-Speaker: In the first
place, this report refers to resolutions.

Shri U. M. Trivedi: 1 thought you
said that it refers to Bills,

Mr. Deputy-Speaker; I am sorry, it
refers to resolutions. As regards
Bills, I have already requested the
hon. Member to bring it to my notice.
1 do not know what Bill he is refer-
ring to. If he brings it to my notice
T will look into it, as Chairman of the
Committee.
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Now, the question is:

“That this House agrees with
the Thirty-ninth Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 1st April,
1064."

The motion was adopted.

1503 hrs.
RESOLUTION Re: MINORITIES IN
EAST PAKISTAN—Contd.

Mr, Deputy-Speaker: The House
will now take up further discussion
of the following resolution moved by
‘Shri Tridib Kumar Chaudhuri on the
20th March, 1964:—

“This House is of opinion that
in view of the continuing insecu-
rity of the life, property and
honour of the minority communi-
ties living in the czstern wing of
Pakistan and general denial of all
democratic rights of the people in
that part of Pakistan, the Govern-
ment of India should, in addition
to removing all restrictions on
the migration of people belonging
to the minority communities from
East Pakistan to the Indian
Union, also take steps to raise
the issue of the democratic and
human rights of the minorities in
the forum of the United Nations
under appropriate articles of the
U.N. Charter.”

One hour and six minutes are left.
How long will the hon. Minister take
for his reply?

The Minister without portfolio (Shri
Lal Bahadur Shastri): Not more than
half an hour.

Shri N. C. Chatterjee (Burdwan):

Mr. Deputy-Speaker, Sir, it is high
time that the Government of India
should change its policy of hesitation
or vacillation. We should take up the
cause of our propaganda machinery
being  strengthened  seriously. It
should give up its defensive attitude.
[ was with the hon. Minister without
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portfolio the other day discussing
certain affairs in connection with Ben-
gal, and I told him that I was very
hdppy to inform him that the Indian
branch of the International Commis-
sion of Jurists has passed a resolution
and they have agreed tp appoint an
international commission or to app-
roach the International Commission of
Jurists at Geneva for the purpose o:
appointing a commission of inter-
national jurists in order to probe the
extent of casualties and other torture
and persecution of the minorities—
Hindus, Buddhists and Christians—in
East Pakistan.

I am very happy that Shri Setalwad
and my colleagues have accepted it.
I hope the International Commission
of Jurists will accede to our request
and the commission will be working
in the near future.

That day Shri Shastri told me that
President Aref was taken by the Pak-
istan Government to Jhikargacha
camp and he was shown the miserable
condition of the Indian Muslim refu-
gees who, they said, were driven out
from India, :nd he was so moved, so
much perturbed that he almost came
to tears and made a donation of Rs.
50,000 out of his own pocket for the
purpose of helping the poor refugees
driven out from India owing to India's
cruel policy towards the minorities.
I am very happy to inform you and
this House that this is a Pakistani
game. They have played a hoax on
President Aref. I have been top the
Jhikargacha. I was touring the Indo-
Pakistan border for some days last
week. I was there on Monday and
Tuesday. The people from Jhikargacha
came and told me that they have play-
ed a fraud on President Aref. What
happened was this. Some Muslims had
been brought from Chittagong after
Chittagong had been badly affected by
cyclone, floods and epidemics. There
was no place for them and therefore
they had been brought from Chitta-
gong to Jhikargacha. President Aref
was taken there and he was shown the
Chittagong Muslimg as the persecuted,
tortured minorities from India who
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had been driven out from there due
to cruel persecution. The whole thing
was a fraud. It is high time that our
Government should give up itg vacil-
lation and expose thus kind of chica-
nery.

Shri U. M, Trivedi (Mandsaur): The
Government should open its eyes.

Shri N. C. Chatterjee: I ought to
tell you, Sir, that today the papers
have announced—possibly your atten-
tion has been drawn to it—that a
Dakota chartered by the Union
Government carrying 22 American,
British, Russiap and Indian journalists
aa a Visit to the Garo Hills of Assam
to find out the facts about the mass
exodus of Christians, Hindus and
members of other minority communit-
jes from East Pakistan was refused
permission tp fly from Calcutlta to
Gauhati by the Government of East
Pakistan. You can casily realise
why this was done, It is because,
the paperg announced, the Pakistan
Government's calculated policy is to
conceal from the rest of the world
the facts abnut the migration of non-
Muslime from Fast Pakistan and
about the disturbances that had led
to it. The papers also say that it has
been definitely announced there by
responsible people that in the Islamic
Republic of Pakistan no religion
except one can exist or shall exist.
Ag a matter of fact, they are thriv-
ing on hatred towards India. And,
what is worse is this. The two wings
of Pakictan are so different that
Fast Pakistan ic heing exploiteq by
West Pakistan. There was a strong
democratic movement  which had
come into being, which was gaining
impetus from the 1ncal
In order to sunnress it this communal
carnage Wiz deliberately enacted.

Sir, what i< depre=sing iz this. We
were told when we reached the
border that on Mondav—that is on
s0th March—about 700 refugees who
were coming over to Indla wera made

APRIL 3, 1964

population..

Minorities in

B
East Pakistan %y

to get down at Baniapole station and
they were not allowed to come over
to India, They were all huddled
together. Of course, they were not
butchered or massacred, but they
were kept in that state possibly for
the purpose of getting some money
or something else out of them, They
were to pe detained for 24 hours and
then allowed to come over to India. We
expected that these people woulq be
coming over to Petrapole which is
the first Indian station on the Indian
side. We waited there and the train
was to come at about 3.15 or 3.20 p.m.
We waiteq for two hours; not a sign
of the train, Ultimately, the train
came. And when the train came,
along with me were Shri Apurbahal
Majumdar, a Sanyal Member of the
Bengal Legislative Assembly, Shri,
Sasanka Sekhar, a Member of the
Bengal Legislative Council, Shri
Shiv Nath Bamgir, a welldtnown
patriot and other leaders were there.
We were amazed to find that instead
of 1,200 people only 130 were allow-
ed to come, All the rest, about 1,000,
were not allowed to come, and
you will be amazed to know that
most of them were young women and
children. They were not allowed %0
come. The worst thing is, some of
these young pirls and some of the
women said “We will not get down.”
At the point of lathis or swords they
were made to get down, Some of
them were huddleq on the railway
platform. When the girls refused to
come down, you will he amazed to
know that, first of all, there was an
illegal levy of Rs. 45 each. Then
that group of police officers went
away. Then came another batch,
and that made the pnnr people pay
each Rs 25 more. After that, they
thoueht therr was the end of the
trouble ang the train would move.
When the train was ahont to move,
a thirq batch of nolica officers came
and caid “you shall not hn allowed
to g0 T sent a telegram immndinteh:
from the railway station to Shri
Shastri and the Home Minister. Shri
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Nanda, explaining the facts, as I
could not meet them and give all the
details. But the truth is this. One
bogie was full of yiris and they said
“we will nol gety down, do whatever
you like, kill us if you want”, Then
the officer ordered that thjs bogie
shall be detached and the bogie was
taken out of the train ang then only
the train was allowed to move,

I can understand Pakistan pursu-
ing a dcliberate policy that no Hindu
or no minority community member
shall be allowed 1o go to India if
he has not gol a passport or migra-
tion certificate. But if a mother,
olg lady, is allowed to go without any
papers, her daughter is not allowed
to go. I have got here a statement
sitned by a lady, I think she has
given her name as Kaliswari Bala.
She comes from Khulna, She says here
“T was allowed to come with no mig-
ration certificote or passport, but my
daughter aged 14 or 15, Madhuri Bala,
was drapgped out from the train and
was not allowed to come.” A father
was allowed to come, an old man,
but his daughter aged 14 or 15 was
dragpged out from the train and she
was not allowed to come, This is what
is happening there, and it is high time
that our Government sheuld loudly
proclaim this to the outside world.
It ijs not so much a question of kill-
ing, mass killing, as happened {here
earlier, What js happening is. res-
ponsible people who have been in
charge of these relief camps, in
charpe of these transit camps.... ..

Shri Bade (Khargone): Why should
the Pakistan Home Minister come
hera for discussion when this is the
position there?

Shri N. C. Chatterjee: Ifere 1 can
give you the firures which they have
given me. What is troubling my
people, and what is troubling the
whole race, is a national problem; it
i§ a humanitarian problem. When I
gave the total number of people kill-
ed as 10,000, Shri Tyagi stoog up
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and asked “are you serious?” 1
said that on that day with all serious-
ness, that thal was only for Dacca
and Narayanganj. A senior Congress
Member, Shri Guha, gave the figure
of 20,000 for East Pakistan. It does
not matter even if it is 30,000 or
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40,000. But what i happening in
l;hulna? 700 girls have been
kidnapped there, in Jessore 350,

in Barisa] 39, in Khustia’ 200 and
Rajshahi 250. 1In all, about 5,000
girls have been taken away in Dacca
and Narayanganj and contiguous
villages. The total number is prob-
ably more thun 6,500 and not a trace
of them. I repcatedly appealed to
Shri Nanda; kindly do something.
He said: “Very well, I will consider
your suggestion of approaching the

International Red Cross”. That has
not been done.
Then  he  said  that he would

approach some of the Muslim leaders
for re~us work. There were some
Muslims who told me that they are
perfect!y  willing ang if the Gov-
ernment permitted them, they weuld
go end find out whether some of
these girls have not been married
forcibly and rescue them if they
are available. Anyhow, this thing
requires exposure hefore the world
forum, and 1 appenl o all sections of
the House to accept this resolution
of Shri Chaudhuri,

It is not a question of party politics.
it is not a question of one minority
community; it is a question of
supreme national Iimportance. Our
nation is in danger. As you know,
80,000 people have come over this
side from Mymensingh and about
250,000 of them are standing at the
border outposts. You will be amaz-
ed to know that girls who are want-
ing to come here are put to all sorts
of indignities. They are coming on
foot hecause they cannot afford to
have any other means of transport-
ation. What is happening in the
way? They are regularly molested
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and raped before they are allowed
to come over. There are young girls
who cannot even stand, and when
these poor people go to our local,
officers, some of our officers are so
heartlesss; I am ashamed to say,
they say “when they can walk on foot
for three days, they can walk for a
couple of days more and reach Bon-
gang” and our border is 17 miles
away from there, 1 have appealed
both to Shri Shastri and Shri Nanda
by telegrams that the border out-
post at Boyra and other places should
be strengthened, there should be pro-
vision of some jeeps and some cars,
some means of transport and that the
border force should be strengthen-
ed because it is jnadequate.

1 think it is high time, in the
interest of India, this fact is broad-
cast to the world outside; 1 do not
mind, whether it is the machinery of
the Unitedq Nations or any other
machinery, but it is high time that
the enormity of the crime of genocide
is brought home to the outside
world. Our present publicity is very
inadequate and poor, In some
countries, like America, today it s
being said that India is practising
genocide. It jg hecause our Embacs-
ies arc doing nothing. Our propag-
ands machine is weak. We are de-
feated, because we are always on
the defensive with the result that
this king of propaganda is being
carried on apainst us, This should
be boldly countered and the truth
should be told.

Mr. Deputy-Speaker: There are
only 56 minutes left.

Shri Hem Barma (Gauhati): No
member has spoken from our party.

Mr. Deputy-Speaker: ~hat may be
true, The Minister requires half an
hour.

Shri Tridib Eumar Chaodhari
(Berhampur): Then, T hope 1 have a
right of reply.
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Mr. Deputy-Speaker: Yes | would
request hon. Memberg not to take
more than five minutes each.

Shri Hem Barua: It is very diffcult
to express our views within fiys
minutes.

Mr. Deputy-Speaker: The original
time allotted was only 1-15 hours.
Then it was increaseq by 1-30 hours
Now, is it the sense of the House
that the time should be further ex-
tended?

Some Hon. Members: No Sir.
Mr. Deputy-Speaker: All right.
Five minuteg; for each member.

Shri C. K. Bhattacharyya (Raiganj):
Mr. Deputy-Speaker, Sir, when we
deal with this Resolution, we have
got to judge it in the background.
The Constitution of Pakistan makes
it a theocratic State, ang East Pak-
istan is a part of that State. So,
there has been some incongruity
from the very beginning, East Bengal
or East Pakistan is a part of Pakistan
and a theocratic State js plunged into
the midst of the Indian State which
is so secular. This itself creates an
incongruity which nature doeg not
tolerate.  This should have been
appreciated from the very beginning.
It is something like a dagger plunged
into the breast of a secular State,
putting a theocratic State in that way.
That created a problem, and the in-
congruity which I referred to between
theocratic State and a secular State
has been continuing even now. We
should have taken the warnings at
that time and announced before the
world that such an incongruity can-
not continue. We did not dg it, and
that is why we have found ourselves
in the position that has cropped up.

The best thing would have been if
the minority communities in Pakistan
could fight and stay there. But that
is possible only under a civilised
government, The Government of
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Pakistan, asg it i8 now, has forfeited
the claim to be called a civilised
government They are suppressing
Baluchs in their own State sg ruth-
lessly that even today there is a
report in the press that when they
have protested against the military
rule, they have been bombed from
air and a number of men have been
killed. If that is so, what treatment
can these minorities expect there?
And if history is any lesson, history
teaches that in a theocratic State the

minorities have np right to exist.’

They are wiped out today or to-
morrow. So, the position wil] be that
these minorities will be in the
difficulty that is continuing with them
and some way must he found out
for them.

What I wonder is whether we can-
not do something for them, as Shri
Chatterjee was suggesting or as is
already suggested in the Resolution.
Take the cuse of South Africa. There
they have introduced apartheid.
Those six million Negroes are not
ousted or killed; they are being se-
gregated. Even  against that the
world conscience is roused ang an
gmbargo has been put against send-
ing arms to South Africa. If world
conscience could do that in favour of
6 million Negroes, why can world
t:omcience not be activiseq to func-
tion in favour of 9 million minorities
in Pakistan? That is the question
that troubles me. Why could we not
do it? If the Negroes could have the
world opinion in their favour, why
could we not have the opinion of the
world in favour of the minorities of
Pakistan? There are 6 million there
and 9 million on this side. Thig is
the position. In this position we shall
have to try to bring forward such a
measure or movement in which we
can get the support of the world to
resist and restrain Pakistan from
what it is doing now. But so long
s that is not done, as I have said,
these minorities have no future there.
They must be given whatever pro-
tection we could, whatever help we
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could and whatever support we could
from this gide of India so that they
might find a place in society and live
an honourable life as much as they
can.

9104-

There is only one incident that 1
shall mention. The trouble last time
began in Khulna. It began actually
in Chalna, the new port of Pakistan.
This new port of Pakistan had
stretch of villages which were inha=
biteq only by Hindus. That was their
problem. They wanted to get the
Hindus out of that area where the
new port was being constructed, bud
no arrangement could be made to
have it done. The last riot has done
the business and terror gangs were
set on and the entire area is now
cleareq of the Hindu villagers. That
wag the actual intention of Pakistan
and they have done it in this way.

Shri Hem Barua: May [ tell you,
Sir, that true to the dictates of =&
theoeratic State, Pakistan is work-
ing on a secret unwritten plan to ex-
terminate and edge out the minority
communities from that country. This
problem can be described as commu-
nal only apparently, but in a deeper
sense, it is a matter that is actuated
by a pre-planned political motive. I
is this aspect of the problem that our
Government with their myopic vision
have failed to see, realise and under-
stand.

I do not want to recount the atro-
cities committed by Pakistan ob
tkese hapless minorities, but I would
like to draw the Government's at-
tention to the report that has been
prepared by Rev. Kirkwood which
will bring to light the depth and
dimension ©of the problem.

To the brutality and banality, reign
of terror and blood instituted by
Pakistan, they have added a new
dimension, When the terror-stricken
migrants want to flee from that ac-
cursed land, from the carnage in
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Fakistan, they are being barbarously
fired upon. What do weg find? Those
of them who have reached the shore
of safety in this couniry are battered,

tattered and maimed by  Pakistani
bullets.
But what have our Government

done to help these hapless victims of
communal frenzy in Pakistan? Un-
fortunately, cxcept issuing statement
~to the effcet that they have cased the
condition; of migration, Government
have not done anything positive. They
have not talien any concrete steps to

help these wvictims of communal
frenzy in Pakistan, Unfortu-
nately, our leaders have forgot-

ten the pledge that they gave to the
minorities in  Palkistan at the time of
partition. 1 would ask of them: Why
give pledges if you cannot honour
them?

Should we forget that Pakistan has
been piling humilintions after humi-
liat'ons on a nation of 440 million and
our Government have submitted to
these insults and injuries like a pac-
ket of peanuts? Fxcepting looking at
hie tragic epectarle like spectators in
a football ficld, this bunch nf insip’d
men in the Government have not
done anvthing. They have never
thought in terms of retaliation. Why?
Becruse they are mortally afraid of
doing anything that might anger Field
Marshal Ayub Khan, T want to
know: Is the Field Marsha] not al-
readv angry? Has he not torn to
pilcces all the solemn agreements in-
cluding the Nehru.Liaquat Paet that
{s tcday dead as mutton? Has he not
f@one his damnedest best to calumnise
India. malign us and kick us as hard
ag possible? Is not his letter in reply
te the hon. Prime Minister's letter a
testimony of anger?

I do not want to speculate on the
outcome of the Home Ministers' Con=
ference, but the very fact that Gene-
ral Ayub Khan has very cleverly
Mnked up the question of illegal
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Palkdstani inflitrants into Assam and
other States in ihe east with the
question of this huge exodus of
people from Pakistan to this coun-
trv lLecause of atrocities in Pakistan
shows once again that we have slip-
ped on the banana peel of Pakistani
divlumacy., Thal is our fate. What
wil] happen i. that this would slow
down the process of sending out the
1tlegal  Pakistan: infiltrants; in the
meanwhile more will come and very
soon Assam will be converted into
anotaer Kashmir.

15.26 hrs.

[SurivATI RENU CHAKRAVARTTY in the
Chair)

Shri Raghunatn Siugh (Varanasi):
Never. You are mistaken. That will
never be done.

Shri Hem Barua: [ will welcome
that. Do not {forget that General
Ayub Khan has his eyes not only on
Kashmir but also on Assam. Only last
evening in his Broadecast, General
Ayup Khan has made 3 pointeq re-
ference to this item in the agenda. It
iy quite strange. How can it be?

What happened, do you know, when
Pakistan proved intransigent, possibly
jess intransigent than what she is to-
day? 'This is what Gandhiji said on
the 26th Scptember, 1947. 1 woulg like
to quote from what Gandhiji said.
This is what he said:—

“If Pakistan persistenily refuses
to see its proved error and con-
tinues tp minimise it the Indian
Government would have to go to
war against it."

It Gandhiji, the greatest apostle of
peace angd non-violence, could say l'ke
this, why is it that our Govermment
cannot adopt any strong measures and
think in terms of retaliation against
Pakistan? I do not say that they
shonld go to war against Pakistan.
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Pakistan has closed down our Assist=
ant High Commissioner's Office in
Rajchahi, but what have our Govern=-
ment done? Our Government have
specialised in one thing only. They
have specialiseq in writing fine Eng-
lish prose to Pakistamn as if Pakistan
is a beautiful woman or a pretty girl
to woo. Pakistan has closed down
our Assistant Hgh Commissioner's
Office in Rajshahi, but hag our Gov=-
ernment ever thought of closing down
the Pakistan Deputy High Commis-
sioner’s Office in Calcutta or the Pak-
istan Assistant High Commissioner's
Office in Shillong although we know
fully well that these two offices are
engaged in organising a network of
spies and saboteurs in this country
and inc ting pro-Pakistani elements in
those areas.

Mr. Chairman: The hon. Member's
time is up.

Shri Hem Barua: I have an amend-
ment and, at the same time, I am the
spokesman of my party.

Mr. Chairman: I am informed that
each hon. Member wil] get only five
minutes, I have given the hon, Mem-
ber six minutes.

Shri Hem Barua: Two more minut-
es,

Have they ever thought of closing
down these offices? My information is
that certain personne] of the Pakistan
Deputy High Commission's Office in
Calcutta are inciting the pro-Pakistani
elements ;m West Bengal. They ask
them to be ready for the ‘zero hour’
meaning the moment when Pakistan
would attack India, That is what
they have done. Unfortunately, what
happens is that our Government is
compromising with national dishonour
and betrayal,

Frankly speaking, I do not want
Shri Nehru to preside over the liquida-
tion of our freedom. But the trouble
about our Prime Minister is that
whenever there are disputes with

96(Ai) LSD—8.
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foreign countries—our d.sputes with
foreign countries—whether with China
or Pakistan, our Prime Minister has a
tendency to conduct himself like an
umpire in a cricket match rather than
as the Prime Minister of a nation
whose interests are involved. You say
that you are going to create world
opinion in order to compel Pakistan
to allow those minorities to live In
pcace and security in Pakistan. May
I tell, you that you, who coulg not
create a sizable world opinion over
Kashmir, although our case there is
unassailable, during the last sixteen
years, when you talk of creating pub-
lic opinion to compel Pakistan to
allow the minoritieg to live in peace
and security in that country, it is a
ridiculous proposition. Try to create
world opinion against Pakistan. Do
not try to change Pakistani hearts be
cause they cannot be changed. Now,
what happens? You call your policies
—the policy of appeasement I would
say—as civilised conduct on our part,
as goodness. But this unilateral good-
ness on our part is interpreted as
cowardice by Pakistan. Why can’t
you introduce some element of manli-
ness into your foreign policy?

9108

At the same time, you have stated
that you have liberalised the migra-
tion rules. I can show one by one
that you have not liberaliseq them
and those conditions still persist.

Mr. Chairman: The hon.
should conclude now,

Member

Shri Hem Barma: All right. Daily
thousands of people come to our mig-
ration office at Dacca at the risk of
their lives. But what happens to
them? They have to face the ordeal
I do not want to give the description
of a]] these things. But I would say,
why is it that our Government have
not so far demanded extra territory
from Pakistan to rehabilitate those
people who have been pushed out of
their country? Sardar Patel did it. May
I know whether the spirit of that late
lamented soul, the great soul of Sar-
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[Shri Hem Barua)

dar Patel, does not even for a mo-
ment inspire the policies of this Gov-
ernment?

o TW WA Mg (Fea1az):
wer WERy, 419 e § a8 @9 @
Wl fegdiama 7 feg
syt 1 0F I@S wfrEA § T
ot aeg s | Ange ATy A
frg W =IETT @M foar w7t §
gt s e ¢, e gt @
a # & 9T A A Y E, A Ay
a3 for TOF o T oA g ?
wre gEfam fE Wit gz aec T fawet
A far srEe W oard FT AT
w0 7T T 7 FC AN TR ALEERA
afa ) 9T | W aF @aT g e
@ frr =Kl % FAl & owgET W
N faafgar w=n 70 ¥, 97 T 99
o

o faage A A1 b e
oY oifyera @Y, DAT F amwrd A
& gaR a7 ad) F, wIE AfET 39
¥0 97 | I OF T ATAAT
e aggT At St 3 frmow @
Il w1 fF 9@ 4 farsre & T
srgat v era 31 & awmw g e wid
ft afgm wafy q@ 7w oAt A oA
W & 71 fagram & 7% 47 39 7 qA
F qHT Fal qQT, WU TAT AT
xPar

39 oy ¥ & g facia sy
SN F@EET ) AT A EfF
g fevdal 1 THAHAT F1 20 FT
wifgd 2qifE et ar o farde oem
2 s offen a7 g6 vy wfeam
g § &) Tawr Y W ar I ¥ w9
Ty T A & B wifgd | R
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& wwwar g o foww ¢ ol &
waa ¢ fr gk 3w & e Wl F g
¥ ot aa e et 2 fie ofaw T,
qg wafs N /A §F I fow v
X A g Qar | AfF o6
I9¢ g § A& faelt o 3% M A
w3 wrew g% 1 wE wmogar g 7
qaeaEl 9 E v JE ggar )
M= fesgl A For 77 a3 f®
Ty Ffera & 1€ 2w A | Tw AR A
T faegw a= @) s afer S
o 3% aO% ¥ Afa w1 waE gEr
aifgq |

FfEa glar am g 7 aw T Sy
At ag waxv €7 § Tar @ & A
TS w@ FAn & A agT F1oAvAer
aqF F | ¥ TAA A7 T 7 AN
T ST A, A E HA 2 A
AT 7, AT TAT T F THR THIA,
¥ TG H owell w2 1 v faawr
qET WL TATH TET AT AT | GE
TETo AT GAT 7 57 TIA &2 TE g1 ar
FFT 01 R AT F WS A Wi FT A
JTHGH T AT AT S AT A AT
qATH 451 AT 1 T T 0T T L,
wYEr womar 2 wa freEw W)
mifeeara &1 T AT faege gw
famarr & Fir stey, faet 9T am@ 9T
frrmr @z Adl wa =ty oA W
qgET TATR & | T T} ATGA.T &1
F1E TA14T 72! (FHAAT AT THTEATT F
T o1 FAAA ;YT ArAEeTardy it
¥ a7t waz Frr wfey W fg¥, .y
gH | S gEd A F Aff o E ar
et ama 77 2 fv g zafeqi @
HqsT geT Tfgw | AT Iay off ar
T@ F g @ & dwT g wfady w2w
3z ¥ faw | &fw= oF 77 7% w7

oA § ) fegeew ¥ qaww
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T a8 W FIHT TET AT A0MET | A
W &1 TP W AT JEEHET & 97T
Hd AATHI, (g TCHIT & 97 FaT
wifs w Afqg Fa1 F&F 97 9 A
waS FT g AL g8 W' B, o A
LLURCARE

X9 wvavg #§ qIeT @1 97 &9 ¥ AT
# FgAT QAT § 1 A F7E Y 7w @Y
ot &9 WY AEAmAT F 19§ A @,
1 S 2 AT ag fraw agrt o
ST & | THET 0F 99 47 ¢ T fogw
g & a@ 31 a1 gfagw 2, TEwr
ferg AYT wareraT 2141 g9 HEY Oy § o
O waa ¢ fF §g oA ofegr # o
g9 AT F1 FIAT TT& ATH ANITT &KV
fewra &7 feqr w0 & 1 wfEw
TO9T UF =Y A4 1 2 fF wT @9
#Y g7 7Y g M9 77 faw ¥ 2 fw
IR 77 T 3@ A T @ AT
&1 & o7 A wY oI 2 WA
f& a@ o AT F1 9T qTGA q2H |
UF ATH fregrara ¥ WA T owfa
LA AYT A7 F AGTH AT ZALY AH
afz & a3 @wy W ¥ AF qerE &
g T A1 arfEar & oafr W
arqe Aify e #%%, 2 Aifr s
FIT FIW qGTT | A A AT B AW
fet & & gaY AT FIEAT W A7
T AT T § AT WA @A AT E
& 9O A= F1 121 72F W T2 FR
TH W 9€ °ht &3 |

|19 €1 & 77 t 7¢ § f a7 gaEen
#FT & IAF fag | w7 qE AT 9@
WA A OF qCF F@T AT 6 TRy
i & wodr ATy F FTO7 3w A
fawrreT WX oA &9 7 AR & T
&y & fawrer o

3 T N =g g1 R E A

i feafs #1 3@ &7, 37 A St K |
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tAags a1 WG g & T W WS,
¥ AT R | gaaT ) # fE fewe
4T AY@EEA &7 T WA ¥
IR TEAT ALY (nSwr o &g qEa
A grm f& #T 3 § 97 W
Las o - SR

Q% AEAT €qE  9OE q1Y
g0 FT ?

Mo TH FAYET wfgar : 77 719
VI, RF WG MA AT | AT I
a1yt & 34 & & g TR0 §, 7@ Frufaay
oA

F Mg #O# @ eRgear st
g & @7 oA FgA WA E )
T # e e g A fond € avay
R s & (TE # AT ¥R
Aqw f oS q@ FRAT et g fF
&9 gpoar a0 g 2wt o # T
St @) v FHTE AN AEATE | TEA HY
g i 4t i 9g a1 & 77 famg 7 0,
A9t 1 77 fmg v, I A At
%7 T@AT a7 &7 3, fggeana & S
Froav g | oag sifow & 6 owaw
ST 3AF1 TEw AT T 9491 2 I
a7 fevg wivawm W17 fm-ofarad &
fr2ft 797 a7 IR wEaeT B g wfady
G5 T AT FE AT SA AT H AL |
R AHAM ¥ AT4 FgAN TEA # (§
"L 9ET T S #v fegrd & wrer
¥ spft 7F W M@ 2 wre gdar
e & GEAT 1 F1E AT et &
&1 a1 tF FE 1 0F 72 TIE7 F 7
i sw fed sraEm Wi & 7
W1 T T &, naney i g2 g,
o= § oo oy § o ugmE
S gt € g1 | & SaradT a1 =rgar
g % @& S %7 fwerd ot 37 Afa v
adrar A @) ford & oF g2 Hifa F7ar g,
3% g #1 adftar 7 ) fam 1 8
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[3Te T wlgT AifeT]
& zfez &7 & 1 Y Fr afTomy
gRT ? St AT T ET AT ) FTEHIT
31 &1 & At s, e § 3 trer
@l | fage fogd qu @l &
AT 37 ¥ iF I FEN FEH W
T FreAr a3t 2, a7 w7 (At qaw
@ aft &7 avav 2, (e A ¥
@t arar § ) gafAc w4 AT g

T 92 FH9 FT AT AL HiTwqHan
LA

T AR H TR AT AT 5| A
g oz ot &1 ggf 77 TEAT {0 qEE
T AT AT W qAEs
®T ST IST T ATALH, g9 7 |1
faarT g =rfed | 917 gz 4 T8
& &1 I £ g AT AT FrEEEY
LA E I CAl S B s
Frfam 741 12 7 2, I o1 TAAr WH
ALY w17 37 307 93 # A1 TETR
et & F91 F1 0% @z gy 47 Tl
faFmaa a1z 7 fx dag ama otFer
TATE ¥ AT HACE TR H AT T T
§ YT 21 AAT &2 7 0 | 77 A@
¥ 57 7Y AT T g1 97 FE AT E
&% wz fs wre mq fegui #1, AN
oY M H qew & a9 go §, W
WA faqr smaar a1 go W@ WrarHGt
®Y AZT 9T HT @ AT KT AT FAAY |
Razsg3maemgfrm g &
as foqer 2 | 2w g7 e Yo A1 WY
W TE qEET F7 42 wfE] A §
qr FE7 | FHT SAEwT g ArT 99y
g | AT AT Lo T WTEHT " WY T
—T = 9rgar fx az o, 7o T
M gEw g, A growTd # A A,
TS T Fr AF AT, WG FIH I
F ar A, A 79 o7 7 fggE
WY qrfereT F Y wEger ava gy Ay,
o famr @ § a—wrr IAW
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AT W E AT AT R | R A & EwT
FAAET qF AT T, TG SUET qv ALY
TH TYE F A AL G a6l ®1 3 FT
TAH 99 wEA H1 @A AT FT A
_QET |

& wry F1 @z frears e ager N
& gmr &1 qare 2 g7 § fF oA
qiffeart /17 fegmam &1 ga1 |y
FF ¥ HeTHETH| & HIHA H T AET
UF 737 99 i A3 faFTAdT ) an
e gz w71 M 2 6 afrea &
3% FT fzeg wo W@, wo WM, Ye
" qr Yo HT@ FI ATIE H T2 A
& A7 fegram | RATHTT IAT W
T E 2 A ¢ AT | qF TEA A AR
AR 2, A7 FTIC T AT 9T ) AA
i F gz Adi gz w2 E (T AT UG
# st g gfar § a7 $70 97 77U
¥ fram, fregm Anizd, a@™Q
sraeq & qYC 97, gaAr wfey fame
fr fergeare # v WY TfTEm
# 7T AT FF wAW g1 Ae-
EIRT T qTAT F 3T FT Afer fFAAT
ST RAT & | WL g foara siedr A
AT & a1 AT HA H A 0 @ A
\F T qg HIHAT §FAT T2, TR
&% F1 AG & (FqAT g7 FRT FAATAT
@ § | 9z feaw W et
wifed | @ g 9 faear T ¥
FT gl w@m {7 gfan & «nr gard
@ AT A8 T {hwwE § ag
T &, wwdET # 9z 8 @ § A
UTaE ¥ ¥ 9% g AT & | 99 Fua
§ I+ 9% fegmam 3% oiffe

€ e § § oF qiw oww &
AT TET F7G | WL A &) aife-
w1 e AT AE HIT WYHT F1 HIT
wrEa § A fEgerT 'l Yoo WU
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q AT T AT & Y 4g AL fwd
qGT T T FT AT I, W & (9
A g, AfET g & ai & (&g
g TAAT I21 HF A1 A0 ) gfAET F
AT ATO-NT A1 T@A AT SmEd |
ag @ g [\ (% I & TRl F
Y F AT e & | qEiEd oW gn
XOAT T TF S a<g & fAwr | avh
T FE, A=A AT Fg W1 9F ¥ (g5
& A aifeeE, & ad fergeama
&Y %2 1 g, fergeama WY aifawna
QAT T T ATAT F FHA F TEH
gz @ fF faw g @ WA oW
wfewe wmaz gfaar 1 & & @@1
afgeTT & | S T wiew ) fegwT
F1 qaew o ®Y qfFerT &
femg forr | & ¢ o #1 fareger 3w Tan
{ fF offem & fegg wfeem &
arfer § qafa i 97 ¥t a<arg A
o & 1 arfeerT &1 fgg wme ot
w1 AU g1, AT IF FY THT FIT
T vaAr &Y Fey & foraen fgegeara
¥ fgy a1 qEawT | A og T R
T f& *YT Fg F1 AT § T8 Wd
€ ST & 1 qg AT &t fame /AT R )
orrr &1 wfuwT, i & gear g
R

wre # & ag Fzar § e wew
LT TET FTAT ZHT & | TG TET WA
AT FAT &, FFT w9 weA ATy
R AR wufed aw § ¥ g0 UF 91 49
¥ ®IGF T4 &Y SO0 FEAT AAOEL 0
wgt ) 79 g9 9 F A9F AU )
T TAT Q1Y &, gw wE AHS T TW
T FT qAT ) @ T §K o
& wnrET g AT gET FTET | TSEr
¥ ATg AT AT AT E AT e |
3F AW 9 99 FT wfwA FA )
ATHEAT & &1 T rieaqer gl &,
o At &t g wEd 7w I
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B a1 S &1 W S, wEA 6F
qEG ¥ =@ )

St ST AgET mTeNl o SqTeTw
WgIeg, o Aigam & g WA #
TAT 7Y faw s wfeT 719 £ 1 59-
fag & fmww faar & it fedh
"

An hon, Member: Your Engiish is
good.

St \TR TEIIT A : 2o Afgar
7 fagelT ar< 2T 9 | goiad & auar
f& oF aT Tt ¥7 & 9 foena
w |

Mo TW wAET wifgar @ & s
St T A & WEewd ¢ @
ot gafad §7 A et @ ol

L

wt W WY O - qg aQe
wet & f ot weame T awy o fafae
R F THRAT § I A A vy
@ ®7 oan @ 1 97 & wEww )
EO o1 N T ¥ TAETE G wow |
W ¥ F oF T fF afees ¥
oy A1 ¥ fog wdmT # g9 ama
sifrw 31 & f§ wrw § @y qer
O, T T @ WK for 3y
feanmdx o1 wegaeqr @1 owwdfr g,
& 1 gafae fF afscas & g@ aw
1 fox = ¢ fF foefed $)ew
# o I AT AHAT WTT A aqE
fod o€t 7 fe@ww f& s ¥
TEAE R afew a® wg o famarn
aEar ar f& fggeam & gawmmat
¥ o wT * fewrw A &, 9w A
AT AGT g #, WY T grad ¥
faanf @t #lfw 1 g% q1%er # zaw
T fgd | THfed 7 a1 & qTC
wEr ST 2, ST arfawar ¥ @ A
W, f& ot Fwaw ¥ gar 9w # 7oy
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[ s TgRgT o]

¥ qar ¥, qrar ¥ o gadr awgh A
WIE g7 1 9 Y far oy A g4
FAFT A U gAAT F FHT, WA WY
wq IFT WA I, FF IT 9T AN
T, A "wo FET fE A gw ¥ AT
qi¥itesT /Y g g9 TfFET
N AE F GRT A7 91 IF AT T
famigy &, dafd g1 qFZA FEHAIT
¥ arga gwr AT IR Awm qfwerd
¥ =® &7 Y7 {Fg7 w0, wregwree faar
T | AZ FUT 97 2 frAmaw w07
qz AL AT A= A 99, R 9%
YT ¥ AT AT ZT | IR THA I
QT FT ATLEA qA7L fFAT W aitE-
W A ATE B fE gF 1 U A7
wrf faeg 2 1 & ®r% aga At gzad
WY @ AHA A TEAT AEA, Atad
0¥ gy AT 57 A &t Aatgd 77w
feea wTHr & fF arfEeaTy w1 oATIE
w0 %, 30 U 2, A7 39 999 A tA9
TG q 17T 27 73 AT W g=wr
®T ¥ fzmgerm § qsadr d7mowvAr
SEAT 1 AT FIAAr F AHA AT
AFTT T FAT AZAT 41 1 AZ AL FEA
fa g1 & faai ¥ arz, &= & a 77
wTeqH g1 war fx 3F Was & ar A
&t faranr faay dogafan o 7@
2, fat fgeg ov adf 2 1 7T 3AAT
w=,7 fagr g0 ) mrw @7 9T g #
3 F1 g4 fFar wr ) W ¥ o,
LEIRICE I ER I I (e U e
T FATTAT FT AT OF AT I0HT
¥ gzea ¥ 2 AT 37 g wr forer-
&t g Ay H 3T A oA | 77 AR
1 qIF FF T ITFT T AN A OF A
qut 1 vk, oF St Ga37 faan war ) fe
W& I §F I F1 AgH oA AV FH
fapert famyefy orf, arqvres fargan
it § g9 = wf qar g
@ greRviferm S, (O S9gA-
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faow de fr 3% 97 & ol O qor
T &9 FT AFAT AFHT AL G|

uT I ¥ qX ¥ TN WA,
] THAT 3¢ | AfET § T A
fr frg® o=g ar W o1 W
Aqret # A7T Fwgr A1 oy grAr wd
g o gy f nfger E ¥
qeer fr wE gu &, wrhr fe e &
femgut &Y wawT w1 B, AFEE oPr
%, wrc iz aifesaa # faaw faal
¥ o gur WY W AWQ T T R
& afy swem f& G@ gear, dd
F, AT AT FA Ty o gur
Sl

Wt aawaqw (qfrErar) e
e @Y7 AwIRgT o A A vl
A

st W amIE oaes o W g
& 37 7 geATT AT FEA, AfET
WMt w1 2 E FEIT L | 0 aAT
w1 &% ¥ | & gfemiza §, avagra ¥,
A AT | AT FWT T T TA-
fagr #vt & @1 & 37 % fgue
w7 @ o far dge adt oo
qg it & miqw fw anoeyT § ar et
wem W oar Y # oar fagaw ¥ od
gz Y § faa% fau fr g9 wav-
@ OFHIE AR T W 2 A om
g # gg @ wifgd fr mEedz s
74 # WY iz A fndwd
gazamtgg Al AT Agi w¥ ? &
qum Z f& ww w1 e T Fm
@ ®T ¥ U WAT &9 ¥ qafagt
gy n€ giM FfFA few o7 g ™
§U F§ fF W@ g7 7 a1 gart
gal &Y fTart ¥ @ F) OFx F
€1t 547 1 31 T ¥ aaam PR
T % agwrar § fs g% 92 e
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AT & AT IF A1 T THY 4910%
gagardr g | 3 ¥ OFA A
AWq I § ) AT qEt A ATHRAT
g 53 N Qe F 7 D), fiT fam
@ § D, fF few F AT AT
BT X I ARG F VFT R 1 TH
fe & war, 2 fa7 & w=r o =
fea & wrer 33 ®) OF1 g AT A
WFIW TN F7 I F gW ¥ WO AGH
QAFT 2 1 0w A F A oFH garer
wrq feqr § © Aa & qzar § fv fam
9 gy @ ¥ @ ¥ fF -
Frg & agt ) ®'¢ 3pi afsarT /),
Oat ¥ o ta @it ¥ 7if o frat
Rar ? gr i@y ?

st gTergen c ogEAYEIR A &
ez Fowra o TRIE

Nl WA agrET el 9T g
maw) mifwers # wre T gr g
T & A for TR W@ e M @
g 3@ ) OFF ) A afsaA
nadiRz & ¥ @ ad 7

st agegzen @ gt ¥ ofr garY
T ) g it wafags 9T wAlas 3
Y, ggr WY 37 qT gew A1 M |
WA § g g F@@ U
sAraTzE @zt ol @) w@r £ 1 9@ &
WE 9 naFEE &) axswg gAY

arfgd

Q% mrAAta gIEq ;o Tfr@ra &)
ar &7 qifqy | agr &9 QA § 7
T arfgunrs meEt & at A el
t:

st ageqaen 1 afserT ¥ Qe
Yy Frg ag) 30 K oY agi &Y wadEe
@ wg e g
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Y T WY et s fi€
fg gemt qaem T & @) 98 A
vag § 1 T gt 97 §) € W av
7 arg oF g¥ ar 9 ga F WY
afeerr fedtas §, offea @ qaa-
"9 § 91T 97 IF F AT A
wgi ¥ oAy arar & oy 3w ¥ e
®f wrgw ag #% 5 79 qawWA F)
BT TR E AN gz arx aaF @A
weaar ifaga gEEAEl ¥ oSE I8
o 2 33 ¥ feau gmrd oA Y
facery @ foaqy f& frdY o o%
e Afeae & fad aadde &
fordardt gidt @ 1 oF WY tfeqa qa@-
qA T gAY AW § Iy At § A
& 37 &) ooy 37 § wfv gr Ow
w2y arfuw 39 F) Jor & | 99 A
foe qma ® Azuv § afsq w0 9w
w fedtawfag & @ 7@ 8, = &
Aaafowar & s\F w4 F, mav @@
affeardr arafre &, 9@ ewvy @
& faarg w7 &1 e A @ e
7 3a & 7 fF Agid qw amfre g)
Y Aw st ) zafNO tw & WY
2fEd | ¥ oY oF g7 aF @ A T
b 1 m3ddz oY gm A osrAd ¥ fw
wTRa @ § | w@faw wditaas g
FTAT LH A AT FE TET @ AT g
Faf var ¥ 1 qifamdr & #€ davim
T AL @ FAg g maw
&1 AfFT o7 77 ¥ qravz @ wrte
"R A A 92w wvERt 7 g qar?
¥ FwIdsam 51 & M @y ¢
< &Y Fifow 7 & 4T3 F qmyar
& WY uF wrgAd fear dar 7 @
& & W TW ¥ aonsw afrard ¥ &
¥ IMT A W oW W W A
o @ fa7 9 Iy F 3z 9t fif
A ferg &m0 ama *Y fpww T Fear &
fe o a1 ¥ @ 7% @am & wad
o qwafag § @ a¥ | w19 ¥ afeenT
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[s7 =ra FggT @red]

& gk fe2Y gif fofaeme § goqe &
¥, & 41 v garT oefaal & &7 A
W W@ B | GZ 917 A FF AT T
DAY sg g mAr wifgd | gw A
wOHT aFe A ifgd g afeera
& 9 1A A arfgy | mEd-
Yza fawr (% ow & QFem £ {anm
& g ¥ F § ag OF wa ¥ amr
gE g | ad fAC vr Fg ag 2 e
qfFLArT 4 FTHZ 7 wyAY facggt f)
g frarm § Az ag ag erem daT &7
&\ W gF 9 WMAR FT § wwAE
NG g wafs afsena & awas
fafeed gz 723 2 & i A, €=
afi@rd & fagai &t wra =y a
$ TEaw@ T T R | W@ @@l
¥ figal & Wy wa &
faly @aTEwE 2 @ @ AT 39 agt
N @ ] 94 56 Y SA=—T I a1
oY w &) gt @ 7 ggr qr A g
W qg Fgad afmd D @ e N
X N w7 A | OF 9t T
WIR FTAT 61T T FTH F & a1z
¥ farag sgn e afi gw ¥ oy
ggt &1 o o' @9 Fr o 1 ww
g faera oF goET geae w9
atast 1 ar7 § | 77 AT W aw
a2 ? & angm i wma wiwE ar
w4 [ fad oermm aei & aifreata
o W fEad qaewa 3z ¥ arfow
oz &< fegra & o ? oo
1 GHIAT 9T, qO0TAT 41, TT 91, @
oY, ®TE1 T F A6, W qrE S e
g ¢ ffaw e § fr aga
W 64T W ARl § qEewndT /T FT
WTE AT T WY o feT g aw
? fggeaa @ a¥ | F192, A
ag g fa wryere 9t e & wie-
g arrfer @77 &7 gtwr fear mar
Tz 62 & Wy amfer & w1 agt

APRIL 3, 1964

Minorities in
East Pakistan

9122

TR E ) AT ITRT JIETE FTH R )
#fe agt ¥ feeg faad anfom wifre
w¥e FT T § a7 oF T 3@E W@
L1 A

# oy ¥ g fraed s wmgar o
f& st o feafa gare e ofssm
® & % @ 7@ waw fgg-maer
&1 78 & 1 ag faet wree w1, fret wfa-
qier &1 FATH G § | WA gL W F
L FNT qEemT a9 @ § 1 i0F &
SHTET AT gL ZW H WA F | IAH
WE 42 §Eq qArGU! AFS qAnd T
@ ITH A qeAT gAT | I T
®) AT WA AN H FEWAT |
e, Tt o ot a7 T IR 1w
<9 % w21 fF Wi § agt 7Y w7
§ s gEaw fewoa & @9 @
&, wEfeaa & |1y @ § AT I @
fefl @ *1 Tod 7 AT qqT
& 1 1 OF T A1 72 F) W Yy
% A faega sa f At QA
&% @ wra g e whfar A
W ¥ Fer fF wame @ e, e
oy ffY snfa fagedr a7 78t & | o=t
aw fz e a1 areT § 9 o
a7 dEer waw Qg f oA @
A e o § w0 @
wE | A7 F pentiw 2 g1 OF
wAfaE s § N 92 9 F19 g1
Tgi TEOH ¥ WA A G @ R
F o dvgemd A A w aa
& fagran, ferg famne o @ &, €k
famr o 7 & 1 & g fF w0
39 29T ¥ IO fxfvagw mwr farg-
wra F mr e | afgeed agn ¥ e
MR IMTgANegFErEfrsas®
foad ag Wit mufaw 78 & fF 30 g1
uIT Yo Wmﬂqﬁﬁﬁ frg "
Q@ urmgaAr I, S fam ¥
Y wge @ifefeae faw W o
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77 M fe greem F Fofraga T
& S A I T 1 AT ITAIT
g far =T 98 w9 IHT 817 F
99 WY 3, A GET a1 9qF § T I3
ITF qE &, T @A § wEA &, qA
wFT Ha 7 qEd 99 aF fF 3T
€ 1w 7 oy ow 1 O feafa 7 #19
TS §AQIWA 9%, qTad 9, qgi war
g7

? qons f& 70 feer 7 ww
& T G0 FATT WRHN IQAT FY
WS F AT AT § W F IAT Mg
afefrte T wr g | S 7 Wa ¥
¥g1 4% A2 WO §T A @) wq T
AR A 9T F ) THA BT FT AT WA
& 1 gurdl fars a9 &1 T | @)
g | o frma § ogw ¥ @ g
1T IT F BT FT AT F1 JC ZIIT
o fo agl W9 0 SY OF a9 97 S wgH
RUTHT T grET F EAT 9% 7 e #F
&1 @rAr F93T o 7w g1, ad feafe
q F1T AT g /T FF J@F 9 HIAT
! WA Er I FA I 9 fww
forsar & fs gw 7 grdrewe faar @,
raa & § wre g ared forgst w3
wFHT &1 a1y  fin wror | arfieear
& wq\fedry &t wid g &, §e wfE-
/O A9 A s @, Iwar A
fesgiam 2w &1 oF gt gf
wTnEt & agi & 9 fE T 5 et
H2A e fmae ¥ 7 918 a7
AT &) I96F | 917 72 & fF M-
ST W Aivad qel AN F arer
¥ A ¥ fay dwee s & W
am & firq gad gAAT T 2, 9Rf 0
qrfeara &t gdra@ AT F =7 o r
WV 7 o1 sarentT faar @ awr
A gE? drad F AvAw wdEdr §
fagr 8, & =Ear g fr oY agsgiaw
T WA T T ..

CHAITRA 14, 1886 (SAKA)

Minorities in = 912
East Pakistan

Shri Badrudduja: What am I to do
with those speeches? ] am concerned
with what is happening in India, to
my community . . . (Interruptions)

Shri Raghunath Singh: What about
the Hindus in East Pakistan? Are
you not concerned about the Hindus
and others in East Pakistan?......
(Interruptions)

st Qo Ato AT (IFTT) : T_Y
9 {HAAT KA FR g
FamET |

Y WG T AT TG ] | T
qg @rETAT T § o
Mr. Deputy-Speaker: Order, order.

Shri Badrudduja: He is casting »:
personal reflection on me,

Mr. Deputy-Speaker: You are un-
necessarily interrupting Mr. Badrud-
duja.

Shri Badrudduja: [ want your pro-
tection, Sir. He asked me to refer to
those speeches. I am not concerned
with those speeches, there. That is &
foreign Government and 1 have noth=
ing to do with that Government.

=Y & wgraT qrewt - F A ooy
qT gHET T FT @ a7 | AT A oF
w5 W wwd faars A2 w0 A
at fas a8 F=1 & fF e 97 wfifaw
F 71T 93 T HIT9AT g FFar ¢ -
e ¥ IR g aw & w1
ft aifefera ¢ sz ot £ amror
wiH! a1 71§ Y FrE T aifearae wtw
¥ g AT fF a1 @A S o
T § 1 awt § #4r & ) 99 A
&7 @@ & 1 wAAHe &1 faw A wfar
foar § fF wadde agl W fasad &9
WeEE & § 1 M SHHfEw Tadde
it g ag a) #% wAt ¥ 40 2§ DA
Progioraz adtgd @ i F gre
¥, FAaT |78 @) I 98 O d1F F
T g1 wdT § WA g e A A
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[ &= agrg wredh)
W W gEA Ay A g ewat g
wgt o¢ forrderdr 7@ & o' et 9%
UF STATESS TS K1 949z 8, T21 97
N AT § IR grAOTY IS  HreT
o & TV . Fwrw wdeey
¥ oifgera & ) 37T wer & s
T OF QT AT WTATET AT @ AR T7
ot 2, T W wrew g Fer e |
ELAch CE A AR rE C il I C
qgi 9t Tifaferar dred w7 7 T
w7 WX A EH ATAMT ¥ g
w3 7 fe o grna de ofeeaa 7 go
¥g SATRAT T AA A1 FL @, IAR)
A g1 ®w fra ar g, N onfead -
rged fafea & g & 7 saror wfa-
&7 ot 3 a7 feEr @) o9 gy ¥

& smrar 333 70 AA Wrgar z
| g Fpr gA g e g7 qwg 0w
T4T WATA ZAT? AAT P F) 9L gHIT
Tat WA, T4t 9E, 3T A A
AT BT ATAY ¥ IHE TT K
@ & wgar Fear g v ogardr aww
€1 MAFIn 7 IEE THT g9
¥ &Y § WA R, AVEAS  JEAH WA
g 9% fam g7 3A0 and 39 2 o)
QAT F7X U AW FE awr AAT &
wqr famre w7 #ar IEHET, FWT Hew
WU WY O I NIV AT A
T |G, AT &L 7, TH GIO A QU
w1t 7\ fogr g f5 3 399 o g
AR ¥ fam qme g ferd s @
fir qara zame sredl, faet 3 #2r 8,
a2z gar Giwery, et 3 ome § 2w
ga dfgete, FEA #r e
A F A TR A TG @
t w2 arw faAl ¥ w=w A ag
Q@I fF €7 o wE I
#7g 79 @ @7 FWiE SV A 99 F)
werw ¥ AT wEewE g, AT
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2 | I aweTE 7 D yafae T
37 TN Fvor ¥ a1 ¥ T@T Avem
o 6T 9% wrg-Aq I ATy A
Ty frar ar zar @ fe swidteew 8,
wg’fiwmma,m@’f#@ﬁ T F97
R Ff TeF a7 SEmE A
7 &, 37 F I wreT w19 fear v
o 6T q@F 97 A AT IR R
TF O qEEr 9 g N g,
Tg A T & FW 4T q@ AT 2, wAN
1Y wEwA Zh 1 g9 ww ¥ w3t v
T A N wIT ¥ Y, qErAAr ¥
Iu% fam & ga =t § wewam ¥ o
-

g aF afefmrza atww 1 am
g A0 wd ¥ & wfuw awr
a7 wrear Gfe wwm age ww e
Tr @ 1 & DA qY AF weAr awgan
qt FfF 3341 F7F 07w Awm T
) gy Afefedza & & &
TR 77 31 T AraerFar A4 & fr gardr
aoF & 71 qu7 faw a1 aowg ¥ 23w
arET &), T ¥\ g FA7 AT g
FAF T@T TV AT FT A1 A
qNr g vy A8 afa 7 oAY gert
# Az F fogeta & orw § v
99w W@ & T T &8 § .M sl
NITHH AT AT E T QIR AT |
AT A AT B ITH FAC TIT
Na w3, et v wfrr 3, wiw
TFTE JIFATTEL | I AT A
qgt I FHI, IqH qHfEen e
feard o, forgrad o, wwd & Ty
T w0 | w7 fF w ITET fae™
forar T, =g wRi ¥ oWt G TR
o et w7 ¥ 1 3R wfawre
fear mar & f @i @ qeA ) sew
& @ dea @ e g Y,
o = wie T gy g, @
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o @ey oAt A% § W c gAY
Y wefigt & fl wrggo wfefe
¥ RAmME @ mfdfrat ) sre
fisar o & & 1 wear Y i Wy @
§ ew fifwr @ 2, AW wT
&7 &Y | e awt wre T8 @Yo,

st mdy (J|OFF) o oF T
*fiwary o1 aqrEEr ?

ot A e et A e 1
aHY |

Shri Hem Barua: Are the forms
distributed to these people or they
were already given the migration cer-
tificates? There is difference between
the two. The formg are to be distri=-
buted first. They have to fill them up;
most of thesg people being illiterate,
they have to engage paid writers. It
ie a long drawm=out process.

Shri Lal Bahaduar Shastiri: They
have already been issucq migration
certificates—the number that [ men-
tioned. It is correct that we distri-
bute the forms also beforehand and
they are fllled later on,

Shri Hem Barua: The forms ae
also issued only on two days in a
week—Tuesday gnd Saturday,

Shri Lal Bahadur Sbastri: It is true,
but the pressure js 80 much. May 1
inform Mr, Barua that there is no
accommodation at all in the Deputy
Commissioner’s office? The number is
80 big: the staff has alsp become big-
ger. So, we want some other accoms-
modation: it is pnot available now. It
is in these conditions that our staff
are working,

Shri Hem Barua: My only point is
that the intending migrants have to
face a lot of ordeal. Think of the
Young girls from the mofussil areas
who have to come to Dacca and then
wait ang get these migration certifi-
sates,

CHAITRA 14, 1886 (SAKA)
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Shri Lal Bahadur Shastri: 1 do not
deny the ordeals. There is no other
office. Rajshahi office is closed We
are trying our best to get another
office so that we may give the neces-
sary facilitieg to the migrants.
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[¥fa ga & & war ? o Feafar @m0 ¥
wg & s g f foramad &, cw) 8
fomar & wrear feT =% e
AT ®TAAT q¥a fie 2w e & fae
Ygea ¥, fom g7 ¥ oawi owm fran
¢ ur foraft femaal &, foraat w( -
et & avw fear o @y @, gAd fad
ESCl su R Gl e A
FART AT IR & AT qear F o Afaw
& qry o @Y & froa v @ and
I QA AT L, IAN WA RN
) TITAT ¥ 979 WY gSE AV T Am
m &

i Nfefars e & et ¥
A Fo 0Fo FT 17 Y fafer g ad
q @ 7wy qenT § 99 g A #
w1f wrafe 7gt & 1w W @ gf
H wrary gwd 7w A ¥ I5AT Afey,
g s AfEr  mm Aw AT W
T w3 oaw ¥ gA ¥ wmard ¥
sfog gfrar & 2% % o' wmr agw
™ 7 foar @ 9T FHEE
frr g eaton Efr frmam dae
Ther 97 AT 7)) veT &, faw ey
F, ©EwT §7 g §, 34T F9E
FATaRI A fFm e &
UF 99 & I 9T, UF 99ed & A9
WOF A & FHE T § @
wretar s 2wt & wrerEr T frard

o TW wAET Wfgar o areA)
T ¥

o e agrgT mredt o gn, 97 W
wrow § 1 fETEEl €Y Ao & ag o
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[ e ]
w4 2, TW UAEIA, TAT qHiET @
fe g agh &iF § 97 o a8 wew
FE FEAT ARAT | AL 9 d, 98
WA AR ¥ 1 T feerw v g
FTH! 9T G 9T | TW A ITF1 QA
aEFT I W TE T I fraar
Y /YT frarerd ar @y & 1 fee oA
% O T FEAT I H S FHT TATT HTH!
€1 TE ANEET A FE, WK E9 gWie
ez ot 37 9T =g faed g, Sfaw
FET FFZIA F2T OF F1ZT AT 7 AR
¥ &g 90 747 74 21 gW weT §W
9% fa=me 34, A1 $7 97 F F77, AR
L fAarie & A g faaor &
e s &%, AYC Az T o g7 areara
iqﬁ,mﬁmﬁ'.imﬁ?ﬂo
wifear &1 &1 g, fogsr awTw At ¥
form &tz & amaara g7, ot g W
WY T AT @1 2, IT FT ATH ATS
@ Ay, q1 A gfar IEw WM
ST | T3 A1 ATEE A AV &R

T AT ZW g Y qmea & fw
AR 420 8§ §3 IATAT F | OF
A qgT A7z FHTI SfATAT T AT
21 I & FW A AT AT ®
LR R EREE NI ARk =R 1R}
e% Fezaimama & a9 9T FTHIT &
TR ¥ agrwrdr ¥ 1 gAfAy
waws 2 [ Zurd &6t @@ 99,
faroeTe AT, o1 f& @@ @1 FT A
@Y AT & IA 1 TAAIT | TG WM
T A199 §7 Ui ¥ W 9 8 |
T 9z # fr gmt ofaarie wad
F 3t AT ST 1 EHW OF-RN
e ol AT 9y ¥ gEfey
gra 1 7T 29 qF 7 91Ea & fE
T AU gfTar § qifaear F G
& & I 2u F1F AT 72 70 7 gfAar
T 9 1 gferar s f faegeam
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F@T 2, W1 IEET qET § A A
wreA¥ET 2, ¥ wW 1 Afq g, @
arfedt & | & fagare < § fo g9
ITFAATAT F AT ¥ WA HIT HHEr.
g |

wifa? & & goem =< Fg 3 f v
T 2 K agra & ot #Y A
fsra ® ersfagi 1 W7 Y am@ 78
T 4, wge ar & g 9% favaw ALy
F FFAT [ &1 WLT 3 IHW A A
FTEAE WIH & GHTA A FIA FY 49X
ENT | Og UF A & 9 9L ATGA
oY WTEHT g, Wt g FCAT AT
e | gwT fEgET W W
¥ wegr T ¥ YT g A e
¥ afew feT st & 97 g fF owl
BT OT @Y |TE AW &1, Srq qife-
Hamgl At A A
fat g7 g %1, fx @8 ¥ fagw
e & WY fAeaT @ 1 =Te TifgEr A
Wt 37 fa= a1 97 f@ mifaes gy ama
&1 TET g | I F1 A I gf W
R Aol gE ko
Shri A. C. Guha (Barasat): It may
not be & shipload, but may we know
whether any gir] has been sent ab-
road?

S CE it (IR o
far AT A FE AL A AZ THAE
T ‘oA TR a7 gw AR
o s T I FAT |

Shri Hem Barua: Why you too are
talking about girls?

shri Lal Bahadur Shastri: I can
invite you also to take part in the dis-
cussion. :

wafer wg qrr @l @ ¥ g
qr f& gg aYFT faan a1 gF e/
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1« & =fas g7 7f S A
zrgw T @ g mar | ¥ gea &
RTAN qAATT FZAT F (7 T TEMT
® UF HI04T §7T §, HAST 7 H
¥ fay & dq g ity & qg
gl =gan fF o a9 gw 79 A
g uF g, ¥ w15 oA 7 7% q1OH
w1 T F f@ars g1 |

I request Shri Tridib Kumar Chau-
dhuri to accept the amendment sug-
gesteq by Shri Raghunath Singh. I
have alsp made partial changes in the
main body of the resolution. I hope
he will be good enough to accept it.

Shri Tyagi: It must be unanimous.
Shri Lal Bahadur Shastri: I shall
read out the amended resolution:

“This House is of the opinion
that in view of the insecurity of
the life, property and honour of
the minority communities living in
the Eastern Wing of Pakistan and
general denial of all human rights
to them in that part of Pakistan,
the Government of India should
in addition to relaxing restrictions
in migration of people belonging
to the minority communities from
East Pakistan to Indian Union also
consider steps for enlisting the
world opinion.”

Shri Muthyal Rao (Mahbubnagar):
®hri Badrudduja ig going away, He
does not want to participate
(Interruption).

Mr. Deputy-Speaker: How can I
prevent him from going?

Wt Arqur (TogT) c T A A
wHT & ? I *Y oy &7 wirE g

Y o Yo wwf (F957) : A8 W
Megwrew w71 warer 747 &, 7. AWA TEH
X AT ¥
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Tro TR HANET ANEAT : Heel
"EIRW, §H HIAAT aAT A w1 ag
R 2 it f& 99 ¥ a1 97 B
BT T AT TR 97 | gY va HaAr
HIT HT4T ¥ a1 a1 fFaar gemran
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Q% WIAHIE §T€ 0 AT OF AL
qa= A1 T faar gt o &1

o R wAWET Afgar ;. wmw
LI &t FfwT amaT by o

Shri Tridib Kumar Chaudhuri: Sir,
I am glad that the Government has
accepted the spirit of the resolution
and the hon, Minister has made it
clear that from now onwards, deter-
mined efforts will be made to enlist
world nninion against the atrocities
perpetralcq by the present Govern-
ment of Pakistan apgainst the human
rights of the minorities. Sir, I would
not take much of the time of the
House, but [ may say that even if we
do all those things which the hon.
Minister just now indicated that the
Government would be doing, we would
be sti]] lagging behind Pakistan, The
Pakistan Government, even while ac-
cepting our Prime Minister's proposal
of the conference of the Home Minis-
ters of the two countries, in their
official publications and statements
have twisteq as if our Prime Minister
had suggested that in Pakistan the
meeting at ministerial level will be
held only to discuss the root of com-
muna] disturbances in India. That is
the spirit in which the proposal of the
Home Ministers’ Conference hag been
accepted in Pakistan,

1 am reading this from the Dawn
of the 28th March. Lest it should be
thought that Dawn does not represent
fully the Government's viewpoint,
here is one statement from Khan
Abdu] Sabur, the Central Communica-
tions Minister and the leader of the
House in the National Assembly, who
was also, as the Government might be
knowing, very active in Khulna be-
fore the Khulna riots took place,
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There, he said—he just appeared to
our Government—that “India should
come to the projecteq ministerial con-
ference table in a spirit of co-operation
to find a permanent solution to the
communal riots in India and eviction
of Muslims from Assam and Tipperah.

Shri Hem Barua: That is what Gen.
Ayub Khan also stateq in his radio
broadcast last evening.

Shri Tridib Kumar Chaudhuri: That
is the spirit in which Pakistan has
accepted the proposal of our Prime
Minister. I may also inform the House
that already a Government spokes-
man, the Parliamentary Secretary of
Externa]l Affairs Department in the
Pakistan Government, has tolq the
Pakistan National Assembly—this was
on the 27Tth March—

“The Pakistan Government is
giving serious thought to the de-
s'rability of taking up the question
of cystematic eviction of Indian
Muslims in the Uniteq Nations.”

He said:

“The world has alrecady been
informally apprised of the plight
of Indian Muslims through ‘he
United Nations. The matter was
brought to the attention of the
world organisation by the former
Foreign Minister on October 3,
1962, The attention of the U.N.
to forcible eviction of Indian
Muslim; was drawn during the
general debate in the Genera] As-
sembly on October 30, 1963. The
Foreign Minister had again, in
Januury  this year, raised this
matter in the course of his address
to the Security Counci] on Febru-
ary Tth. The President had also
addressed in January this year to
many heads of States and Govern-
mentz in which he pointed out the
plight of Indian Muslims.”

That is how the Pakistan Government
had been moving the heads of differ-
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ent gnvernments on ministeria] level,
on Presidentia) leve] and also through
the Uniteq Nations to buildq up world
opinion against India. On 30th March
Mr. Bhutto himself stressed that Kash-
mir wag the root cause of all troubles
between India ang Pakistan and it
gave rise tp all other troubles, He
said that all other disputes wil] not be
solveqd on a permanent basig unless a
1asting solution of this dispute was
found.

Therefore, s¢ long as the Kashmir
dispute is there, so long as the Kash-
mir problem is there, they would not
allow our people to have rest. Let the
Government bear this in mind. After
all the assurances that the hon, Min-
ister has just now read out. [ have
no objection in accepting the amend-
ment that he hag proposed and making
the resolution unanimously acceptable.

Mr. Deputy-Speaker: Is Shri Raghu-
nath Singh prepared to accept the
amendment suggested by the hon.
Minister?

Shri Raghunath Singh: Yes.

Mr. Deputy-Speaker: Then 1 shall
first dispose of the other three amend-
ments, Is Shri Hem Barua pressing
his amendment?

Shri Hem Barua: No, Sir; 1 would
like to withdraw my amendment.

Mr. Deputy-Speaker: Has the hon
Member leave of the House to with-
draw his amendment?

The amendment was, by leave, with-
drawn.

Mr. Deputy-Speaker: Shri Muker—
jee i3 not here. I shall put it to the
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vote of the House. The question is:

‘That in the resolution,—
add at the end—

“and particularly among Afro--
Asian countries which should be
clearly apprised of the role of
colonialism in this regard.” (3)

The motion was negatived.

Education of the
handicapped

Mr. Deputy-Speaker: | hope Shri
Tridib Kumar Chaudhuri accepts the
changes made by the hon. Ministar
in the body of the resolution,

Shri Tridib Kumar Chaudhuri: Yes.

Mr. Deputy-Speaker: I shall now
put the resolution, as amended, to the
vote of the House. The question is:

“This House is of the opinion
that in view of the insccurity of

Mr. Deputy-Speaker: Shri H. P.
Chatterjee is not here. I shall put
his amendment also to the vote of the
House. The question is:

That in the resolution,—
add at the end—

“and before other international
forums especially those of the
Afro-Asian group of countries."(4)

. The motion wag negatived

Mr. Deputy-Speaker: Now 1 shall
put the amcendment of Shri Raghunath
Singh as modified by the hon. Minis-
ter. The queslion is;

That in the resolution,—

for the words “in addition to
removing all restrictions on the
migration of people belonging to
the minority communitie; f{rom
East Pakistan to the Indian Union,
also take steps to raise the issue
of the democratic and human
rights of the minorities in the
forum of the United Nations under
appropriate articles of the UN.
Charter”.

substitute—

“in addition to relaxing restric-
tions in migration of people be-
longing to the minority communi=-
ties from East Pakistan to Indian
Union also consider steps for

the life, property and honour of
the minority communities living
in the Eastern Wing of Pakistan
and general denial of all human
rights to them in that part of
Pakistan, the Government of India
shou!d in addition to relaxing res-
trictions in migration of people
belonging to the minority com-
munities from East Pakistan to
Indian Union also consider stepa
for cnlisting the world opinion.”

The motion was adopted.
Some hon. Members: Unanimously.
Shri Raghunath Simgh: The whale

Communist Bloc is absent; it should
be noted.

16.25 hrs.
~ RESOLUTION RE. EDUCATION OF

THE HANDICAPPED

Shrimati Savitri Nigam (Banda):

Sir, 1 beg to move:

“This House is of opinion that
the Government should appoint a
Committee of Members of Parlia-
ment and experts to suggest ways
and means for making the educa-
tion of the handicapped such as
the blind, deaf and dumb, men-
tally retarded and physically crip-
pled, compulsery by 1970

Sir, some of the hon. Members may

enlisting the world opinion."

The motion was adopted.

be quite inquisitive to know why 1
have selected such a subject for my
resolution. First of all, I think that
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this subject 15 of very great national
importance, not only on humanitarian
grounds but also because of its eco-
nomic and social significance and
importance. Somelimes we wonder
why in spite of such heavy invest-
ments during the three Five Year
Plang the desired results could not be
achieved. We point out our fingers
in several directions, but we altoge-
ther forget and neglect the greatest
drain on our economy caused by these
millions of crippled people who have
been totally neglected and who are
totally dependent on others al) through
their life. They consume everything
and they do not produce anything.

Mr. Harward Rusk, President of
the International Society for Rehabi-
litation and Education of the Handi-
capped, who is considered to be a
world authority on this particular
problem, ha; said on the basis of his
wide experience, that the word
“handicapped” could be removed from
the dictionary, provided we can give
them a littic care, a3 few tools as well
as opportunities to work. An exami-
nation of the problem of the handi-
capped, the crippled and the disabled
has revealed their importance in our
international economy. As long as
these millions of crippled people are
not educated and rehabilitated, they
will remain g dead-weight on our
economy; all their life they will con-
sume everything but will not produce
anything.

Unfortunately, a census has not been
taken to determine the accurate
figures of these crippled and disabled
people. I had written to the Educa-
tion Ministry asking for some infor-
mation. They have given me a point-
blank refusal, saying that they have
not got the accurate figure. It is un-
fortunate that no survey has been
undertaken to determine at least their
approximate number. From some
selected documents I have come to this
conclusion that their percentage in
USA is 1003 and in the United King-
dom jt is 9'7. If we take the same
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percentage, then our number will be
more than two crores. 1 would also
like to emphasise here that the medi=
cal facilities are much more. They
have got much more faci'ities, many
more organised institutions where the
diseases which cause these handicaps
arg cureg very easily. We are no-
where in that respect. It is 5 great
pity that out of these two crores, only
a couple of thousands have been reha-
bilitated in our country so far. It is
a pity that the number of institutions
in this country is only 250. This
figure was given to me by the Ministry
of Education. The progress which has
been made in  this direction is, I
should say, that of g snail. I would
like to emphasise this fact that I do
not want to blame anybody—ncither
the Education Ministry nor any parti-
cular authority. 1 only say that the
unfortunate brethren of ours have
been neglected by everybody—by the
society, by the social workers and by
the natiop itself

It is shocking that during the last
three Five Year Plans very little prog-
ress has been made in the direction
of both education and rehabilitation of
these people. It is not a question of
only 2 crores of people; it is 3 ques-
tion of 2 crores of families. Because,
it a crippled child is born in a family,
the whole family is throwp into the
grip of misery. So, this question
re'ates to a couple of crores of people.
What I would like to emphasise here
is, by rehabilitating these 2 crores of
people, in fact we would be rehabili-
tating about 10 crores of people,
because the families of all those who
have got such children would be
suffering from misery. Unfortunately,
these millions of people have been
neglected by us so far.

Even if we leave aside the humani-
tarian view, for a developing nation
like ours, where we have to count
every thread of our resources of man-
power very carefully in order to keep
the nation going and progressing at
the speed at which it has been planned
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for, this problem requires our urgent
attention. It cries out for organised
action. We can no longer be content
with the small efforts on our behalf.
“The huge man-power which has been
rotting away must be rescued from
the limited and purposeless method

of maudlin sympathy and religious
and humanitarian  hypocrisy. The
obstacles have been severe, There is

complete ignorance from top to bottom
prevailing in our country as to how
the encrmous man-power could be
fruitfully sed, if proper care and
attention be given to them. Here I
would like to quote the example of a
handicapped sadhu, who has been
rotting for the last five years in the
Cheshire home is now earning Re, 75
per month after only four months of
training.

o arm - (fgmw) @rew Af 2

Mr. Deputy-Speaker: The hon.
Member may resume her seat. The
bell is being rung . . . Now there is
quorum. She may resume her speech,

Shrimati Savitri Nigam: We can-
not afford to waste these powers any
longer. Profligacy is not only a sin,
it is a national suicide. The physi-
cally handicapped have suffered not
only of their inferior position in the
society but also because of lack of any
organised attempt to improve their
position in our country. The develop-
ment of a rational approach to the
problem of physically handicapped
began with an entirely new concept
of their role in our economy and in
our national life. The new concept is
one which realises the tremendous
productive potentialities in every indi-
vidual regardless of his physical
defect.

The magnitude of the problem |is
such that it requires the co-operation
and advice of all the voluntary and
social workers and voluntary agencies
to take up a leading part in educating
and rehabilitating the handicapped
people. I would appeal to all the
social workers and voluntary agencies
to pay their attention to this prob-

76 (Ai) LSD—T.
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lem. I would also appeal to the Edu-
cation Ministry to give the fullest co-
operation to the wvoluntary agencies
and to voluntary workers because it
Is a technical work of a difficult nature,
If only the Education Ministry will
give encouragement to. the voluntary
workers and agencies, I am sure, many
more voluntary workers and agencies
would be coming forward to take up
this humanitarian work and work of
very great economic and social signi-
ficance,

I may also mention that this work
requires very heavy expenditure
because we have not got the trained
personnel in our country. We have
to train the personnel and these poor,
handicapped people also require extra
tare. The money could not be collect-
ed simply by donations. [ would
appeal to the Education Ministry not
to let the work of the woluntary
agencies be hampered by the lack of
sufficient money. They should make
it a point to contribute to and help
the voluntary agencies which work in
the fleld of social work and which
take up this work.

1 am sorry to mention that some-
times these voluntary agencies get
step-motherly treatment. People in
authority feel that they are obliging
the wvoluntary agencies when they
give grants to these voluntary agen-
cies. In fact they must be grateful
to the voluntary agencies who in spite
of many difficulties and drawbacks go
ahead and get along with this difficult
work and do the work which ought
to have been done by the Education
Ministry and the Government,

I would also like to mention that
even when the grants are given by
the various departments, they are not
given in time. At the end of the year
they are given. So, it becomes very
difficult for the voluntary agencies to
spend that money.

There is lack of co-operation. I
would not blame anybody because
there is lack of knowledge. There is
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very great ignorance prevailing and
people do not understand that the
work which they do or for which
they give their support is of such a
great importance. They do not know
that the life of those people who are
just a burden on society could be
made useful and fruitful, That is why
this cort of negligence and lack of co-
operation is prevailing.

Therefore, first of all, I would
appeal to the hon. Education Minister
who is a great humanist. In fact,
because of his coming to the Ministry,
new hopes have been raised in our
hearts and we know that now revolu-
tionary progres; will be made because
of his interference and his interven-
tion that sort of cold attitude which
has always been there wIll be remov-
ed and the ice which has always been
blocking the path of these handicap-
ped people will melt. I would request
the hon. Education Minister to start a
sort of refresher course not only for
the social and wvoluntary workers but
also for those officers who are work-
ing in the Education Ministry so that
they may know what the meaning of
occupationa) therapy is.

It is a pity—I do not want to men-
tion it because all those, wherever
they are are my borthers; but because
[ would like justice to be done to
these unfortunate, handicapped per-
sons, I would mention it—that some-
times those persons have to disburse
the grants who do not know the
meaning of occupational therapy. They
do not understand the prob'em. So, 1
would request the hon, Minister to
appoint advisers who have been work-
ing in this line and who are experts.
There is no dearth of such people who
are experts in this line. They should
be appointed as advisers. There should
be an adviser for the blind, an adviser
for the deaf—separate advisers. Then
only the work will make progress.

There is no first-hand knowledge
available. So, I would also request
that more seminars and conferences
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should be held so that first-hands
knowledge may be available and a
few delegations should be sent abroad
tu see how wonderful work has been
done in other countries.

Shri Nambiar (Tiruchirapalli): So
that more money could be spent.

Shrimati Savitri Nigam: [ would
like to mention that I have seen it and
because 1 have seen this work in other
countrics 1 have been more interested
in it and have come to the conclusion
that just as they have done in USA—
whatever they are spending on the
care and rchabilitaiion of these people
they are realising from the incomes of
these people in the form of income-
tax, house and property tax—and have
rehabilitated their handicapped fully
and have volved their nroblem. why
could we not solve our problem?

The time at my disposal is
short.

very
I will quickly mention some
of the points. There is the National
Advisory Council. There has been an
indiscriminate condemnation of wvari-
ous Councils, Ag far as this Counchl
is concerned, 1 would like to say this.
Counci] has becn doing good work.
But the only point against this Council’
is that it meets once a year. 1 would
request the Minister to say that this
Council should meet more frequently
and this Council should also be repre=
sented by, not only the officers, but
various organisations which have beemv
working in this line. Only then, this
very important body which has done
a useful work will serve its purpose.

I would also like to emphasise that
the recommendations of thls Council
have not been implemented every
time. Only 35 per cent of the recom-
mendations have been accepted and
implemented so far. T would Tequest
that all the recommendations made by
this Council should be religiously
imp'emented. T would like to tell you
how the purpose of the various recom-
mendations is defeated by quoting
only one example. This Council recom~
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mended that 70 per cent grant should
be given for the construction of build-
ings which are meant for the educa-
tion of the handicapped, The ceiling
was fixed at Rs. 1 lakhs. Now the
ceiling has been fixed ot Rs, 30,000
only. In these hard days not even a
two-roomed tenement can be built
with Iis. 30,000, How could a big
building be constructed with
Rs. 300007 Ip this wayv, the recom-
mendations made by the Council are
defeated. I would again request that
the recommendations made by this
Council should be religiously imple-
mented and only then can any prog-
ress be made.

Now, about gcholarships, they have
becn given but to my great disap-
pointment I would like to mention
that these scholarships have not gone
to those who are Jetting education
in the institutions which are meant
for the handicapped. These scho-
larships are being given to the pco-
ple who are already rehabilitated and
are studying in M.A. or B.A. or In-
termediate and who have got a litile
handicap, On the pretext of that
little handicap which has not been
any drawback for them, they are
being given all the scholarships, No
scholarship has been  given to any
handicapped who is studying in the
institution meant for the handicup-
ped. T may quote one example and
an inquiry could be made into that.
In the Occupational Therapy Institute
of New Delhi, no scholarship has been
given to any child. There are more
than 25 per cent of children whose
parents cannot pay for their food
even, Thosie children have not been
given scholarships. The reason is
that in the Scholarships Committee
which disburses these scholarships,
there is no expert who is working in
this line, There is no voluntary
worker. Only a few officers sit and
distribute the schoiarships. 1 do
not know what are the criteria or the
basis on which the scholarships are
granted. I think people who are
working in this line should be consi-
lered,
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I would also like to mention one
thing more. I wanted some informa-
tion in 1952 and I was told that there
were 240 institutions. Now, the latest
information which I got from the
Education Ministry is that the pum-
ber of institutions ai present is 250,
During the last all these more than
10 years, the number of instituticns
has increased by only 10, So, I would
not like to repeat and emphasize the
same factor that we are moving at a
snail’'s pace,

Mr, Deputy-Speaker: The hon
Member should conclude now.

Shrimati Savitri Nigam: 1 will take
full half an hour. It is such an im-
poriant subject. I have not yet given
any suggestions which 1 want to give
regarding the betterment of these un-
fortunate people. I will quickly give
the suggestions, ’

1 would request the hon. Education
Minister to bring all the influence on
the Home Ministry to include these
unfortunate people in the next census
report. We need not wait for ten
years. If we want to bring in a
planned development, planned reha=
bilitation work, we must have sample
surveys made in the rural areas and
in the urban areas to determine their
actual number. Another  point
which I would like to emphasise is
that educational, training and rcha=
bilitation facilities shculd be provided
at least in every State. One model
institute should be started in every
State, Free supply of orthopaedic
appliances as also other equipment
and books to the handicapped should
be given in the institutions where the
handicapped people are studying.
Liberal facilities should also be given
to the handicapped for travellingz.

In every district headquarter, a free
vocational guidance centre should be
opened. 1 would like to point out
that the life of the blind people is
also very pathetic. In the First Five
Year Plan it was decided that a model
centre for the deaf, dumb and blind
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people would be established in Delhi.
But it was brought over to the
Second Five Year Plan, because
the scheme could not be implemented
in the First Five Year Plan. Now, it
has been brought over to the Third
Plan. Three years have already pas-
sed during the Third Plan period,
and still, the model centre could not
be established in Delhi. Now, I am
sure it will be brought over 1o the
Fourth Plan unless the hon, Minister
puts his foot down on this delay. I
would request him to see that at least
one model centre is established in
every State during the Third Pian,
for the blind, deaf and dumb and for
the  orthopaedically handicapped.
This should be kept as the minimum
target. Only then, we shall be able
to do not real justice but a liitle
justice to these unfortunate brethren
of ours,

I would also like to emphasise that
the award of scholarships for the
needy should be given in the techni-
ca] institutions of the handicapped.
Shelter and protection homes should
be provided to those people wno have
got no guardians or who have lost
their parents.

Compulsory and free facilities of
testing ‘of the mental and phyeical
potentialities of tha handicapped for
suitability for industrial, office and
household  work should be made
available in every district headquarter.

In the employment c¢xchanges, we
know that there is provision for the
handicapped. But because there is
no provision for providing them
training no progress has been made so
far. Even as scholarships are being
given to the normal people by the
employment exchanges, a similar type
of scholarships should be pgiven 1o
these handicapped people also who
seek employment there 1f that is
done, great progress can be made, and
the purpose for which these empioy-
ment exchanges have heen  opened
would be really served,

APRIL 3, 1964

Education of the

9146
handicapped 4

The plight of the blind is almost
the same as the plight of the deaf and
the dumb. They are being given
training in the Dehrg Dun School,
but they sre not being rehabilitated.
They wander here and there for the
sake of employment. There is no
guidance clinic for them even in this
capital city of ours, 1 would request
that such guidance clinics should be
opened where these blind, deaf, dumb
and orthopaedically handicapped peo-
ple could at Jeast get sufficient infor-
mation. Unless  these vocational
guidance clinics are opened every-
where, at least at the State and dis-
trict levels, the fate of the handi-
capped would not be changed.

Compulsory  registration of these
handicapped is also a ‘must’. Legisla-
tion should be enacted, and according
to that enactment it should be made
obligatory on the part of every muni-
cipality to register every crippled
child that is born in itg area and every
crippled person noticed in that town
or city, Only then we shall be able to
know the real number and also the
nature of their handicap.

I know, Sir, that you are looking
at the clock, but please give me the
full half an hour which you had pro-
mised earlier.

Mr. Deputy-Speaker: Tne hon.
Member should try to  conclude.
Otherwise, there would not be any
time left for the hon, Minister to re-
ply.

Shrimati Savitri Nigam: The
House will sit till 530 p.m. T am sure
that there are other hon. Members
who also would like to speak and they
would also like to take some time.
So, 1 suggest that we can sit a little
longer, because this is a subjcct of
such great importance,

Mr. Deputy-Speaker: The hon.
Member should try to conclude in a
minute or two.
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Shrimati Savitri Nigam: I shall
take only two more minutes and then
1 shall conclude,

The most important problem which
in my opinion could be solved by
the Education Ministry is  this, If
by an enactment or by advice, we
could make it compulsory on the
part of all employers to reserve at
least 4 or 5 per cent of the vacancies
in their establishments for the handi-
capped, the employment problem will
also be solved. If we can have
workshops for these handicapped
people, I am sure all the workshops in
the country can be made self-support-
ing without any delay. So, if the hon.
Education Minister decides to really
solve this problem, the first thing to
be done would be to establish such
workshops, where these handicapped
people can be trained ag apprentices,
so that they can be found suitable em-
ployment in industries,

Lastly, T would like to read two
or three lines from this book, and that
will be the end of my speech:

“It was Balzac who said that
most of us are ordinary people
seeking extraordinary destinies.
The physically handicapped are
extraordinary in that they seek
but an ordinary destiny. This then
is their challenge to us. Give us
the opportunity to realise that
destiny!”

Thank you very much.

Mr. Deputy-Speaker: Motion mov-

“This House is of opinion that
the Government should appoint
a Committee of Members of Par-
liament and experts to suggest
ways and meang for making the
education of the handicapped such
as the blind, deaf and dumb, men~
tally retarded and physically crip-
pled, compulsory by 1970.”
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Shri Sidheshwar Prasad (Nalanda):
I beg to move:

That for the original resolution, the
following be substituted, namely:—

“This House is of opinion that
the Government should appoint a
Committee of Members of Parlia-
ment angd educationists to suggest
ways and means for making situa-
ble education and training to the
handicapped, such as the blind,
deaf and dumb, or otherwise men-
tally or physically abnormal and
weak, compulsory by 1990, so that
they cease to be a burden to the
mi .Il

Mr. Deputy-Speaker: The resolu-
tion and the amendment are before the

House.

One hour is the time allotted.

Shrimati Savitri Nigam: One and a
half hours.

Mr. Deputy-Speaker: One hour.

Shrimati Savitri Nigam: I would
request that it may be made 14 hours.

Mr, Deputy-Speaker: We have al-
lotted only one hour, How much
time does the hon. Minister want?

The Minister of Educatiom (Shri M.
C. Chagla): Fifteen minutes. 1 shall
try to be as brief as possible.

Mr. Deputy-Speaker: Then, three
or four Members may have a chance,
Five minutes each.
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AT FT@T
Shri Dinen Bhattacharya

pore):
question.

(Seram-
Sir, 1 want to put only one

Mr. Deputy-Speaker: Yes,

Shri Dinen Bhattacharya: I know
of a case of a blind graduate in Bir-
bhum. I have just now forgotten the
name of that person,—but I can give
it to the hon. Minister if he wants it.
That graduate wrote to the West Ben-
gal Government and also the Central
Government, and he was trying to
secure a job for the last two or three
years, From the Centre he was sent
to the local authority in the Birbhum
district to provide him with a suitahle
job, but wherever he goes—whether it
is a private employer or a school com-
mittee—he is refused employment. So,
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my humble suggestion to the Educa-
tion Minister is that those blind per-
sons who have got a little education.
must be provided with suitable jobs,
and an attempt must be made so that
such deaf and dumb people also get

jobs.
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Shri M. C. Chagla:

Mr. Deputy-
Speaker, Sir .

st wema ;- fydr & Tifar

Mr. Deputy-Speaker: His Hindi is
as good as mine!

Shri M. C. Chagla: Mr. Deputy-
Speaker, Sir, may I in the first place
compliment the hon. Lady Member on
the very noble cause she has ¢spoused,
and espouscd with such eloguence. I
had the occasion very recently to go
to the institution which she is run-
ning, in which she is very much inter-
ested, and [ found it was a splendid
institution extremely well run.

There can be no doubt, as far as the
policy of the Government is concern-
ed, that it must fully support these
physically handicapped people. There
was a time in history when people
thought that nothing could be done
for those physically handicapped,
blind, deaf and others, and that the
people who are disabled should be left
to themselves. All those ideas have
changed and the view today is that
there is no person, however physical-
ly handicapped, who cannot be train-
ed and cquipped to become a useful
member of society. Therefore, these
unfortunate people necd not live the
life of hopelessness and futility.
Therefore, I agree that it is the duty
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of the Government and the society to
help these people as far as possible.

But as the hon. lady Member
knows—I know it much too painful-
ly—there are many desirable things
which we cannot achieve. They are
not practical, they are not realistic.
The hon. lady Member wants all these
children to be educated by the year

1870, Does she realise what that
means?
Shri Nambiar: She only wants that

a committee be appointed now to go
into this.

Shri M. C. Chagla: I am only point-
ing ou' how difficult the achievement
of this particular object is.

Shri Shinkre (Marmagao): The
resolution does not mention only chil-
dren; I think it speaks about every-
body.

Shri M. C, Chagla: As you know,
under arlicle 45 of the Constitution,
all children between 11 and 14 years
have to get compulsory  education,
and our estimates show that the latest
we can achieve that will be 1980 or
1981. That is with regard to normal
children,

Look at the difficulties we have
with regard to handicapped children.
In the first place, we need a lot of
equipment. It will be some time be-
fore we get equipment even for the
existing institutions. Then we have
got to train an adequate number of
teachers, And, finally, as things are
today, most of these institutions are
either in towns or cities or near towng
or cities and we cannot reach the vil-
lages. Therefore, a concerted at-
tempt is necessary before we reach

the villages to help them in this
cause,
But, Sir, we have not been idle.

1 will tell you what has been done so
far. We have at present about 109
schools and other establishments for
the blind in the country with a total
-enrolment of about 5000. We have
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68 schools for the deaf with a total
enrolment of about 4000. We have
23 schools for orihopaedically handi-
capped children. We have about 12
schools for mentally deficient children.
I gympathise withk the hon. Mem-
ber for her complaint thal we
have got no proper figures of
these children. Last time the census
was taken of these was in 1931, We
have made a representation to the
registrar of census that in the future
census figures should be collected of
these unfortunate disabled people. But
roughly we have got these flgures,
They are 4,47,000 blind, 2,23,500 deaf
and 4,47,000 orthopaedically handicap=
ped. With regard to mentally defi-
cient children, they must run to the
figure of 15 lakhs or 18 lakhs.

I quite apgree with the hon, lady
Member that the economic and social
significance of this large number of
people not being useful to society is
tremendous. My hon. friend over
there talked about somebody who
could not get a job, but we have a
tremendous unemployment problem
on our hands. It is not these people
alone who are unemployed, but there
are millions who are unemploved.
Therefore, to say that we should get
all these people not only rehabilitated
but employed is a task which no
government can face at the present
moment.

Really, what should be done today
is, ag the hon. lady Member mentioned
it, instead of talking of compulsion,
we must give full support to volun-
tary organisations. There are many
voluntary organisations which are do-
ing this noble work, and T assure the
hon. lady Member that the Ministry
will give all possible assistance to
voluntary organisations that it can.
The hon, ladv Member said that the
Ministry of Education was showing a
step-motherly treatment tn thig porti-
cular cause. I assure her that, as far
as I am concerned, my treatment will
be not step-motherly but the treat-
ment of a natural mother,
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She also complained about grants
not being given in time. On the ques-

tion of grants we are governed and
regulated by the rules laid down by
the Finance Department. Very cften
the grants are delayed because the
utilisation of the previous grant has
not been properly proved, the audited
accounts are to be seen; utilisation
certificates are to be scnt before we
.can give another grant for the next
year to the institution. I have known
many a case where the institutions
complain and ask: why have you not
sanctioned the grant this year? But
they forget that they have not satis-
fied the Ministry about what they have
done with the previous grant, Real-
1y, that is the difficulty about grants.

Then the hon, lady Member said that
proper advisers should be appointed to
advise the Ministrv. But she forgets
that there is a National Advisery
Council on which she herself is a mem-
ber. We shall look forward to her to
give us the best advice possible in this
task,

Shrimatj Savitri Nigam: I meant the
experts in the Ministry itself for day=
to-day work,

Shri M. C. Chagla: 1 look upon the
hon, lady Member as an expert her-
self. 1 have seen the fine work she is
doing and I assure her that any advice
given by her will be sympathetically
listened to and, as far as possible, car-
ried out.

I was benefited by what she sald
about the special advisory council
meeting quite often. I will also look
ints the complaints that some of the
‘recommendations have not been imp-
lemented.

Then she talked about scholarships.
May I give you the figures about
scholarships? We are giving scholar-
ships to physically handicapped stu-
dents for higher education or technical
of supervisory training. During 1963-
"84 we have awarded 514 scholarships.
"During the current flnancial year we
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propose to award 1,500 scholarships.
But her suggestion that scholarships
should be given to children who are in
these institutions certainly deserves
consideration. I will certainly sce what
can be done to either increase the
number of scholarships or 1o divert
some of the scholarships to the stu-
dents who are really working in these
institutions.

Now, may I also point out what we
propose to do, what we are doing and
whatl we have done in the past several
years? We have already set up a
comprehensive nationa] centre for the
blind at Dehra Dun and 4 training
centre for the adult deaf at Hydera-
bad. We are proposing to set up two
schools for mentally-deficient children,
a training centre for adult blind in the
South, a training centre for adult deaf
in the north and a central rehabilita-
tion centre for the orthopaedically
handicapped in Delhi or Chandigarh
during the next financial year, So,
you wil] see that this is a case where
there is no necessity for the appoint-
ment of a commiitee, We have an
important national vouncil, We make
it as representative as possible and
that council can advise us from time
to time.

With regard to that part of the
Resolution which wantg this target to
be achieveg by 1970, it is absolutely
not practicable. Therefore the most
that Government can do is to give
ful] support to this cause and to show
every sympathy for that cause. I
assure the hon, lady Member that
any suggestions coming from her or
from others who are interested in

this cause will be sympathetically
listened to.

Mr. Deputy-Speaker: Shrimati
Savitri Nigam. .

Shri Shinkre: If she is withdraw-
ing it, there is no need of a speech.

Shrimati Savitri Nigam. Mr.
Deputy-Speaker, Sir, 1 am extremely
grateful to the hon. Education Minis-
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ter for his noble assurance and I am
quite sure that if he gives sympathetic
consideration to this problem, there
will be no difficulty in making a head-
way in this direction.

One hon. Member made a reference
to one blind person who is unemploy-
ed. I can quote several examples of
very highly qualified blind people
who were already in service and who
became blind during the tenure of
service; even then they have not been
given a job though it has been made
clear by a Resolution in 1952 by the
Home Ministry that people who are
in the administrative job and have
the ability to perform that job, if
they become blind during the tenure
of gervice, they wil] be given that
job. 1 have got at least 200 cases of
such people who became blind during
service; still, they have not been
given any job and they are unem-
ploved. So, such are the difficulties
of the blind.

I would also like to put forward
one suggestion. If a special enquiry
could he made or a special national
welfare board for the handicapped
could be formed on the pattern of the
Social Welfare Board which could
focus all its attention on gnd devote
all its time to solving the problem of
the blind, deaf, dumb and orthopaedi-
cally handicapped, the job of the hon.
M'nister :nd the Education Ministry
wni'd he~sme much lighter and much
easier and specific work in a planned
way would be done.

I could pot mention the training of
the personnel. There are no training
schools where these personnel could
be trained. If it could be made obli-
gatory vn the part of the people who
mnke the prospecius for the course
in medical colleges that the rehabili-
tation ang education of the handi-
capped should also be included, it
would make a trememndous difference
and improvement. Unfortunately, our
doctors do not know anything about
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physiotherapy; many of them do not
know about occupational therapy. If
these two things could be included at
least in the syllabus of some medical
colleges, things will be much im-
proved.

Shri Chandrabhan Singh (Bilas-
pur): A medical student is told all
those things.

Shrimati Savitrl Nigam: I am sure,
occupational therapy is not being.
taught in medical colleges. This is a
confirmed statement and I can chal-
lenge the hon. Member., Except for
two or three schools, in ordinary
medical colleges occupational therapy
is not being taught.

Shri Chandrabhan Singh: I have
been teaching for the last 25 years and
1 know what is taught in medical
colleges.

Shri Nambiar: We have to believe
a doctor-teacher.

Shrimati Savitri Nigam: I would:
also like to say that keeping in view
the assurance given by the hon.
Minister and the difficulties described,
1 do not want to press my Resolution.
But I would like to submit that
enough time has not been given for
this Resolution. Many hon. Members
were very keen to speak on this
Resolution. Specially when such sub-
jects of national importance are
involved, some more time shbuld be
given so that the attention of the:
entire nation is focussed on such pro-
blems which require the co-operation:
and the help of each and every indi-
vidual who is capable enough to give

his help.

With these words I wish to with-
draw the Resolution.

Mr. Deputy-Speaker: 1Is Shri
Sidheshwar Prasad also withdraw=
ing his amendment?
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Shri Sidheshwar Prasad: Yes.

Mr, Deputy-Speaker: Has the hon.
Member, Shri Sidheshwar Prasad, the
leave of the House to withdraw his

amendment?
Some Hon Members: Yes.

The amendment was, by leave, with-
drawn.

Mr, Depuly-Speaker; Has the hon.
Member, Shrimatj Savitri Nigam, the
leave of the House to withdraw her
Resolution?

Some Hon. Members: Yes.

The Resolution was, by leave, with-

drawn,
17.21 hrs,
RESOLUTION RE. PEOPLE'S PRO-
CURATOR

Dr. L. M. Singhvi (Jodhpur): 1
beg to move the following Resolu-
tion: —

“This House is of opinion (a)
that an Officer of Parliament to
be known as the People's Pro-
curator (Lok Ayukta), broadly
analogous to the institution of
Ombudsman in Sweden, Denmark
and New Zoaland, be appointed,
under suitable legislation for the
purpose of providing effective and
impartia] investigating machinery
for public grievances, for eradi-
cating corrutpion at all levels, for
redressing administrative wrongs
amd excesses, for securing the
liberties of citizens, and generally
for strengthening the basic foun-
dations of parliamentary demo-
cracy as a system of government;

(b) that the People’s Procu-
rator should be a person 'of known
legal ability and outstanding
integrity and should be appointed
by the President of India on the
recommendation of both Houses
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of Parliament. The term of each
Procurator shall be conterminous
with that of each Parliament and
a Procurator shall not be eligible
for re-appointment as such and
shall not accept any office of trust
br profit at the disposal or in the
dispensation of the Central Gov-
ernment or any State Government
for at least ten years after his
laying down the office of of Pro-
curator. The Procurator shall be
removable only in accordance
with the procedure laid down in
article 124(4) of the Constitution.

(c) that broadly the FPeople's
Procurator or Lok Ayukta should
have the follow'ng powers and
functions : —*

(i) The Procurator shall have
the power to investigate any
decision or recommendation
made or any act done or omit-
ted, relating to a matter of
administration  affecting any
person or body of persons in or
by any of the Ministries and
departments or by anv Minister,
Officer, employee or member
thereof in the excrc'se of any
power or function conferred
on him by any Statutes. rules
or directives. The Procurator
shall make general and specific
recommendations to the Gov-
ernment ang shall suggest ac-
tion against those, whn in the
execution of their official duties,
have through partialitv., favour-
itism or any other cause br
consideration, comm’tteq any
unlawful act or neglected to
perform their duties prooerly;

(ii) The Procurator may make
any such investigatinn either on
a complaint made to h'm in ac-
cordance with reauirerments to
be detailed in a =uitahle enact-
ment or on his ewn motion;

(iii) Without limitine +he fore-
going provisions the Procurator
shall also investigate anv peti-
tion that may be referred to it
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by either House of Parliament
or any Committee thereof sub-
ject to the directives ©f the
referring House or Committee

and shall submit his report
thereon;
(iv) The powers of the Pro-

curator shal] be exercised in
accordance with the principles
and directives laid down in a
motion to be passed by the
House of the People and ap-
proved by the Council of States
from time to time;

(v) If any question arises
whether the Procurator has any
jurisdiction to investigate any
case or class of cases, the Pro-
curator may, if he thinks fit
apply to the Supreme Court for
an advisory opinion in the mat-
ter;

(vi) The Prccurator shall have
power to summon any docu-
ments or persons and chall have
power to examine any person
on oath;

“fvii) The Procurator shall in
each year make at least one
comprehensive report to Parlia-
ment bn the exercise of his
functions;

fviii) The People's Procura-
tors, with analogous powers and
functions should alse be ap-
pointed in all the constituent
States of the Indian Union, and
that nccessary steps should be
taken expeditiously in order
suitably to amend the Cons-
titution and to enact legislation
for effectuating the afforesaid
purposes.”

Sir, while speaking on the subject
of such a great importance, I would
submit that T speak with profound

humility and with complete open-
mindedness. At the same time, I
should like to submit that the

rationable of my Resolution is embed-
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ded ip the profound convict'on that
there is great need today for regulating.
the excrci.e of administrative discre-
tion and that there is preat nved today
for an inslitution for the redress of
the common man's grievances. The
twentieth century is often described
as a century of the common man.
And yet in this twentieth century, in
our own democrat'c country, we find
procedural and institutional obstacles
to the ventilation of the common
man's grievances and to their re-
dresses.

In moving this Resolution I do not
wish to point any accusing finger 3t
anyone. It is not my intention to
censure the civil  service for its
sins of omission or commission.
It is not my purpose to im-
pugn the motives which impel
politicians to act in a particular
manner. My main purpose is to focus
atiention of this august House to the
central problems of a democrat'c
society in which the maintenance of
rule of law is by far the most impor-
tant consideration and in which the
redress of a common man’s grievance
is the sheet-anchor for the existence
of a democratic society itself. We
have, therefore, to devise effective
means and to put into operation ade-
quate measures so that the grievances
vt the common man may be heard,
dealt with and redressed notwith-
standing the predilections of the
administration, notwithstanding the
prejudices of the politiciang and not-
withstanding the procedural obstac‘!es
in the way of redressing such grie-
vances.

-

I should like to cite before this
august House what Pascal in a very
memorable sentence has said. He says:

“Jystice without power is un-
availing. Power without justice
ig tyrannical. We must, there-
fore, combine justice and power
making what is just strong and
what is strong just”
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It is this king of thinking, it is this
motivation, which has persuaded me
to bring this Resolution before this
august House ang 1 am sure when the
hon. Members of this House parti-
cipate in th's discussion and when
the hon. Ministers of the Government
of India intervene in this debate, they
would give me at least the credit for
not having bcen motivated by any
consideration of seeking to censure or
to condemn anyone as such.

There have been several studies
made of the various institutions for
redress of public grievances. Indced,
even at present, there are several
procedures in vogue which can be
resorted to by a common citizen for
the redress of his grievances. Quite
often, an aggrieved citizen may pub-
lish in the press the cause of his
grievance. He may resort to writing
to his representatives in the legi-
slature of the State or in the national
Parlinment. He mavy represent to the
administration itself, anq if he is so
lucky, he may even contrive an access
to the Minister concerned. But there
would be no denying the fact that
these opportunities are of a highly
restricted character. These oppor-
tunities are of a highly insufficient
character. It is because of the in-
sufficiency of the existing procedures
for the redress of pgrievances against
administrative injustices that the
institution of Ombudsman ag it is
popularly known in the Scandinavian
countries was devised.

The dictionary meaning of the term
‘Ombud’ is ‘public duty’. And the
term ‘Ombudsman’ means a solicitor
in pursuance of public duty. The
Ombudsman in Sweden is an ap-
pointee of Parliament, and he goes
into the grievances vf the common
citizen on behalf of Parliament, lay-
ing the report of his work during the
year before Parliament. A s‘milar
pattern has been followed in Den-
mark. Finland and Norway with
variations to suit their own local
conditions. Tt is heartening and
gratifying that the institution of
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Ombudsman was brought into exis-
tence even in New Zealand which felt
thal perhaps such an institution alone
could answer the central problem of
modern administration vis-g-vis the
common c-tizen.

I am reminded of a memborable
observation once made by Lord
Denning. He said that just as the
pick and the shovel had become inade-
quate tools for modern scientific agri-
culture, 1 kewise, writs of certiorarl
mandamus and prohibition had become
inadequate in the modern context of
governmental operations and citizen's
rights.

The judicial procedure existing in
our country guarantees certain Fun-
damental Rights, and indeed, our
Constitution goes further and guaran-
tees even the remedy of invok'ng the
jurisdiction of courts of law for effec-
tuating those rights. But 1 am afraid
that the ancient writs are not avail-
able generally to the common citizens
because of procedura] obstacles, be-
cause of the high cost of litigation
and because of the complexities of
legal procedure. T am sure the House
would appreciate that evep when a
common cit'zen hag a perfectly good
case, he is not alwavs able to succeed’
in a court vf law, and that is because
of the complexity of legal procedure,
because of the formal character
of legaal procedurs and because
of the nature of evidence that is
required. Therefore, it is difficult
to depend merelv on the existing
procedure of jurisdietion with which
our courts have been invested.

In the same day, I would respect-
fully submit that the procedure of
writing to Members of Parliament,
or Members of Parliament writing to
Minizterg or Memhers of Parliament
raising certaln auestions in Parlia-
ment. it also highlv inadequate and
constricted. We cannot. bv onr rules
of procedure raise specific auestions;
we cannot. because of our customary
practices, raice auestions of local orf -

parochla] importance only in this-
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House, and therefore, such questions
as We may agitate in this House are
only of general policy. That is only
right because this House cannot al-
ways afford, it, both because of the
paucity of time and the inappropriate-
ness of thig forum being used for
vent lating local or specific grievances.
And yet those grievances remain, and
yet those grievances stare us in the
face today, until the momentum of
those grievances has risen very high,
until the tempo Wof discontent has
gone deep down in the marrows of
our public consciousness in this coun-
try. Ts is not time, then, to think of
devising adequate and  efficac’ous
means of ensuring that the citizen’s
grievances, the citizen's causes bf dis-
content, may be dealt with in an ap-
proprinrte manner by some machinery
on behalf of thig Parliament and on
behal? of the legislatures of various
States?

After all. the raison d'ctre for the
existence of democracy itself is that
it is a better svstem suited to snlv-
ing people's problems; and if this
svstem has ceased to be conducive,
in the context of the complexity of
modern life. to the solution of people’s
problems, it is time we reviewed the
whole tradition and the existing pro-
cedure,

1 should like, in the first instance,
to submit that theore are two ways
open before this House and the Gov-
ernment of this country which is
responsible to this House. Either we
"have to resort to a svstem of ad-
ministrative tribunals in this country
with a Conseil d’ Etat, like the French
model sitting at the apex; in the
alternative, we have to adont the
institution of Ombudsman. with such
variations as mav be suitable for the
exigencies of political anqd adminis-
trative life in our country.

The famous reoort submitted by
Sir John Whyatt. pentitled “A Report
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by Justice—The Citizen and the
Administration—The redress of grie-
vances” deal; with these problems in
the context of British conditions,
which is equally applicable to the
conditions obta.ning in our country.
In econcluding Chapter 3, the Report
says:

“And in regard to both the
judicial and the advisory func-
tions of the Conseil d' Etat, it is
important to bear in mind the
fact, emphasised by a leading
English authority on the Conseil
d' Etat, that its successful work-
ing depends on the corporate
unity of its judicial and advisory
sections, for which there is no
real parallel in the English dic-
hotomy of un Executive under
Ministers responsible to Parlia-
ment on the one hand and an
independent judiciary on the
other.”

To thig d'chotomy the Indian system
of government is also dovetailed, be-
cause we have largely followed in
this respect the svstem prevailing in
Gt. Britain. Therefore, if we cannot
achieve, as Gt. Britain, unity of the
judicial and advisory functions which
are available to the Conseil d' Elat in
France, the only alternative which
remaing before us is to consider the
possibility of adopting the institution
of Ombudsman in our country.

It is time we attempted a detailed
study of the administrative problems
of this country. Tt is time we had a
commission like the Frank Committee
in Gt. Britain to go into all the
various aspects of administrative pro-
blems in this country. It is t'me
Government gave some  specifie,
coherent thought to the possibility of
bringing into existence a uniform
administrative procedure code for the
whole country. T am sorry that in
all these years there has been very
little creative thinking ‘n the field of
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administrative reforms and in the
field of implementation of certain
policies with respect to administra-
tion. It is time that this Parliament
enjoins upon the Government to give
specific and coherent attention to
these centra] problems of a demvcra-
tic soclety which wishes to flourish
under the rule of law.
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Mr, Deputy-Speaker: The hon.
Member may continue on the next
non-official Resolutiong days.

17.36 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday April
4, 1964/Chaitra 15, 1886 (Saka).
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